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this application 1s 1s
form and within time

29.11.95 N Mr BiK. Sharma for the applicant.

Mr 8. Al learned Sr. C.G.S.C.,

€. F. of Rs. 50/ for the respondent No.l1. .
o d;gogngV‘d%q stgs | : Prima facie case made out for consxder-“
'éat&{d Q‘i 0.9 jtas ' ation on the ground that no option was called -

[

from the applicant. for deputation. Application .

' ¢
admitted. 8 weeks for written statemerwl"

be listed on 5.2.1996 for directions.

- r . ‘ '.‘
. % gaf’/' . . Mr- B.K. Sharma aplies for interim

| relief. Issue notice to thebrespanents to show

cause as to why interim . relief should not be

;2;"/ 7/6 , ‘ granted as praye'd, returnable on 1.12.95. Mr

N R - S. Ali> takes notice of -this direction on ~behalf =
%;:/ /&"“‘ :’7 . | of respondent No.l.

: g Notices of resbondent Nos.2, 3 and
/9 . 9L

4. permltted to be served by the appllcant directly
on the said respondents. Notices may be handed
'.O(b\c')" : over to Mr B.K. Sharma for the sa1d purpose.

! ‘ =
/ = Other notices to, issued directly.-

All notices .to be ‘gssﬁgd urgéntly.

N ) " Vice-Chairman
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:'af status quo had operwd till  30.11.1995 and

! :

of interim relief. It should, however, be noH
by 4&ll  concerned that the O.A. is intended §
be heard! on merits. In the meantime, i.e.

.‘hea{rgi:ng oﬁ 13.12.95, by way of ad interim o

of 19 \ o

cc!.o.u:onog;o.ﬁb.ogoooool.

ORDER

T Mr BK -Sharma for the applapt.

Mr S All, St C. .G.S. C for the respon\nt

e o e s

Smt.,!' B. Dutta for respondent Nos.2

and 3. fi,..;. . 3
‘ n; ) ) R ’ 4 con .

Respondent No.4 served, but none

appears. - - " '

'Smt B. Dutta submits that as per,

j her instructions sothe officer has already been
. appointed in place of the applicant and, therefore,

*no. 1nter1m order . may be passed She gives the

name of the officer as Shri GC Daﬁhoudbury

Mr BK Sharma - does .not agree .He  refers to

3~ the tmpugned order which indicates that G.C.

Das Chaoudhury,, DFQ,. :was - given the additional

’fcharge 'of- the office of Plannmg Officer. Moreover,

he. pomts -out- that by reason of the order of

status quo passed «in the civil suit the orde

therefore, it is unlikely , someone 'may.h_a,\re "beer
regularly -appointed- in t_he post. Mr-S. Ali
respondent No.1- submits that' it “is the Staté
Forest Service ACollege which is suffering fof
want of a Lecturer and any order f‘stay w-i
affect the college. He _also submits that unde]
the rules consent of the applicant is not requir
for ordering the deputation which .13”‘%9c

by the Government.

; Having regard to the interest of - th
college it would not be desirable to stay operatig
of the inrpugned order for a longer duratig
and, therefore, by consent of all the learng
Advocates, - who are present, the O.A. is directd
to be listed for hearing on. 13.12.95. It is mgg
clear tha]':t if it is found by that time that respond
No.4' or ‘5 had not been served with the writi3
statementi; the ‘thatter will be heard for the purpg
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it is directed that if no officer has been poste&

place of the ..

as Planning Officer (Forest) in

applicant in pursuance of the impugned order

and if Shri G.C. Das Choudhufy, IFS, hds merely

been holding the charge and if the aplicant had

resumed charge of the -post as it is stated on
his behalf that he did resume on 5.10.1995 then
the applicant may not be disturbed and allowed
to continue until c on 13.12.1995.

It may be mentioned tha't.f Smt B. Dutta does’
had resumed the

further orders

that the applicant

duty in the same post on 5.10.1995 as alleged

admit

by “the applicant. The questlon will be exammed

" at the hearing.

to be .

P

of the order f_umi.s'hed-*

COPY

" to the counsel for the parties.
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N Mr.B.K, Sharma for the appllct
Mr.S.A14, Sr,c.G. ‘,.CJ.
dent No.1. Mr, A.bharma Sre.counsel an
Mrs.B, Dutta4 tate of‘Mechalaya respo

dent No%2 & 3. 2hout the learned couns:

A-0h- 24
‘with the respondents , seeks

for xkr resporn

ad journment
to enable the respondeqts to file the:
counter reply to the r9301nder of the
applicant filed. to—ddy The reques:
however is made for early hearing.

It is not disputed by the liifned
counsel for the Lespondentsnthat OW1ng
to adJournment the 1nter1m oroer dateqd
1-12-95 should continue till the hea~
ring of the O.h. Accord;ngly the 1nt@r
order dated 1-12~95 is extended tlll
hearlng_of the O.A. Tt 1% made clear
that exten51on operatos from 13-12-95
@s the Bench was not availvble Yester~
day for hearing this apollcatlon@ By
consent O.A. is aqjourneq for hearing™

to 2-2-96,

J‘)

\u.\'x,-"l5
Vice~Chairman
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Mr S.arma for the applicant.
Mr S.Ali,Sr.C.G.S.C for, the respon-
dents.

Mr Sarma submits that this is a
case of refusal to accept Central depu-
tation as Lécturer in State Forest
Service College, gyrnihat It is not a
case of simple transfer and be placed
before Pivision Bench for hearing.

List for hearing before Division

. Bench on 20.5.96. ) )

MemBer
e

Al&*/ /’2::

None is presgmt. List for esd-ex on

10=6=96. ;
Member .
x
Learned counsel‘ Mr. B.K.Sharma for thgﬁ:

applicant.
Mr. S.Ali, Sr. C.G.S.C. for the respondents.

. Hearing adjourned to 26.6.96.

' ' Membé&(‘lx)

Member (J)

,

‘Learned counsel Mr B.K. Sharma for

the applicant. Mr S. Ali, learned Sr. C.G.S.C.,
for the respodnents. '
List for hearing on 19.7.96.
Member




‘ ~tf*%’f§;;‘
+ JOTFICE NCTE

: ."Q

\

-
L

E K O
. K

. Y. RN
g 'ogr'e¢vaq'oﬁ'0lootuu‘u'
- P 4

-

’ .’.‘ lg‘c.ZQQG N 1

W\ .
Ro~ 3- 97F
CA"M_}\ is i'z,a_a—ff";,j
Yoy hieniv—G
rh, oot d
S artwWese .

P g
5+

i

!

“0'e 000 a0 e b

(17.10.96

4, TTRTTRAR No.26 for TR

- P 1%
‘VVﬁM R
:»? ‘}EE .

" {
I NY:
‘l

Ay

trd

h

™M

/:. [

. . =
. [ y .
...{y...ﬂ“”’t”..“ !
~ % GRDER:. " .

~
R

b .
Léave note of Mr- X S

-

s
S

Y;.
°Ali’sr°C»Gd "4

o el RS

i

A )

List for hearing on 16.8.96. .-+

Member

Mr.B.K.Sharma for the Applicant.
"-,Mr. S.Aliy, Sr. C.G.8,C: for:respondent No.l.
Néﬁe.for thétbthgr respordents.

List for heating on‘13.9.96.

Member - - -

/‘ )

o~ -

N | ,
Mr. S.Ali, Sr. c.s.sfe;\{ for the
respondents. - N '
List for hearing on 17,10.1996.

by —

Member

—

ML S.Ali,5r.C.G.5.C for the res-
pondentgs, - |

+ List for hearing on 4.12.1996,

by

te
Member
e E R R S SN I .

bosa,
Let this case be listed on 21.3.97 for
earing. %/
embér '; . Vice-Chairman -

'rrd g/ﬂ”\') '
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21.3.97 Mr A.Sarma,learned counsel for

the respondents due to his personal
reasons prays for short adjocurnment
f' till 3.4.97. Mr B.K.Sharma has no
' ob jecticn. .

Accordingly we adjourn the case
till 3.4.97.

Member Vice-Chairman
pg
ixﬂ’l"
>
3-4-97 Learned counsel Mr.:-S¢,Sharma for
the applicant and Mr.S.Ali, Sr.C. G.u.cﬁ\
for the respondents are present@.
g - Y- 2% Let this case be listed for
| hearing on 6-5-97. -
\/G\<du§m0~'w~‘« Xﬂw : 7 o
2 3 Member Vice*Chairman .~
L Cersic A
{ -
C ;%ﬂ lm “\\ \$\\\: )
: ‘ ﬁ N \ B
:L 97/14 \\\ - i‘
i‘! \\\' ‘:l
.;\ \\_\'.x'\‘ 7.
! o Yoo
;‘ 6.5.97 . This case relates to Meghala ale .o
> 1957 ‘ s

/\ 28

" el S fatisnad
. AC_ 512229 o

Q) mfv~£

‘e (-,({M) Lonved

;; o~ - 9

K
)9 )5~

4///*) /b A

im

Counsel for the parties pray for hearing™~
of the case at Shillong.

1et this case be listed for hearing
on 27.5.97 at Shillong.

Vice-Chairman _,“
- N
pg :
%49’
27-5-97 Left over. List for hearing on

T S

Member Vice=Chairman
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3.7.97

O.A. 259/95

on the prayer of:ﬁk-é.x.sharmg.
learned counsel for the applicant the
case is adjourned to 5.6.97 for

hearing.

: QL
Merber | Vice-Chairma

On the prayer of Mr B.K.Sharma,
learned counsel for the applicant the
case is adjourned to 3.7.97.

. . ; - .
- I
Menét;‘ er

/

Vice=-Chairman

Ms B. Dutta, learned Governnge'nt‘
Advocate, Meghalaya, prays for Slg.djdurnn{eht
on behalf of Mr A. Sarma, learned/Governmen
Advocate, Meghalaya, as he is not tco well
Mr P.K. Tiwari has no objection in grantin

Accordingly the case is adjourne:

XL

Vice-Chairma

adjournment.
till 7.8.97.

b

Member

. s
o v Aellrg )

M (g/?;} ."57.7\1/\/’ / (#
O O LY A M
W o &/S‘PWM 29 G~
. ’\I\o A 2 7~ 3, )e‘ /3?’ A ‘
&) Mo Lt «e ciAbb% G ey <€D O | :
; 29.9.97 Case is ready for hearing.

e 4

~<f\'53c) f | | JJ

List for hearing on 4.12.97.

Member Vice-Chairm‘a
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4,12.97 Mr Barman, learned counsel, mz:
a mention that the case may be adjour

as the counsel engaged, Mr A. Sarma
not be in a position to attend court to

‘ o Accordingly the case is adjourned till 8,1,199
b e

er Vice-Chair

g N
N A&M‘ 1'“/[:C . bd‘“”w
l’ﬁg o~ \ K{/\A’\"
g \‘- " - 8.1.98 Mrs B.Dutta,learned Governnment
0 , ' cate, Meghalaya on behalf of Mr A.S:
P\\ - . Jearned Sr .Government Advocate,Megh

prays for two weeks adjournment as !

Sarma has gone to Delhi to attend tli

case on behalf of the Government. M

. Sharma, learned counsel for the appl:

e " however, pEm opposes the prayer V2. 4

, - \Q ’ ad journment. Considering the submis
L//q.V ' we grant two weeks time.

List cn 23.1.98 for hearing.

f\/\ | Member
S~ e R

£ i a
M M Dfﬁ ’A FA 23-1-98 There is ne representatien. Ca

J//g/ lb\,x ) : ‘ is adjeurned till 12-2-98 fer hearing
e Qg
h . . Mé{' o Vice-lch%
im
. ’b)"
12.>2.98 - Mr P.K. Tiwari on behalf of Mz

Sharma, learhed counsel for the appl:
submits thjat Mr B.K. Sharma is 'no
well "and is unable to attend court
case 1is of l99é A. Sarma, le
counsel for the respondents submits
"though he feels that ‘the case ‘shou

disposed of at an early, however, b¢
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' 12.2.98 - \ -
Jf)“ N of the illness of Mr B.K. Sharma he doe
Lo 3 o . - | . .
;)5\J£j = ,L~”7 not oppose the prayer of Mr Tiwari
'i;; ,_ﬁ&”’~J’> Accordingly ~ let the case be listed o
?4 r\;> ) 19.2.98 for hearing. ‘
Vl/’ Megéé;’ ‘ Vice-Chairma
nkm ' '
19.2.98 Part heard. List it on 26.2.98 f
. further hearing.
Vice-Chairm
nkm
b Yt -
23|
A
P
/
l\ 26.2.98 Heard in part. List it or
. 9.3.98 for further hearing. Dr vY.K.
Phukan, learned Sr. ' Government
. , Advocate, Assam, shall produce  tds
. f - 9 - 395 records and if so advised 'may also file
B U e

L Racords amet ekliden ot

LLku) mot b Mtedd

an affidvit.

MemBer

Vice—Chairman
nkm
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—lNotes of the Registry

Date

Order of the Tribunal

Copy of the order may be
furnished to Dr Y.K.Phukan
for taking steps.

t .
‘

By order
i
@S' A \(;mm Q(\,\':ﬂmj) .

nX
3

10.3.98

. burIng the course of arguments
it was found that the copy of the impug
-d Annexure-2 order dated 24.8.95 was
sent to the Secretary, Joint Cadre Asso
ciation(sic) and Commissioner and Secre
tary to the Government of Assam,Personn
(A) Department. It is not known whether
at that point a Joint Cadre Authority
was constituted as per Rule 6 and if so
what action was taken by the Joint
Cadre Authority after receipt of the
said letter. We requested Dr Y.K.Phukan
learned Sr.Government Advocate, Assam
to produce the records. Today however,

Dr Phukan expresses his inability to
produce the records because in spite of
| writing several letters he has not been
supplied with the records. On the other
hand he submits that recently he had
received a letter from the 8bintSecre-
 tary, Govt. of Assam, Personnel(A) Depa
-ment saying that the records could not
 be traced out. We are surprised at this
However, we feel that those papers will
be necessary for proper adjudication of
the matter. Therefore, we direct the
Joint Secretary toc depute one Deputy
Secretary to be present on the next dat
of hearing i.e. 20.3.1998. He shall be'
present with all relevant documents in
this cohnection.

~ _List on 20.3.98 for further
hearing.

b QL

Member Vice~Chairman

nkm
m? |
20.3.98} Shri Yunus, Joint Secretary to the

| Government of Assam, Department of Fore
has personally appeared before this
Tribunal. He informs this Tribunal that

contd.e.
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. 20 03 .98

;% |

127.3.98

;Pgti
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ks

134,98

bg

L4

12~5=-98

250 |

till .tcday the copy of the Annexur?;ZQ;
order could not be traced olt. He
requires ancther one week's time to
ascertain and to make a statement in
writing. Dr Y.K.pPhukan,learned Sr.Govt

Advocate, Assam prays for ane week
time.

let this case be listed for furthe

oy

hearing on 27.3.98.
Vice=Chairmaz

b

Member

-Division Bench is not available.
List on 3.4.98 for hearing.

Member

4

List 05\12.5.98 for hearing.

Membér Vice-Chairman

On the prayer of counsel for
the parties case is adjourned till

19=-5-=98,

Meé%%f’

Vice-Chafrman

Z},_rﬁf '

Y A |
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27.5.98

pg

4‘@\5

o

4.6.98

. e

nkm

| applicant

 not supplied with the

Meéégnf"

A |
“5\e

11.6.98

\

Cn the prayer of the counsel for
the parties the case is adjourned till
4.6.98.

Me& er - Vice-Chairman

order dated

By 10.3.1998  we
directed the Joint Secretary, Personnel
Department, to an

depute experienced

officer before this Tribunel to tell us

whether~-a Joint Cadre

Authority . was

constituted at the material time;ahd if

- .so0  who were the members of the ‘said
}-Joint Cadre Authority. We also directed

that all the relevant documents be

placed before this Trlbunal to let us
know whether the Joint Cadre Authority
was

-

consulted before sending t

on deputation. However,‘

regret to observe that till now we are

1nformat10n:‘ Ms

M. Das, learned Government Advocate,

Assanm, She assures us tﬁat

is present.
will take
compliance of
Accordlngly the case is adjourned till

ll 6.98.

she immediate steps for

our earlier order.

Vice-Chairman

Ms M. Das, learned Jr
Government Advocate, Assam, informs thi.
Tribunal to the query made by thi

Tribunal that the Joint Cadre Authorit:

was constituted as far back as in 197
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~ 11.6.98 P Y
) ' and it 1s still in existence. The
‘members are the Chief Secretaries .of
both the States (Assam ?nd Meghalaya).
In the present case the State Government
was not consulted before sending the
applicant on depdtation.
Order reserved. ﬁ
Member Vice-Chairman
- |
nkm :
. 4.1.99 | Judgment pronounced in open Court.
/87 77 The applicaticn is disposed of in terns
— ' )
C"7” ) gt . of the order which is kept in separatle
Jeii P | o sheets. No order as to costs. |
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whether the Judgment is to be circulated to the ‘ether
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Judgment delivered by Hon'ble * Vice-Chairman
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'IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.259 of 1995
Date of decision: This the 4th day of January 1999
The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman

The Hon'ble Mr G.L. Sanglyine, Administrative Member

Shri Cavouright P. Marak, IFS,

Planning Officer (Forest),

C/o Shri T.T.C. Marak, IFS, ‘

Conservator of Forests (Social Forestry-

Environment Circle), ' :
‘Meghalaya, Shillong. ......Applicant
By Advocates Mr B.K. Sharma, '

Mr P.K. Tiwari and Mr S. Sarma.

- vVersus -

. 1. The Union of India, through the
Secretary to the Government of India,
"Ministry of Environment & Forests,
New Delhi. :

2. The State of Meghalaya, through the
Principal Secretary,
Forest and Environment Department/
Shillong, Meghalaya.

3. The Principal Chief Conservator: of Forests,
Shillong, Meghalaya.

4. The State of Assam, through the
Secretary to the Government of Assam,
Department of Forests, '
Dispur, Guwahati.

5. Shri G.C. Das Choudhury, IFS,

- Divisional Forest Officer, Wild Life, :
Shillong, Meghalaya. - ......Respondents

By Advocates Mr S. Ali, Sr. C.G.S5.C., . ' :

Mr A. Sarma, Sr. Government Advocate, Meghalaya,

Ms B. Dutta, Government Advocate, Meghalaya,

Dr Y.K. Phukan, Sr. Government Advocate, Assam,

and Ms M.. Das, Government Advocate, Assam.

<

ORDER

BARUAH.J. (V.C.)

The’.applieant} a tribal belonging to the Garo |
community 1in the State of Meghalaya is an officer of the
Indiah_Forest Service (IFS for short) of the Assam-Meghalaya
Joiht Cadfe.‘His'commhnity is recognised as Scheduled Tribe.
He was inducted to the’IFS of 1983 batch. According

to him there are only two officers of his community

B
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in the IFS. His community is not properly represented. On
an  earlier occasion when the éentral Government
requisitionedv the sefvice of one of the Garo officers
belonging to IFS from the State of Meghalaya, the
Government of Meghalaya objected to the proposal on the
ground that there were very few officers Selonging to the

Garo community in the State of Meghalaya.

2. By Annexure 1 Notification dated 22.6.1994 the
applicant was transferred and posted as Officer on Special
Duty, Social Forestry and Environment. At that time he was
a Divsiional Forest Officer. He took over charge of the
post on 21.7.1994. Soon after issuance.of the Annexure 1
notification, on 10.1.1995 the applicant was again
transferred ‘and ©posted as Planning Officer, Forests,
Meghalaya. On 24.8.1995 Annexure 2 Notification was issued
by the Principal Secretary to the Government of Meghalaya,
Forests and Environment Department, whereby the services of

the applicant was placed at the disposal of the Government

~of India, Ministry of Environment and Forest on deputation

for appointment as Lecturer, State Forest Service College,
Byrnihat with effect from the date of handing over charge.
The applicant has stated that the orders of transfer came
in quick succéssion and totally disrupted hif family life.™
According to the applicant none of those transfer orders
Had been issued on public interest, but- to makg certain
adjustment at ;he whims and caprice of the authority. Being
aggrieved, the applicant submitted Annexure 3
represeﬁtation dated 25;8.1995: In his representation he
submitﬁed that the Annexure 2 order sending him on
deputation was contrary to the professed norms. This was
done without taking his consent and he was also not given

prior notice to that effect. He made further allegation

thate.ecoenv.e
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that there was violation of the equality clause of the
Constitution‘ inasmuch as thé applicant wés discriminately
treated. Besides, there was violation of the principles
regarding the Tribal Welfaré. The representation was rejeqted
and the same was communicated by Aﬁne#ure 4 letter dated
2.9.1995 issued by the Principal Chief Conservator of

Forests, Meghalaya and the applicant was asked to hand over

charge. of the post of Planning Officer, Forests, Meghalaya,

which post he was holding at the time of passing of the
impugned order, to one Shri G.C. Das Choudhury. The- said
Annexure 4 order was received by the applicant .on 7.10.1995.
Some interested persons filed a suit in the court of thé
Sadar Munsiff, Shillong challenging the prder of transfer:
This suit was fegistered and nuhbered‘as T.S.No.27(H)/95. The
Munsiff was pleased to pasé an ordér'to maintain status quo
Ante as on 24.8.1995 by his order dated 28.9.1995 on an
injunction app}ication. The Munsif&, however, on 1.11.1995
revoked the order of status quo earlier granted with a
direction to return the plaint to the plaintiffs to enable
them to present the same before an éppropriate court having
competént " jurisdiction. Thereafter the present aéplication
has been fiied by the apglicant before this Tribunal praying
inter alia for an order to set aside and quésh the impugned
Annexure 2 order dated 24.8.1995 and the Annexure 4 order
dated 2.9.1995. The applicant has also prayed for an interim
order for stay of the impugned Annexure 2:order dated 24.8.95

pending disposal of the original .application.

-
]

3. This Tribunal admitted the application and thereafter

passed an interim order on 1.12.1995 as follows:

...:.In the meantime, i.e. till hearing on:
13.12.95, by way of ad .interim orer it is
directed that if no officer has been posted
as Planning Officer(Forest) in place of the
applicant in pursuance of the impugned order
and if Shri G.C. Das Choudhury, 1IFS, has

. merely been holding the charge and if the
applicant had resumed charge of the post as
it is stated on his behalf that he did resume
on 5.10.1995 .then the applicant may not be
disturbed and allowed to continue untill
further orders on 13.12.1995............"
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However, on 13.12.1995 the case was not taken-up.as there was
no Bench on that day. On 14,12.1995, the interim order was
extended with effect from 13.1241995 till tne date of hearing.
This interim order was conditional. The applicant filed a Misc.
Petition No.111/96 praying. inter alia to pass an order
directing the respondents to implement the above interim order,
to allow the applicant to function in the post of Planning
‘Offlcer restoring all benefits and fac111t1es and to pay the
applicant his salaries from.September 1995. This Maso. petition
was disposed of by order dated 22.8.1996 rejecting among others
his prayer for allowing him to function in the posf of Planning
.Officer for the reasons stated'tnerein. Earlier to this he was

on sick leave from 2.9.1995.

i

4. The respondent Nos.2 and 3, i.e. the State of Meghalaya

‘and the Principal Chief Conservator of Forests have filed their

»
*

written statement. The applicant has also filed rejoinder. An
additional written statement has also been filed by respondent
Nos.2 and 3. The respondent No.l, i.e. the Union of.India has
also filed written statement. In para 13 of their written
statement the respondent Nos.2 and 3 have stated‘as follows:

. ".....deputation of IFS Officers against
various posts is based on their bio data, in
consultation with Government of India from time
to time. It is pertinent to point out that the
petitioner, All India Service Officer. is
evading to move from Shillong to Byrnihat which
is situated within the State of Meghalaya only.
The training of Forest Officers of North
Eastern Regional States at Byrnihat is an
important task which has to be imported by a
mixture of Tribal and Non-Tribal Officers, well
versed with the traditions and customary laws
of the Tribal people. Hence the urgency for the
services of the applicant at Byrnihat."

In para l4 of the wrltten statement the said respondents have
stated, among others, as follows.

v '"The office memorandum referred to by the
"applicant covers cases within the State of
Meghalaya and not for deputation post with
Government of India. Further it does ‘not put a
bar on transfers within three years but only
states that because of financial ‘reasons such
transfer should be avoided and. if it becomes
necessary to transfer an officer within three
years, the approval of the Chief Minister
should be obtained."

f WZ/
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5. We heard‘the learned counsel for the parties. Mr
B.K. Sharma/~iearned counsel for the applicant submitted
before us that the impugned Annexure 2 order dated
24.8.1995 vwash passed in violation of the mandatory
prov151ons of- the Indlan Forest Serv1ce (Cadre) Rules;,
1966 (For short the Rules) 1nasmuch as’ the appllcant
Qéiﬁg a member of the Joint IFS Cadre of Assam- Meghalaya/
the State of Assam was notv consulted. Besides, the
applicant's consent was also not taken before sending him
on deputation. According to the learned coUnsel the
applicant was entitled to a notice as to whetner he would
like to go on deputation or not. The'learned counsel also
submitted that the applioant being in the Joint Cadre of
Assam—Meghalayar and presently an officer under the
Government of Meghalaya he was entitled to benefits of
the policy adopted regarding the transfer of all officers
holding transferable posts from one place to another

before combletion of three years. However, in exceptional

cases the Government is entitled to transfer an officer

with the prior approval of the Chief Minister. Accordino

to Mr Sharma in the present casé no approval had -been

obtained prior to the -applicant's transfer -by way of

deputation. He was also not given other benefits.

6. - Mr A. Sarma, learned Sr. Government Advocate,

Meghalaya, submitted that the applicant was sent on

‘deputation strictly in.accordance with'thé provisons pf

law. He was not entitled to any notice before sending him

on deputation. The learned counsel also submittedvthat
the post being exclusively tor the State of Meghalaya:,
the State of Assam was not necessary to be consulted.
However, according to Mr A. Sarma, a copy of the impugned

Annexure 2 order. dated 24.8.1995 was sent to the

Secretaryeccsecesecs
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Secretary. Joint Cadre Association and Commissioner and
Secretary to the. Government of . Assam, Personnel (A)
Department. According to the ledrned ‘counsel this would
suffice .the requirement of Rule 6 of the Rules, if at all

the consent of the Authority. was necessary.
7. Mr S. Ali, learned Sr. C.G.S.C. also supported
the impugned Annexure 2 order dated 24.8.1995.

8. On the rival contentionvof the learned counsel

for the parties, it is now to be seern as to whether the

impugned Annexures 2°and 4 orders.can sustain in law. An officer

belonging to an IFS Cadre can be sent on deputatlon as
per the provisions laid down in Rule 6 of the Rules. To
appreciate the arguments of the learned counsel for the
partiee, it will be apposite to look to the provisions of
Rule 6 of the Rules. We quote Rale 6 below:

"6. Deputation of cadre officers.- A
cadre officer may, with the concurrence
of the State Government or the State
Governments  concerned and Central
Government, be deputed for Service under

" the Central Government or another State
" Government or under a company,
association . or body of individuals,
whether incorporated or not, .which |is
wholly or substantially owned or
controlled by the Central Government or
by another State Government.

2) A cadre officer may also be
deputed for service under,- —

i) a company, association or body
of individuals, whether incorporated or
not, which 1is wholly or substantially
owned or controlled by a State
Government, a Municipal Corporation or-a
local body, by the State Government on
whose cadre he is borne; and

ii) an autonomous body not-
controlled by the Government or an
international organisation, by the

Central GCovernment in consultation with
the State Government on whose cadre it
is borne."

As per the first proviso no , cadre officer -shail be

deputed to any organisation or body of the type referred

o

tO.........
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to in Item (ii) except w1th his consent. As per the

second proviso no cadre- officer. shall be deputed under

fsub—rule (1) or sub-rule (2) to a ‘post' carrying' a-
lprescrlbed pay Wthh is 1ess than, or a pay scale, the

maximum of which is 'less, than, the bas1c pay he *would,

have drawn in the cadre post but for hls deputatlon.

9. ~ From a readlng of Rule 6 of the Rules it is clear

that when an offlcer is requ1red to be sent on deputatlon

it - can’ be ,done with the_ concurrence ‘of the State

’

Government or State Governments concerned and‘the Central

Government for service under the Central Government or

another State Government or company. So the consent of.

the State Government or State Governments concerned 1s

necessary before sendlng an offlcer on deputatlon. As per

- the definition, State.Government concerned, in rélation

to a Joint Cadre, means the Joint  Cadre Authority.
Therefore, . the consent of the Joint Cadre Authority is

necessary when a cadre-officer belongs.to a Joint Cadre.

'However, from reading of the said Rule 6 it does ‘not

'appear that the consent of the cadre offlcer shall be

obtalned. It 1is necessary only when the offlcer is

deputed to any o‘rgan'isat‘i-on or body as referred to in

c¢lasue (ii) of Rule 6 of the Rules or when his present

salary  is hlgher than the salary which he would get in

the post where he is requ1red to go on deputatlon. So on

- an overall readlng of Rule 6 of the Rules it 15‘clear

that the_consent of the appl1cant in the present'facts

and circumstances-WasAnot necessary. However, the Joint
Cadre Authority ought to have been consulted.
10. . Written statement‘has not,béénnﬁiled‘by,the:State

Assam. Therefore, we requested Dr Y.K. Phukan, learned

Sr. Government Advocate, Assam, to 1nform the stand of

the.eeeeenn
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the State of Assam. Dr Phukan had taken all the pains to

receive instructions in this matter. He informed us that no

_consent was obtained from the Joint Cadre Authority or from

‘the State of Assam. He further inférmed that even the copy

of Annexure 4 order dated 2.92.1995 was not received. Before

the ‘impugned Annexure 2 order dated 24.8.1995 was passed

‘ the Joint Cadre Authority was not consulted. We are also

not in a position to ascertain ‘whether the joint Cadre
Aﬁthority was‘consulted'or not. In our.View the consent of
the Joint Cadre Authority was é,must as per provisions of
the rules. Moreover, the records placed before us do nét
disclqée’anything in that regard.

11. In the repfesentation‘the applicant urged several
points, namely that the Government deviated from the normal
practice in respect of the applicant. The applicant also
stated that there was violation of the principles of

natural justice and the equality clausé of the

Constitution and .also the ‘principles - of - Tribal

Welfare. While . disposing of the representétion the

authority did not give any'reasén in the Annexure 4 order
dated 2.9.1995. 1In the  said Annexure 4 ofder the
Principal Chief Conservator of Forests simply said that
"the applicant's representation against sending him on
deputation to the Government of India for appointment as
Lécturer in the State Foresf College; Byrnihat had not
been acceded to by the State | Government." When
representations were filed, it was the duty of the concerned'
authority to consider the same and pass regsoned order. An
aggrieved oﬁficer is entitled to know the reaséns. - If
the representation is disposed of by é‘cryptic order the
officer concerned would not know. As élresult he would be
prejudiced. As has already been stated earlier'no reason

whatsoever had been  assigned for rejecting the

}Z) representation........ ..
22— ‘
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representation even though the applicant had

specifically mentioned the grounds. In that view of the
matter it becomes difficult for us to come to a definite
conclusion as to whether the impugned Annexure 2 order
dated 24.8.1995 and Annexure 4Iorder dated 2.9.1995 can

sustain in law.

12. In view of the above we send back the matter
with direction to the respondents to reconsider the
representation of the applicant in the 1light of the
observations we have made and dispose of the same by a
reasoned order. Thg applicant may also file a .fresh

representation giving details of his grievances within a

month from today and if such representation is filed the

respondents shall also consider the said representation
in addition” to ‘the representation filed earlier. This
must be done as early as possible, at any rate within a
period of three months from the date of filing of the

representation, if any.

13. With the above direction the application is
Y
disposed of. However, in the facts and circumstances of

the case we make no order as to costs.

DIEN

( G. L. SANGLYIMNE
MEMBER (A)

( D. N. BARUAH )
VICE-CHAIRMAN
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BEFORE THE CENTRAL ADMINISTRATIVE TRI BUNAL

GUWAHATI BENCH

BETWEEN

‘Planning Officer (Forest).
Meghalaya, Shillong

(under order of mas transfer)
¢/0 shri T.T.C. Marak, I.F.S.

Conservator of Forests,

Envi ronment Bhwiwdong cinc L)
Meghalaya, L, Lachumiere, Shillong-79 3001

e e

AND

1/ The Ynion of Indla,
‘ through the Secretary to the

/2.

o 3

4.

Government of India,

Ministry of Environment & Forests,
Paryabharan Bhawan,

C.G.0. Complex, LoBhi Roadg,

New Delhi-110 003,

The State of Meghalaya,

0.2, No, 325? of 1995

MCSGCI(’JL ro‘(csjuua/s -

Zpplicant

theough the Principal Secretary, Meghalaya

Forest and Environment Department,
Civil Secretariat

(Additional Building)

Eaasst Khasi Hills,

shillong-79 3’)0 1, Meghalaya.

T he Principal Chief Conservator of Forests,

Mechalaya, Lower Lachumiere,
East Khasi Hills, Shillong-793001,
Meghalaya.

The State of Assanm,

thzough the Secretary to the
Government of Assam,
Department of Forest,
Dispur, Guwahati-6,

Shri G.C. Das Choudhury, I.F.S.
Divisional Forest Officer, Wild Life
Khasi Hills Division,

Shillong, Meghalaya,.

Regpondents

Contd, « P/ 2.
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DETAILS OF APPLICATION

1., PARTICULARS OF THE ORDER AGAINST WHICH

\

THE APPLICATION IS MADE :

The application is directed against the

following orders :

(1)

( ii)

Notificaticn No., FOR,86/94/128 dated shillong the
24th August 1995 issued by the Principal Secretary

to the Govemment of Meghalaya, Forests and Environ-

~ment Department transferring the applicant from the.

post of Planning Officer (Forest), Meghalaya, Shillong
and placing him at the.disposal of the Government

of India, Ministry of Environment and Forests,

on deputation for appointment as Lecturer, State
Forest Seévice College, Byrnihat with effect from

the date of having over charge vice Shri G.C. Das
Choudhury, I.F.S. Divisional Forestkofficer, Wiid
Life, Khasi Hi;ls Division, Shillong_giying him the
duel charge to function as Planning Officer, (Forest)

Meghalaya in addition to his' own dutiew.

Olrder.‘ vide Memo No, MPG,57-A dated 2nd Septembér
1995 passed by the Principal Chief Conservator of
Forests, Meghalaya, Shillong rejecting the represei=
tation of the applicant againsf the order of his

t ransfer and directing him to hand over charge of

of the postof Planning Officer (Forest) Meghalaya

" %o Shri G.C. Das Choudhury, Divisional Forest Officer,

Wild Life, Khasi Hills Division on or before 1600

hours on 2nd~Sep’cember 1995 making it clear that

‘on the applicant's failure to do so, he shall be

deemed to have béen released of the charges of the
Planning Officer(Forest) on the date and time speci=-
fieds |

Contde . «P/ 3
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9. JURLSDLCTION OF THE TRIBUNAL :

The applicant declares that the subject matter
of the applicatton is within the jurisdiction of this

Hon'ble Tribunal,

3, LIMITATION :

3., LIMITATION :

That the applicant further declares that the
1nstant case is being filed under extra-ordinary circum-
stances as the representation filed by the appllcant

agalns; the order of his transfer has been rejected by the
Government of Meghalaya vide its memorandum dated md
September 1995 and till dz this very date, the applicamt
“has not handed oéer the charge to Shri G.C. Das,Choudhury
D.F.O. Wbld Life, Khasi Hills Division, Mechalaya, Shillong.
Hence it is stated that the instant application is filed
within the 1iﬁifationperiod presc;ibed under Section 21

of the Administrative Tribunals Act, 1985.

4, FACTS OF THE CASE :

That the imx‘applicént in the instant case is
aggrleved by the impugned order of his transferxssf issued
vide Memo No, FOR. 86/94/128-B dated 24,8,95 pursuant to
which his transfer from the post of Plannlng Officer
(Forest) Meghalaya, Shilloﬁg and’he has been placed
at the disposal of the Government of India,,Ministry:OE
Forest and Envi roﬁrnent on deputation for appoihtment as

Lecturer, State Forest Service College, Byrnihat, It is

S ‘ ~ contd,..P/4.
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stated tha the applicant's representation against the

salid order of his transfer has already been rejected k
vide order dated 2nd Sept..1995'passed by the brincipal
ngef.Conservator of Forests, Meghalaya, Shillong, The
basic grievance of the applicant against the order is that
the impugned order of transfer has been passed in'violétion
of the mandatory provisions of law and the same is alsO
not in conformity with the executive instructiohs and

guidelines issued from time to time.

The aforesaid is the crux of the subject matter
of the instant case. The applicant now places the facts of

the case in seriatim,

4,2 That the applicant is an I.F.S. Officer who
belongs to 1983 Indian Forest Seévice batch of Assam
Meghalaya Cadre. Since hi's recruitment to the I.F.S., the
appli cant has served in various capacities in different
stations, He served as Agricultural Extension Officer in
Dambo- Rongjong Development Block in East Garo Hills

Di strict, Meghalaya for one and half year and implemented
SFDA, IRDP and CD Scheme for Garo Tribal people., The
applicant also served as Assistant Conéervator of Forest
In-charge of both €erritorial and Social Forestry Range
in East Garo Hills District. The agpplicant's total tenure
as Assistant Conservator of Forest was about two years
and one month, It is peﬁtinent to mention here that the
applicant belongs to the Garo tribal community which is

a Scheduled Tribe. The applicant is among the only two

Contd,..P/ 4.
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Garo tribal community officers belonging to I.F.S.

through out the country. Both these two Garo offickss
including this applicant are presently posted ir; Meghalaya -
a 'state where there is a large population of Garo people.
It is also pertinent to mention that on previous occasions
.when the demand was made by the Central Government to
send 6n deputation one of the Garo officers belonging to
I.F.S. from the State of Meghalaya to outside the Stateof
Meghalaya, the State of Meghalaya objected to such a
proposal on the ground that the Garo community in the
State of Meghalaya is not properly represented and since
there ére only two Garo officers belonging to I.F.S.

in the State of Meghalaya, it would only be in the fitness
of things that they be allowed to look after the welfare

of the Baro people.

4,3 That prior to the impugend order of transfer
the applicant was transferzed and posted as Officer-on-
Special Duty, Social Forestry and Environment Department,
Meghalaya, from the post of Divisional Forest Officer
Garo Hills Division, Tura., The applicant had taken over
charge of the post on 21,7.94, The aforesaid order of
applicant's transfer was passed on 22.,6.,94 vide Notifica-

tion No,FOR,140/91/104,

Gopy of the order of transfer dated 22,6.94

‘is annexed hereto and marked as ANNEXURE-1.,

4, 4 That ‘however soon thereafter within a period

of six months, the respondent No, 2 transferred and posted

Contd. L J ‘P/6.
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the applicant as PIanning Officer (Foreét) Meghalaya,
Shillong from the post of the foiperain-Special-Duty
'Sociél Forestry and Environment, Meghalaya'. Pursuant to
thi s order of transfer; the applica@t took over charge of

I

the new post on 10.1.95.

4,5 That before the applicant couldfprOperly
settled.in the post Qf Planning Officer (Forest),Meghalaya,
the respondent No, 2 once again within a period of 8 months
transferred the applicant on deputation to the Ministry

of Environmeﬁt ané‘Forest; Government of India for ’
appointment as Lecturer in the State Forest Service College,
Byrnihat vice Shri G.C. Das Choudhury, I.F.S. ﬁivisignai
Forest Officer, Wild Life, Khasi Hills Division, Shillong
who was also allowed ?o hold the duel charge of Planning
Officer (Forests) Meghalaya, Shillong in addition to his
own duties. The afore;aid order of transfer was passed

by the respondent No, 2 vide Notification No, FO§.86/94/

128 dated 24.8.95.

Copy of fhefimpugned order of transfer dated
24,8,95 is annexed hereto and marﬁed as
ANNEXU RE- 2, o
4,6 That it is, fherefore, seen that this applicant
within a period of fourteen months was transferred on three
different occasions, The aforesaid orders of transfer
came in quick succession and totally disrupted the family .

life of this applicant. Apparently neither of these orders

con td. o e .P/G.
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of Eransfer xxkx were in public interest. These orders

were passed hastily primarily for the purpose of making
certain adjustment to the whim and caprice of the competent
aufhority. Being thus aggrieved by 'the three orders of
transfer within a period of 14 months, the applicant
submitted a representation dated 25th August 1995 %o

the respondent No, 2 whérein he raised various legal

grounds challenging the order of his transfer.

Copy of the representation -dated 25.8.,95 1s

\ annexed hereto and marked as ANNEXURE=- 3,

4,7 That within a week of filing his representation
the applicant fell ill and he went on sick leave from

2nd September 1995 to 29.9.§5. It is stated tha;‘;: during
fhis period, the applicant was also hospitalised and he
was operated upon, It is stated that &hri G. C. ﬁas
Choudhury, I.F.S. Divisional Forest Officer, Kaximg

Wild Life, Khasi Hills Division, Shillong took over the

‘charge suo moto of the post of Plamning Officer (Forests)

‘ﬁeghalaya. on 2,9,95,

4,8 That as stated earlier the applicant was
sick from 2.§.95 to 29.,9.95, therefore it was only on
27.9.95, that he received the order of the respondent No, 2
vide Memo No.MBG.57-A dated 2.9.95 wherein the applicant's
representation against his deputation to the Govt, of India
was rejected and he was directed to hand over charge of

thé post of Plannin: Officer (Forests), Meghalaya to Shri

G.C. Das Choudhury, I.F.S. Divisional Forest Officer,

. Contd,..P/8.
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Wild Life, Khasi Hills Division on or before 1600 hours
on 2,9,95, It was made clear in the said order thét on
failing to d s0 the applicant shall be meemed to have
been relieved of the charge of Planning Officer (Forests)

Meghalaya, Shillong on the date and time specified.

Copy of the order dated 2,9,95 is annexed

herewith and marked as ANNEXURE-4,

4,9 ' That the decision of the Government of Meghalaya
to send this applicant on deputation to the Central
Government evoked sharp reaction from the Garo tiibal
cOmunity of Meghalaya and led to wide spread resentment
among the Garc people, It was under these ci rcumstances,
;that ¥km a section of Garo people filed Title Suit No,
/27(H) of 1995 in the Court of the learned Munsiff at
Shillong wherein the order of applicant's transfer on
deputation to the Central Govemment was challenged in
the fom of public interest petition, In the aforesaid
Title Suit, an injunction petition was also filed which
was registered as Misc, Case No. 28(H) of 1995 wherein the
prayer was made for mk immediate stay of the order of
applicant's transfer on deputation to the Central Govt.
In the aforesaid Misc. Case No, 28(H) /95, in Title Suit
No, 27(H) /95, the learned Munsiff passed an order dated
v 28,9,95 asking the respondents to maintain sfatus quo
as on 24.8,95 with further direction not to do anything
that may adversely affect the interest of this applicant

till final disposal of the petition,

Subsequently vide order dated 1.11.95, the

leamed Munsiff revoked the order of status quo dated

Contde..P/9.
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28,9, 95 and disposed of the Misc, Case with the direction
" )

that the petition be returned to the petitioner so as to

enable him to present or file the same before an appropriate

Court having competent jurisdiction in the matter.

A copy of the order dated 1,11,95 is annexed

hereto and marked as ANNEXURE-S5,

4,10 - That however on 1.11,95 itself, the section of

Garo people who had filed the Titie suit 27(H) /95, ﬁoved

a petition before the learned Munsiff wherein the prayer
wés made to\stay the operatiocn of the eérlier order of the
learh}ad Munsiff. dated 1;11.95_for'a period of thirtyda&s
with.effect £ rom 1,11.95 so as £0'enable the petitiong;s
to prefer an appeal or revision pefition against the order.
The 1éarned Munéiff allowed the prayer and stayed the
operation of the order dated 1,11,95 for a period of 30

days from 1,11,95 wpto 30, 11.95.

A copy of theorder dated 1.11,95, staying the
operation of the earlier order dated 1. 13.95

for a period of 30 days, is annexed herewi th

and marked as ANNEXURE.G,

4,11 ‘'That as a result of éhe order of the learnéd ‘
Munsi ££ statyiﬁg the operation of theorder dated 1,11.95
for a period of 30 aay; the situétion now is that the
applicant is still holding the post of Planning Offi cer
(Porests) Meghalaya, Shillong and in all legal sence |

till now the order sending him'on deputation to the

Con tdo . .P/ 10
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Central Government'lhas not come into force,
4,12 - That the applicant states that the case of the

applicant is governed and regulated by the Indian Forest
Service (Cadie) ﬁules, 1966 (herginafter referred to as the
'Rules of 1966). Rule 6 of the Rules of 1966 provides for
deputaticn of cadre officer for serving in the Central
Government Or any other State Government or under a
Company, Association or Body of Individual, whether
incorpo rated or not which is wholly or substantially or
controlled by the Central Government Oor by any State
Government with concﬁrrence-of' the State Government or the
State Government concemed and the Central Government,

The applicant craves leave of this Hon'ble Tribunal to

‘quote hereinbelow the rules 6 of the Rules of 1966 :

T ——

"Rule 6 - Deputation of cadre officers -

(1) A cadre officer may, with the concurrence

~of the State Government oOr the State Governments
concemed and the Central Government be
deputafed.for service under the Central Govemment
or another State Government be deputed for |
service under the Central Government or another
State Governmeht or under a Company, association
or body of individuals, whether incorporated
or not which is wholly or subsfantially owned
or controlled by the Central Government or by
another State Government. ‘

(2) A cadre officer may also be deputed for

service under -

\

(1) a company association or body of individuals,
whether incorpoaated or not, which is whodly
or substantially owned Or controlled by a State

Contd. o oP/llo



r

R
‘Qmal

C.F.M

Goveenment a municipal corporation or a local
body by the State Government on whose cadre he .
is borme ; and '

( ii) an intemational 6fga11isati.on, an
autonomous body not controlled by the Government
or a private body, by the Gentral Government in
consultation with the State Govemment on whose
cadre he is borne ; ‘

Provided that no cadre officer shall be deputed
to any organisation or body of the type referredto
initem (il) except with his consent : '

Provided further that no cadre officer shall be .
deputed under sub rule (1) or sub rule (2) to

a post carrying a prescribed pay which is less
than or a pay scale, the maximum of which is
less than, the basic pay he would have drawn
in the cadre post but for his deputation."

4.13 That the gpplicant states that Rule 6 of the
Rules of 1966 ié the'enabling rule for sending the cadre
officers on deputation, But no guidelines have been provided
as to who are the officers and for what period they can

be sent on deputation, Accordingly, the Government of

India issued office memorandum dated 14,12,83, 1,12,88

%x%t and 11,4,91 giving instructions and guidelines in the

mattér of sending cadre officers on depu tation., The

. e T

applicant further states that the aforesaid'office
memoranda being in the nature of administration instructions
are supplementary to the provisions of Rule 6 of Rules 1966
and as such, the aforesaid office memoranda are law

specifying the principles @£ on the basis of which the

Contd...P/12,
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question of d@exe deputation of officers should be determined.
The applbént craves leave of this Hon'ble Tribunal to produce
the copies of the office memaranda dated 14,12.83, 1.12,88 ¥

and 11,4,91 at the time of hearing of the instant case.

4,14 - That the applicant states,that the respondent
No, 2 acted illegally‘and in violation of the mandatory
érovisions of Rule 6' of the Rules of 1866 while deputing
the'app_li&:ant without having concurrenccéa«é/éméfe;vétg;: /oﬁf
Assam and the applicant belongs)to Assan Meghalaya Cadre
of Indian Forest Service, The applicant further states
that the respondent No, 2 did not obtain priorx concuérence
of the Stafe of Assam whiie deputing fhe'applicant to the
Oentral_Government. Therefore, the impucned order of |
transfe£ is not only violative of the basic principles

on the basis of which an officer is deputed either to'the

Central Govemment or to other State Government ; but also

violative of Rule 6 Of the Sub-Rule 1 of Rules of 1966.

4,15 That the practice which is followed by the
concerned State Government prior to exercise of power

to send cadre on deputation have been - Notice/Circuiar
of a vacant deputation §05t seeking Option/Willingqess
and the- application from interested cadre officer

recomm endation and forwarding of application etc. by the
State Govemment concerned, empanelment, offer of appoint-
ment by the borrowing autﬁority, release of the cadre
officer i.e. the final option/consent. However, in the

c ase of this applicant, neither all these formalities

Contd, . op/lzo
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were carried out; hor consent of this applicant was

taken prior to sending him on députation to the Central
Government. As no.conent was taken, there was no uillingness
either. No notice was given to himlprior to such an -
exercise of pOWerQ Suffice to it to state that the impugnea
" order of transfer, the applicant on deputation to the
Central Govemmment wés passed suo-moto.by the Staie of
Meghalaya in contravention to the established.piactice

and procedure which has been followed so iong wRd=Ex in

case of- - all other cadre officers of the State of Meghalaya.

‘ 4,16 That in the recent past, the following cadre
officers have been considered for:deputation post under the
Government of India viz, (i) Shri R.O.L.‘Nongbiy, (ii) Shri
S.M. Sahay, (i:}i’) Shri R. i’Opli etc. In all these cases,
_thé eStablished‘ﬁractiée and procédure was strictly
followed while taking ix decision to send these cadre
officers on deputation to the Central Govemment. Itis
pertinent to mention that the respondent No. 2 refused

 to send Shri S.M. Sahay and Shri R. Popli though the
borrowing authorities have sought for their services,

The respondent‘No.’Z refused to send these officers on the
ground that Meghalaya being under-staffed of IFS cadre.

For similar reason Shri R.O.L. Nongbry was prematuredly
sent to parent cadre and when the Central Government
'soq.ght for the .s_ervices of Shri ‘I’".'T.C.'_Marak, I.F.S.
the‘Respondent No, 2 refused to release him for similar

. reason coupled with the reason that the Garo S.T. community
is under reﬁresented in the Forest DepartTentof Meghalaya.

However, in case of this applicant, the borrowing authority

COntd. . .P/14.



- 14 -

<
C. P Man

at no point of time made a prayer for requiring his
servicés, no notice was sent to him fhatlhe might be

sent on deputation, no wi;linghess was sought for and

as such none was given and the Sﬁate of Meghalayé acted
suo moto i{mxinXan in a partisan manner while sending
this applicant on deputation to the Central Government.
It is stated that while sendiné this spplicant on deputation
he was discriminated against and was not treated at par
with the officers as named above. The aﬁplicant w®as
selected in pick and chqse,maﬁner for the purpose of
sending him on deputation in violation of the mandatory
pIOVisions of law and in.contiagention of the established

practice and procedure. . ‘ .
» v

4,17 o That there is an office memorandum of the
Government of Meghalaya, Department of Personnel th& the
concerned officers should be retained atleast for the

period of three years in the station of his posting; The

“idea underlined!in the said memorandum is ﬁp ensure that

the officers are not frequently disturbed and to allow

 atleast some minimum time. to remain at a particular place

of posting, However, in the case of the applicant,
transferring him thrice in a period of fourteen months.
In the instant case also he was allowed to work as Planning

Officer (Forests), Meghélaya only for the period of 8 mon ths

" and th e reaffter was sent on deputation to State Forest

Service College, Bymihat. It is thus stated that the
impugned order of applicant's transfer is in violation

of the office memorandum No,PER.58/85/4 dated 1.7.85.

@ntd. ') .P/150
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India in regard to tribel population follcwed by the

Government,

The applicant craves leave of this Hon'ble
Tribunal to produce the copies of the said memoranda

at the time of hearing of the,instaht case.

4, 19 That it is stated that Shri G.C. Das Choudhu‘ry
I.F.S., Divisional Forest Officer, Wild Life, Khasi Hills
Division, Shillong is presently functioning in a deel
capacity as Planning Officer (Forests) Meghalaya also

énd in addition to his own duties. He is also perfoming
the duties of this aopllcaht inthe said post. It is
pertlnent to mention that pursuant to the order of the
leamed Munsiff for all intent and.purpose, this |
applicant is still a Planning Officer (Forests), Meghalaya
Shillong, therefofe, when on 5.10:95, he submitted his -
joining report'after expiry of sick leave to the

| Principal Chief Conseryator of Forests, Government of
,"Meghalaya, the latter refused to accept the joining |
report and directed him to submit the same to his place
of posting at the State Forest Service Oollege, Byrnlhat
Qééééie he is still the Plannlng Officer (Forests),

Meghalaya, Shillong.

4,20 Thafythe instant case is a fit case wherein
thHs Hon'ble Trilunal may be pleased to pass an interim
order staylng the Qperatlon of the impugned order of
applicant’'s transfer dated 24.8 95 inasmuch as Shri

G.C. Das Choudhury, I.F.S. is presently holding the duel

‘Contd. . .P/T
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charge of both Planning Officer (Forests) Meghalaya

and also‘that Qf Divisional Forest Officer, Wild life,
Khasi Hills Division, Sﬁillong. Therefore, the interim
order if passgby this an'ble Tribunal would not in any
way adversel§ affect the interest of Shri G.C, Das
Choudhury and alSO~Would.not caﬁse any aéministrative
inconvenience to the Government of Meghalaya, MNoreover
as the order of the learned Munsiff dated 1.11.95

is Btill in operation, It may QZ}; be held that the
applicant has ceased to function as Planning Officer
(Forests) Meghalaya, ‘Shillong, It is, therefozé, in the
fitness of fhings that this Hon'ble Tribunal may be

pleaSEd to stay the Qpefation of the applicant's order

of transfer,

4,21 That theAiﬁpugned brder o? applicant's transfer
dated 24.8;95 has not served the cause of public interest
and it also cannot be said that xhe it has been passed .
in the exigencies of service. From the facts and circum-

stances of the case, it is seen that .the impugmed order

.0f applicant's transfer has only created wide spread

resentment among the Garokx Tribel people and caused

ﬁnnécessary administrative inconvenience. From the

facts, it is spparent that the gpplicant was bundled cut

from the post of Planning Officer (Forests) Meghalaya
unceremoniously without any sound and cogent reason, The
respondent No, 2 was in such a great haste for transferring

the applicant that he found it almost impossible to

‘complete all these formalities and necessary legal

Contd,..P/18,
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requirements which mush be adhered to while sending on
deputati n the IFS cadre officer, It is thus stated
tha the impugned order of applicant's transfer has been

passed malafide in a colourable exercise of power.

4,22 That the appl:t.cant files this appl:.gation N

bonafide and to secure the ends of justice.

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :

5,1 ' For thatthe impugned order of applicant's
tran sfér has been passed in‘violaticn of mandatory
provisions of Indian Fof:est Service Cadre Rules, 1966,

L Centool Kovite, onrd y/
5.2 For that the concurrence of the,Joint Cadre

Authority, which-in the instant case, is the State of
Assam is a sine qua non for sendina the I.F.B. officer
on deputation to Central CGovernment, However in case Of.

! Corctrad Ro~vfs A~
the appllcant no concurrence of the, Joint Cadre Authority
was taken and as such, the impugned order of his transfer

is not sustainable in law.

5.3 For that the established practice and procedtire
which are adherec’i to while sending I.F.S. ofificer on
deputation to the Central Government were not completed

in case of the applicant, Neither the 'bor:oﬂring authority
made a prayer for utillslng the services of the appl:.rant
nor for that matter any such will:mgness was given of

the ;:onsént of this applicant was obtained for .sendiﬁg
hirﬁ on depﬁtation to the Centfal Government,. The impugned
order of appli cant's transfer is therefore in contravention

of the established practice and procedure and as such

not tenable in law.
| C‘On tde oP/ 18,
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5.4 For that the respondent No, 2 acted discrimina-

torily and arbitrarily in sending this applicant on
depusation to Central'GOVernment. In case of few 1IFS
officessposted in the State of Meghalaya even despilte

the request of the Central Government, the said officers
were not transferred on certain spacious grounds.
However, this applicant was discriminated against and
was sent on deputation in violation of estéblished

practice and procedure in suo moto exercise of powegr

by the respondent No, 2. The action of the respondent

No, 2, therefore, violated the equality clause enshrined .

in Article 14 of the Constitution of India,

5.5 . For that the impugned order of applicant's
taansfer is in violation of the office memorandum No,
PER.58/85/4 dafed 1.7;95 which lays down that the nomal
periog'éf pOSting in case of an officer is three years

As in the instant case, the applicant has been transferred
even 8 months of his earlier posting and in all total

he has been transferred three times within a period of

| 14 months, therefore, the impugned order of his transfer

*

is in contravention of the said memorandum and thus not

\

5.6 For that the impummed order of applicant's
transfer is contrary to the tribel welfare policy of both
the Government of India as well as of the State of

Meghalaya and as such, it is not sustainable in law.

Contd...P/20.
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,5;7 For tha the transfer of the applicant has been

carried out not in any public interest or due to any
exi:oencies of service and it neither serves the cause of.
public service nor that of the Covemment service.
In.sharp .contrast, it has generated a widev spread
resentment among ‘the Garo people of the state of Meghalaya
and has resulted in irreparablé damagkng the pubsikex

cause of public interest.

5.8 For that the impugned order of applicant's
transfer is dontrary to the established principles of

service jurispruduce and is liable to be set aside and

guashed,

N

6. DETAILS OF REMEDIES EXHAUSTED :

The applicant declares that thereis no other
" altemative remedy 'available and the remedy sought for

herein when granted would be just, adequate and proper.

7. MATTERS NOT PREVIOUSLY FILED OR
PENDING BEFORE ANY OTHER COURT :

The applicant further declares that he had
not previously filed any application, writ petition or
suit regarding tl'/le matter in‘ respect of which this
application has been made before mxy this Hon'ble Tribunals
However, a ceiutain section of Garo people had filed a
Title Suit in tﬁe nature'of'public interest before the
leamed Mun51ff. Even the said Title Suit has also been

disposed of, ' So at present there is no suit pendlng before

any other Court of law.
Contd...P/22.
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8, RELIEFS SOUGHT

Under the facts and circumstances, the

applicant prays for the following reliefs :

8.1 Set aside and qugsh the order of applicant's
transfer vide notification No,FOR, 86/94/128 dated

8.2 Set aside and guash the order of the Principal
Conservator of Forests, Meghalaya vide No,MFG,

57-a dated 28.9.95 ;

Ui e

8,3 Pass any other fmxk or further order or orders
. as this Hon'ble Tribunal may deem fit and proper

under the facts and circumstances of the case.

8.4 Award cost of the application to the applicant,

7

9, INTERIM ORDER PRAYED FOR 3

pénging i sposal of the application, be further
pleased to stay the 0péi:a'ticér°1 ‘of the impugned order of
applicént's_transfer vide notification No.FOR.86794/128/
dated 24.8,95 and direct-the respondents to allow this
appliicant to ocontinue f.unctionz".ng in the post of

Planning Officer (Forests), Meghalaya, Shillong.

L)

10 ec o0 &0
The application is filed through Advocate.

11, PARTICULARS OF THE I.P.O. :

(i), 1,P.0. No, 28 99 3xeIvE

.

(ii) Date (- {-as

(iii) Payable at : Guwahati,

© Contd....P/23.
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12, LIST OF ENCLOSURES :

As stated in the Index.

VERIFICATION

I, Mz, Cavouright P, Marak, I.F.S. Assam Meghalaya
Cadre, son of Mr, Shubindra D, Sangma, aged about 29 years,
the applicant in the instant original applicaticn, & hereby

solemly affim and verify that the statements made in
paragraphs 1 to 4 and 6 to 12 are true to my knowledge ;
those made in paragraph 5 are true to my legal advice

and I have not suppressed any material facts. .

and I sign this verification on this the 20 1A

day of November 1995 at Guwahati.
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Uited Shillong, the 27 June,1994,

ML FUR, 140/91/1064~ In the interist of public service,bhri C,P,

Fiorol, 1FS;Bivisinnal Forest Ufficer, Garo Hills Diviaion,Turn is

trons flered and posted as Ufficer onm Lpeciel GUuty (OF, etteched to
thiof Lonsorvetor of forosts,\SFeE) 'a afficn Hnghi Iave, Ghiillang -
with effect from the date of teking over cherge arnd urtil further
orders., ‘ '
NULFOR, 140/91/1oa-u - Shri R,Popli, 18S,0fficer on Specisl Uuty,
(LF) atlachad to Chief Consnrvetor of Foresis (SF & E)'s office
flegha laye,Shillong is transf@%ad #end posted es Divisionel forest
Officer, Garo Hills Division,Tura uwi bh effect from the dote of

toking over charge ond until further orders vice “hxi C.P, Morok,

NGLPOR, 140/91/104-0 - In the interest nf public servicae, Shri R,
bhullai, ITS, Working Plon OFfficer,Maegheleya, shillong is trensferred
npd pnslod ns LUivieionr)l forest UFffeer, Jndntie 1idlls Ufvision,
Jouai with effect from the dete of tekima over chirge and until
furthar orders vice bhri LKy lyngua,

NULFUR, 140/¢1/104=ti= Un reliaf, uﬁri.H.F.IyDQUh,lfS;U1Vi810nnl
Forest Officer, Jeintia 1ills Oivision, Jowei {s ttnhnf@%od & nd
posted as Unrking Plan Gfficer,fegh Joviyshillong wit!hy affect

from the dote nof taking ~ver charge i rcd until furtier orders vice

Shri HR,bhullad,

/-t Chilnkhanthong, |
Commur, & sacretary to the Lovt, of Meghe luya,
forest « Leovironment Department

(‘Ont/”. . o?/"
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Mlemo NULFOR. 140/91/104-0 Lt.bhillong, the 22nd June, 1994,
- Lopy foruarded to :-

Yo The accnuntont Gnnnrnj,nccuuntn/nudit,ﬂughnJuyh,bhillung.
2. The Principal Chisf Conservitor nof ;zfnatn/thinf Laonsarvotors

of Forests/Conservotors nf Fnrnntg/uivininhnl NMironet Ufficurg .

Concornad, r.s -5)(“;.. .»// f//‘ g Crrrn /‘///-'(,'
S. vhrd Riohwlledi, IFS,working Plen } Shri ReShullng, & Shrd

.‘UFFicnr,nghulnyL,uhilln:u. HePopli, ara L, muve
| rlrnt. Thuy should hande

o bhri CobiMorak, 1HS, Uivisional

vver [tnka ovar rharge
Forost Ufficer,Girn ilflls Divisinn

ti thin 15(fifteen) days

~Tura, ' frop the date nf issue
: - of thig mtificatinm
S Shri UK, Lyngda, IFS,Divisinnal .+ and strictly adhered to
Forest Ufficer, Jaintia Hills v Gnut,'s ordarg,
Division, Joua {, » .

]
foe Shri RIPopli, IFS,0fficar on Special
Vuty,\SF) attached tn Chigef Consar-
Vator .of Fureasts (SFa& E)! office '
Megha lnyn, Yhillong, '

7, The Uirector,Printing . SLationory,mnghaloyn; Shillomg
for publication {n the $rz0tta, o )

0. Privatae Secrrtary to Min{ster forest for fovour nr {nformstfon
Nf Ministar, ' :

Y. VYarsonnl File,

.!7‘10;Uuﬁrd file,

iy orcer etc,,
/i,

Under Secretary to the Govt, of fagha 1oy,
torast . Lovirommont Noporlmant,,
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Uatrid Shillﬁng; the 24. th. ‘.Auj.g1?95.
BUCFCR.U6/94/123 - The strvices of Shri C.P.ligr Y, Ir5, (M.1083)

Planning Dfficor (Farast) Picahalayay Shibieng are slaced ot the
disnosal of Government “of India, Rinisfey of Savitorniont a8d Eoteat
an desutation far auiointment as Lecturner, State Forest Sorvice

College, Byrnihat-with effect from the date of handing ovor"chdrge.

)

NOLFIR.B6/94/129£ ~ Shri 6.0C.0:. Chowihury, 196, (5FS5-1083)
N .. l [T

Bivisional Farest Gfficer, Wildlife, Khasi Hiils Oivisinn,Shillong
shall also function as Planning Officnr (Farest) flegh:ilaya,.Shillong

in addition to his oun dutics viee Shri C..Marak, IFS, released on

denut atian.

g(_]/u.j.pf Si‘l‘lf_’)h,
Princi»:l Sncrrtary 40 the Gavt. of Moghalaya,
Foriets and Coavironmont Ueortment.

] S
1

Memn HO.FUR.86/94/128-E, Dated Shillang, the _ 24 th.August,19@s,
Covy foruwarded ta s- ' |

1. Tho Account.ant Gigy gl \‘\,'h;c'zuni.;;,//‘\utlj_t,:,) s Megbalava,Shillong,

2. Shri A.K.Goyal, Ueruty. Scerctary ta the Gaut, of India,Ministry
of Cnvironaen' ¢ Forests, Paryav oran Bliaven, €600 Cannlex, '
Lodi Ko-d, fley Delti with referonce to their message MNo.12026/
5/95-1FS.-I dt. 16.71,95, T -

e e T

5. The Princioal Chiet Consecrvatar of Forests, Meqghalaya, Shiilung,

He is roguested to release Shri C.tubiarak, IFS, immodiatnly,

4. The Princi il State Forests Service Colleoge, Byrnitat ror
Lnforustion and neceasary acl don.,

S The Chief Cortiervator or Forests wiesoareh, lraining ¢ Wild
3 ! 4 ~ . -
Life/Canservator 3f Forests (Ha) , Meghalaya, Shillang.

. g . v .. ~ -~ N . .~ .
. Privste Secrotiry ta inicter, orests far Fovaur or iafarmo-
Lian F the Minister,

cunta,, .2/~




-

IFS, Plannina Orficoer
Shillong.-He is to hand over i orge Lo
Choudhury and renort for duty immcdiat
Forests Service College, Byrnih:t.

Shri C.P.Murak,

8. Shri G.C. Das Choudhury, IFS, Divisiona

(Uildlife) Khasi Hills, Shl;long
necessary actlon. ‘

tfor i

9 TH@ Sacretary, Joint Cadre Association
Secretary to the Govt. of Assam, Perso:
Oispur, Guuahati, Assam.

10 . Commissioner and 3scretary'to the Govt

- Denartment, Disour, Gudwahati, Assam. -

« 44

(I'nrn.'ii‘.“i) f’ul(th;']l}-;‘:&/;'l,.
Shri G.C.0as
nly to Princinal, Stats

! Forrsts Officer,
cnformetion and

anetl Commissinner and
wnel (A Danartment.

of Assam, Forests

1% :The Principal Chief COﬂoBIVatOf ur Forcoto, Asbam Rehabari

Guuahatl - B

12 Persnnnol and A.R. (Aa) DUWnrtmnnf
13  The Dlrector, Printing & Statjionrry, I

for aublication in the Gazette.
14 Personal file of Cfficer cdncernedh

.,/ .
»> Guard fils.

ty aguwolorys,
e
/ /
’ Xf

i
Under S

’-tl §r.

LY

-o{lo-~-

serotary t*rWﬁ?n Govt.
b aned Envivonuoent

nqhqlaya, Shillong

v
[SRVERN 9

nf Mnghalaya, .
Boaartnent

v e
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® The Principal Locretarxy to the Gyt of

hoyhalaya,

Foreutls and Lovie nunenl Dupasrdmont,

| Throﬁgh,

Subji-

Ref :-

Sir,

(a)

The Prop2r Channol.

A representation, for removal of injury
caused by the Meghalaya Govt's orders on
doputation In respect of ohri. C.P. Marak,
J QLN Plundlng Ulfticoa(loresty) Moghalaya Lo
the S,F.5. Colleye Uyrnihat for appolntment
as a Lecturer,.

' ' ]
Memo No. FOW.86/94/128 ~ 8, Ut. 24, 8, 95

ltespectfully, I boy to siyte as follows :-

That vide impugned notiflcation/orders un-
der roference, the Govt of Mcghalaya in the
Forest & Environment Uept have transferrod
on deputation, ohri C.P. larak,lkFo to thd'
Govt of lpdia, hilnistry of Environment &

‘Forests for appolntmunt as a Leclurer in the

o5.,F.,u., Colleye, Byrninhat.

That the impuyned orders pave ihjured the

logal rights of ohri C.l'. Marak,l1I's as

follows, inter alia

Public interest is not served.

3

i

The lmpugned orders have not been 1ssued 1%
the interest of public service., There is no

mention of public interest in the orders.,

fherefore the orders 1s molico in law,
‘ . t .



(c)

 Harassmont by fraquent Lransfor.

bo an irrational and an arbiLrary act. o7

- &

L S “

* The Govt have transferred and posled ohri L it .9

Marak,IFS as Offlcer on Special Duty(sk & L)

from the post of the D.F.0., Garo iills Livi-
slon,'Tura. éhri C.P., Marak,lFo ‘took churgé
of 0.5.0.(3F & E) on 21. 7. 94.. " e "

Thereafter, tihe Govt bave transferred and postna

,_him as a Planning Offlcerkboreat) Meghaleya witilln

6 montha. Ho took charge on 10,1, Y9

.|. [
Agaln, withln a brief Spun ol Y month, Lha Govt
i{ssued the impuqned ordors of transfcr on dupuLa—

tion like a thunderclap.

The Govt nave vested a right to 3 your Llenure

posting in a transferreble post to its employues
or servants, shri., C.P. Marak,lFs belng a tovt
servant possesses this right. The Llmpugned orders
have offonded the tenure posting right, and have
subjected to fregquent transfer harassment as i{f.
shri C.P. Marak,lFs s not a citizen of Indla «
and as if ho is a badminton shuttle cock,

Shortage of 1Fs officers in. heghalaya.

To fill up the vacaut Ladxe vosts, thd Govt of
‘eghalaya have asked for the scrvices of ohri,

C. Thangliana,lFs and Shri B.3. ‘bhar,IFL from
the Govt of Assawm, 83y this Act of the Guvt of
Meyhalaya Lt provues buyond any shadow ol doubt -
that Meghalaya 1s not in a position to spare the
durvicus of any Ql her 1ho ot fleer Lo go o o
butation. o

The 1mpugned ordars defies logylc, 1t appoars to

-
Lo

T
LN




o

L 4

(e)

W’Mﬁ

) _ ] |
#{d) ¢Violation of principles of natural justice,

The procedure/normal practise followed for sending
the IFS officers on deputation have been - Circula-

'ltion of notice of :teputation posts, option, forwar-
lding of application and offer of appolntment

i
Accordingly, ohri HK.9.L, Nongbri, ohri 5, Ashutosh,
shri H.Poplt, Shry S.k.sahal and othcra havae re-
celved notlice, gave option, application f01Wdrdud

offer recelved clearly spelling out the terms and
conditions of deputation and then only sent on
deputation. In the case of ohri I, 10911 and Lhri
S.M.5ahal though they themscelves have applied for
the deputation ost and have beun offerad for de-
putation, yet the Govt of Meyhalaya have not L
releascd tnem to the Lovt of india due to'shortuge
of IFS offlcers in the otate.

The Govt have deviated from tne procedure/n01mal

practise In the case of uhri C.i. lMarak, 1o, The
Govt have denied notice etc to Shri C.P. Marak, 1Fs
to exercise the right conferred by the procedure/
normal practise in the mattor of doputation.

The impugned notification/orders have violatod the
principlos of natural justice applicable abso to
exccutive actlon involvling civil consequences,

Breach of Fundamental Hight to fquality.

( {
whereas similarly situsted 1Fs otficers as named in
para 2(d) have enjoyeod equality of treatment from
the Govt in the matter of procedural safegunrds for
deputation, But the Lmpugned orders have slnqularly
taryetted and discriminated aJalnqL ohri C, }.malak,
IFS as 1f he s an untouchable person by denying ?§
notice otc.(l.c fulfillment of pre-conditions for
deputatlon).
The 1mpugned orders nhave brecsched' the nighest law of
India L.e. Fundamental nlght to tgquality art. 14,11

R



Q~
(f}

and 16 of the Constitution of lndia.
Infringement of Tribal welfaro principles.

Whoroas the (trat Pelme Mintetor, lLata Vandty
Nehru, having developed a deep sympathy'for the
tribal people, lald down Tribal Panch bheel and
called for its vigorous lmplementation. In polnt
No. 3, he categorically stated : | ’

wWe should try to troein and build up a teamTOf thelr .
own people to do the work of adipinistration and
development. some technical peisommel from outside
will no doubt, be needed, espcclally in the begin-
ning. But we should avoid introducing too many
outsiders into tribal territory.

There are only two Garo tribal Ifo offlcers in the
country i.c. Shri T.T.C.harak and Shri C.P. Marak
and both are serving in the Mugqalaya wing of the
Assam-Meghalaya Cadre, Jhen the Govt of Indla had
asked for the servides of ohri TI.1.C. Marak, Iko

by name for posting in tne hinlstry of Env & Forest
The Govt of Megnalaya refused to release him on
the ground there are only 2 Garo IFo offlcerg‘ln
Meghalaya and the community is under—representéﬂ
in posts under the otate Govt, ;

But in tho case of ohri C. V. Liarak,lFs Lhu Govt
have readily issued transfer ofders as contrary' to
the case of shri T.T.C. larak and also In the cése
of non=Tribal L5 offlcers viz. ohribopld and
“shrl &.M.sahal. ‘ '

' The impuyned orders have exhibited inconsistent

‘abproach in the matter of doputation'which'is
arbitrary and done without application of wmind,
and 1t has violated the Tribal Panch oheel which
shows that it is clearly an anti-Tribal act and
{'s detrimental to the interest of the tribal peo-
“ple of Meghalaya in gyeneral and of Garo cownunivy
in particular.
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v ond g

3.
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oftflcers in placement and posting,

4

. The instruction contalned in the yUl, Uupt of ter,
& Trg., .M. Wo. J6011/20/89 = list, M.r), vtd 21,8,
1989 are as follows -

Complaints are ofte; 1;ceivcd of aiscrimination a_
gainst the >Cs and SIs officlals La tie matter of .
posting and placements. 1n this connection, atten-
tion is invited to tinis bLept's U'M No. 36026/3/85

- Est,(sCT) utd 24.6. 1/83,

',
]

It igmrpiterated that 1 the matter: of postings[
Joo0

‘placements of officers/staff, no dgsériminqtipn

suould'be showh-ayalnst triose belonging to oC/SH&
Compplaints in this regard should ve ghian Jue .
cohsiduration and snould be brought to the notice
of the Head of the Uepartwent for correctivo action,
WNETEVRr N2CeSSary, Lenior nii;c§rs, including Li-
alson Otficors, snould Ko o cluse walcn Lo on-
éure tnat incidents of narasswenl of se/al ol 1=
~cors and discrlauinatory treatument agalnst them

do not occur. P:ompl otbon s.ould be taken against
~tho erriag ofricials responsinle tor such ]apsas;

T'he i.apugned notificationforeers, in the ti:ht of

reasons agdduced in above palaas undor 2 clearly

ianifest violation of tne instructions of the GoQt
©of India on tne matier,

Tha; Ohrl CoP. morkk, Lo has dovialed nasal uuptdm
“HAd his throal pains woile Speakling or singing Le-

yond 10 minutes, Tnesc ih.alth proolems ave an. impen

diment to funcliovning is a Loctuser in Lne wbto College



-3 - \

Now therefore, I request you Lo cancel the lmpugned’

‘orders in the best interest of publlc service,® jus‘

tice and rule of law, b

Please comnmunicate the aecisioni, taken on this \

humble representation preferably within a week tlme

. H
from the date of receipt for necessary follow-up 5
action from my end, )
Dated Shillong Yours faithfully,

the 25th Aug.'99
( C.P, Marak,lFs)
Planntng O, o,
tForevin
Me¢hala-,, Silon gy

Copy to the Hon'ble Chairman, National Commission
for SC/sT for information. A formal complaint
will be lodged under Art,338 of the Constitution
of India if nced arise to seek recrecesal ayalnst
dcpriVation of rights to a Tribal person of tnts
matter contained in the represontatlpn.

AN

's
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: GOVERNMENT OF MEGHALAYA
OFFlgE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS : MEGHALAYA @
8 SHILLONG

No .MPG.57 Dated Shillong, September 02, 1995

From 3 The Principal Chief Conservator
of Forests, Meghalaya, Shillong.

To /
.~ shri C.P. Marak, IFS.,

Planning Officer (Forests),
Meghalaya, Shillong.

Sub ¢ Transfer of Shri C.P. Marak, IFS., on depuéation to the
Govt. of India.

Ref

ce

Govt., Notification No ,FOR.86/94/128 dated 24th August, '95.

This is to inform you that your representation against your
deputation to Govt. of India for posting in the State Forest Sefvice
College, Byrnihat, for appointment as Lecturer has not been acceded to
by the State Government, :

Therefore, you are hereby directed to handover charge of the
‘post of Planning Officer (Forests), Meghalaya, to shrli G.C. Das Chou-
dhury, IFS., Divigional Forest Officer, Khasi Hills wildlife pivision,
Shillong, on or before 1600 Hrs on 2nd September, 1995. Failing to do
.so you shall be deemed to have been relieved of the charge of Planning
officer (Forests), Meghalaya, Shillong, on the date and time spedified

above. ) ‘ é&ﬂ& ,
- ) principal Chief CorfServator of Forests,

Meghalaya, Shillonge

Memo No MPG.57-A . Dated Shillong, September 02, 1995,

Copy to @ ) .

1. The Principal Secretary to the Govt. of Meghalaya, Forest & Environ=-
ment Department, with reference to his letter No ,FOR.86/94/155 dated
30-8-95 for information ' S

2. Shri sunil Kumar, IFS.., conservator of Fprests (HQ), shillong,' for
his information and necessary actions

3., Shri G.C. Das Choudhury, IFS.., Divisional Forest Officer, Khasi
Hills Wildlife Division, Shillong - He is directed to take over charge
from Shri C.P. Marak, IFS., of the post of Planning Officer (Forests?
on or before the date and time specified above. Otherwise, also he
should assume charge of the post of Planning Officer (Forests),.Megha-
laya, immediately after expiry of date and time specified above. :

4., The Accountant General (Accounts/Audit), Meghalaya, shillong.'

Sf P.S. to Minister of Forests for favour of information of the®
Ministere.

6., The Princibal, State Forest Service College, Byrnihat, for imforma-
tion and necessary action. ‘

7. Shri A.K. Goyal, Deputy Secretary to the Govt. of India, Ministry

of Environment & Forests. Paryavaran Bhavan, C.G.0., Complex, Lodl Road,
New Delhi, for favour of information with reference to thelr message
No, 12026/5/95~1FS~I dated 16=8-95, /

P ' Principal Chief conservator of Forests,
‘ %%év teghalaya, shillong.
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IN THE COURT OF TEB." MUNS IFF 4T SHILLONG

MISC . CASi‘. NO. 25 () O ]925

Shri MalJon« Sangma oo e Petit ioner
= Vérsus =
_ _ L
The State of Meghal aya S
and othErS | eece e *e Op'p. PaI‘hiBS.
/
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : 3
GUWAHATI BENCH. =

T in the matter of :

7 0.4: No.259/95 |
& sri C.p. Marak, IFS.
| e Applicant..
Vs. |
'Union‘of'India & Ors.

s e Re Sporﬂ ents 0. //

Written Statement on behalf of Rcspongéﬁts
No.2 and 3 = ‘ ’ -/ ‘ﬁ
- , A
1. That‘the,ﬁpswering Respéhdents.(hereiﬁafter
called ths}RQspondents) denied tﬁe staéements and
grounds made in various paragraphs of the application
save and éxcept those which may be specifically admitted

herein in this written statement.

-

2. That with regard to the statements made in

" paragraph 3 of the petition, the RcspondOnts state that

the applicant was relievndvffbm the Office of the
Principal-Chigf Conservator of Forests, M@ghalayl on
2.(?.95 and the applicant has filed the instant

application only on 29.11.95. Since the applicant evaded
handing over charge and as such Sri G.C.Das Choudhﬁry, IFS .
dssum charge of thé post of Planning Officer(Forest).oﬁ

2.9.95.
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3¢ .'I‘h'q‘c the E‘tesponden‘ts denied the statements
" nmade inparagraph 4.1 and state that the 5pplicant's
repre.so‘nta‘cion against the order wags not accededrto by
_‘Ehe State -Government and it was conveyed to the Answering
Respondents by letter dated 30.8.95, and it was mot
re jected by the Priﬁcipal Chief Consérvator of Forests,
Meghalaya as stated by the applicant. I further state
that the order of transfer dated 24.8.95 is in conformity
with the Indian Forest Service (Cadre Egm%é%), 1966 and
as such the order impugned is not violative of any
mondatory provisions. of the law and is in co’nformity‘
-with the.ex‘ec'utive instructions and guidelines issued
from time to time. - N

. 7 |

4. | That the ‘Responden’cs'de/nied tle statements
made in parégmphf 4,2 of the application and state fhat
the pe'titi,oner' is a 'inembe:fz* of the Indian Forest ‘Sferv:ice
whic/h is an All India Service created uhder tie prov;is ions
of Article 312 of the Constitution. A1l India Service as
per\Article 312 of the Constitution, are'serviccs which
are c.ommon to the Union and the States. Thus, z.my member,
who joins the service is bound to serve the éﬁé-aanMW
Government as well as the States to which he is alloted.
In“ fact, the ap_pointmenf é{-? any of the 411 Ind,ia. Service
'A isrcontingent to ones willingne és to serve d,ny wherel in
India and abroad. T}m pevitimer had agreed to this -
cond ition and was. given the”;'zpp oin“l:mel,ﬁ: to the Imdian
Forest Servic;e' only after he willingly and volu:ntarilj
opted to serve the Government any where in India v.and

...3-.
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whim'to'the'dovernment odendia;

- official residence of a Bachelor Officer (i.e. the

: abroad I further s»ate th&t neither prior notice

was r@qulr@d to be Serve to the applicont’ nor his

2

consent required to be obtaired before transferrlng~

S5 ~ That w1th r@gard to the statemmnts made in

parwgraph 4. 5 of the appllcatlon the R@spondents stat@
that after trqnsf@r of the applleant to Shlllong from

Tura, there is no change in his heqd-quart@r.

—~———

o

N\

6. That wi%h'regard to the statements made in

paragraph 4 6 of the appllcat¢on the R@spondents state

that the p@tltloners famlly life has in no way been
disrupted since after his transfer from Tura to
Shillong, there 'is no changé in the head-quarter or
- : ) e Bttt AR
gpplicant)g

’ "Z. o ’.I;’l_ajat wi_th rgzgard to the.‘statemenj;s made in’

- paragraph 4.7'of'th@ applicationfthe B@spondents state .

that Si_ncé = ¢.C.Das 10110udhury, IFS, assumed charge

‘of the post of Plannlng Offlcer (Forest) w1th effect
Lot s

from 2.9. 95, questlon of. grantlng aas& IQ&VL to the'

appllcant by the Government of Meghalaya dees not arlsa

‘and &s such no leave was ever granted.

——

. 8. ) " That with:regard te th@'statemen%s made in

e péragraph 4.8 of  the application the 3e§pondenté‘sﬁate

: . A , o el
thot the statement that the applicant was sk from

{

-

'/«' . T ’ . ~ ;0046

ok
o
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4.

2,9.95 to 29.9.95 are mot correct in view of the fact
that the applicant appeared before the Principal Chief
Coneservator of Forests, Meghalaya, on 2,9.95 at 10.30 a.m.

in his official chamber and thersafter left the office.

9. That with regard to the staterents made in

paragraphs 4,9 and 4,10 of the application the Re spondents
state that Sri G.C.Das Choudhury, IPS, assumed charge

of the post of Planing Officer, (¥orest) on 7.9.95,
imrediately after 1600 hours, while in the Title Suit

Mo .27 {11) /95, the learned Munsiff passed an order dated
28.9.95 asking the Respondents to mdintain status quo as

on 24,8, 95. Thae learad Munciff subseguwently on 1.11 95

revoked the order of status quo dated 28.9.95. I further
state that the Re gpondents have no knowledge about the

order dated 2.11.95 passed in Title suit No.27(H)/95, mo

notice has heen received in this cnnection by the

Re spodents.

10. That while denying the correctness of the

statement s made in paragraph 4,11 of the applicationk the

,Reegpondent s state that sri G.C.Das Choudhury has assued

/charqe of the post of Planning Officer(morest) on 2,9.95,

e

and has been discharging of the duties of Planimg Officer

(Forest), regularly since then. The claim of the applicant
thath he is still holding the post of planning Officer

(Fowest), Meghalaya is not correct as alleged or otherwisa.
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11, That the Recpondents denied the statere nts made

in paragraph 4.14 of the application, The ReSpondqnts state

that the applicant has "een released only after the approval

of the Government of India, The mSpondents Further gstate

that for the 2 constituent gtates i.e.,, Assam and Meghalaya,

the Central Deputation Reserve post have keen enmarked for

each State. For the State of Meghalaya, the Central
\
Deputation Recerve for IFS is fixed at 3 numbers. Including

the applicant, only two Central beputationp post have keen
utilised so ﬁar by the Government of Meghalaya, From the
As;sam Winga also a numker of IFS Officers are already on
depwtation to Gpveinre nt of Indié. The pxbcedure adopted

in the present case is in no way different from the’procedure
adopted in case of other Indian Horest sexvice officers

deputed ta Gevernment of India, from time to time. More

over, a copy of Memo No..FOR.86/94/128-B dated 24,3.95 has
heen éndorsed to the wgecretary, Joint Cad;:e Authority, and
the commiSSS.onet and scretary to the Governe nt of Aséam, ‘

perconrel (A) Departmnt, Dispur, Assam,

A copy of the Goernm nt of India's telegram dated
14.8.95, regarding their concurrence and Governe nt of India's

notification No.16016/2/95-ALS(II)~A dated 9,11.95are anmexed

hereto and are marked as Annexures-1 and 2 respectively.

&

12, That with regard to the statere.nts made in

\

paragraph 4415 of the application the Regspondents state
that the applicant had mlde the representation to the

Governre nt of India on 1.9.95 against the order of

transfer, The same was rejected by the Governne nt of

o

o.a6a
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6. .-

India by their State Express Telegram No.A. 12026/5/
'95 IFS-1 dated 12. 10 95.

Regarding consent of the Officer, i.e., e
applicant, Rule 6 - Deputation of Cadre Officer doesnot

provide for prior consent of the & officer concerned.

A copy of the aforusald telegmam is annexed

hereto and is marked as Annexureﬁg

13. That with regard uo the Suatements made in
paragraph 4. 16 of the appllcﬂtlon the Respondenus state
that deputatlon of IFS Officers against variocus pOSuS

is based on their bio data, inscqnsultation w}%ﬁ i
Government of India from time to time. It is pertinent to
~point out that the petitioner, All India Ser%ice Officer
is evading to meve‘from Shillong td'Byrnihat Which‘is
situated w1th1n th@ State of Meghalaya omly. The training
of Forest Offlcers of North Eastern Regional States at
_Byrnihat is an important task which Eas to.be imperted
‘by a<mixtur0'of Tfiﬁal and Non-Tribal Officers, whli versed
with the traditions ﬁnd éustonnry lows of the Triﬁ&l
people. Hence the urgency for the services of the

. . R ]
applicant at Byrnihat.

14, That with regard to fhe statements made in
paragraphs 4.17 of the appiicdtion the Respondents state
 that tﬁe applicant after -completing his fenure as
Divisional Forest Officer, Garo Hills Forest Division,

was transferred to Shillong, in the office of the Principal



C T
chief Conservator of Boreéts, Meghalaya, since then he

hag heen serving in the same-haad guartér and in the same

office complex, More over, he has een in occupation of .

- the same resiéténtial guarter at shillong.

The office memorandum referred to hy the applicant
covers cases within the State of Meghalaya and nmot for

deputation post with Government of India. Fuxther it doesnot

.pat a bar on transfers within three years kut only . states

*

that because of finan~ia1 reaspns azask such transfer should be

avoided and if it becomes necessaxy to transfer an officer

within three years, the approval of the Chief Mniéter should

a ohtained.A

15, ~hat the.ctatene nts mie in paragraph 4,18 of the-
app3 icstion are mot correct and are hezeby denied. Deputation
of the Officer comes’ under the purview of the Indlan Forest

Serrice (Cadre Rales), 1966,

16. That the Respondents denied the statemnts | de

in paragraph 4,19 of the application ané state that Sri G.C.

pas Choudhury, IFS, asswed charge of the post of Planning

‘officer(Forest) imzediately after 1600 howrs on 2.9+95.

17. That W th regard to the statere nts nade in

'paragraph 4,20 of the Jappl].cation state that no interim

order in this case woyld ke degirable in the interest.

of proper ma nagement of Indian Forest Sexvice Cadr:e and

the Central 'Deoutatio post would suffer causing trew ndous
1oSSs to the nation ii providing essential’ services such

as the training of Fchest Officers.

.ol8.
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18:' Thgt the E@spondénts denied thg statements
made in paragrapl 4.21 of the application.
19. Thdt the Respondents denied the statements

made in paragraph 4.22 of the applicationz and state
that th@'said statements are not correct as alleged or

otherwise.

20. That the Respondents denied the grounds set
forth in paragraph 5.1 to 5.2 of the application and
state that said grounds are neither tenable nor are borne

out by the facts and circumstances of the instant case.

21. That the statements made in paragiaph 6 of the
application, the R@spondehts state that the'applicant;s
prayer wds examined_by the Government of Meghalaya and by
the Government of India agd fowd that there is no

groundg to consider his casc.

22, That with regord to the statements made in

paragraph 7 of the application the Respondents sitate +thit

~the applicant did not personally filed any applicaticn

before any Court between 24.8.95 and 29. 11, 95 and have been -
relylng on the proceedings of the Title Suit in the nature
of the public interest filed by the Secretary General,

All India Garo Union, Shillong.

23, That with regard to the relief made in paragraph
8 of thc appl;catlen the Respondents state th&t the relief

>0.0.9.
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,seught for ought te be rcaected since not sustalnable

 by any law and the Cadre Kbidm g@vernlng th@ deputation

of the officers tO'th@ Government of-India. Any relief
grant@a 1.4 woula be detriment to ‘the 1nterest of the

ﬂatlonal Instltute 1.0., State Fores» Service Collegﬁ,

,Byrnlhat and would cause trem@ndous loss to th@ TralnlngA

sch@dule 1n the College at Byrnihat.

Tt

./

oo Verification.




VERIFELADION R

'1. N .
IR _
’

S
I, Balv&nder Singh, son of~5%k€‘fﬁ§5%7b 57%

aged about fﬁﬁ yeﬂrs, r031d1ng at Shlllong, :
do hereby verify uhat_the statements mad@ in
this Written Statcment are true to my knowledge

., and belief and I verify this Written Statements

- g ¢
on this:. J2 /A day of December, 1995 at
Gavhati. |
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ANNEXURE=1,
SIATE : EXPRESS ___ TELEGRAM

PRINCIPAL SECRETARY (FORESTS)
GOVT OF MEGHALAYA
SHILLONG

PCCF
GOVUT OF MEGHALAYA
SHILLONG

FoNO.12826/5/85-1FS-1 DATED 14TH AUGUST 95 FROM A K GOVAL Ds{.)

SHRI C P MARAK IFS AM s 83 APPRCVED FOR APPOIRTMENT AS LECTURER SFS
COLLEGE BURNIHAT (o) HE MAY KINDLY -BE RELIEVED IMMEDIATELY WITH
INSTRUCTICNS TO REPORT FOR DUTY TO PRINCIPAL SFS COLLEGE BURNIHAT
(o) FORMAL OFFER OF APPOINTMENT FOLLOWS (e) MATTER MOST URGENT

PARYRBARAN

NEW DELHI

- ey = gu e TN S T S e N S s ey, Sy

NeToBoTe

( AcK. GoOYAL )
DEPUTY SECRETARY TO THE GOVT OF INDIA

RINISTRY OF ENVIRONMENT AND FORESTS
PARYAVARAN BHRAWAN, CGO COMPLEX

LODHI ROAD, NEW DELHI ~ 118803

DATED THE 14TH AUGUST, 1985

o
g
"
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SRS "No.18016/2/95-A1S(IT1)-A

| Ce - n .
%] Nnee tere- 2- Mﬂ)&%\ Q,)“/ 0 T

" . (PUBLISIED IN THE GAZETTE OF INDIA PART II SECTION 3(i)2

ML

* : Government of India \

Ministry of Personnel, P.G. & Pensions
(Depariment of Personnel & Training)

L T

s ‘New Delhi, the Q.1 ‘.‘?5

NOTIFICATION

G.S.R. No............ .. In exercise of Lhe powers conferred by
sub-section (1) of Sectian 3 of the All India Services Aot, 1951
(61 of 1951) read with sub-rule (2) of Rule 4 of the Indian Forest

Service (Cudre) Rules, 1966, Lhe Central Government, in-

consultation with the -Governments of Assam & Moghalaya, hereby
makes the following regulations further to amend the Indian Forest
Service (Fixation of Cadre Strength) Rogulations, 19686, namely: -

L. (1) These regulations may be called Indian Forest
Service (Fixation of Cadre Strength) Seventh
Amendment Regulations, 1995,

/

(2) They shall come into foroe on the date of their
publfcation in the Officinl Gazette. :

2. In the Schedule to the Indian Forest Service (Fixation
of Cadro Strength) Regulations, 1968, for the heading "Assam-

Meghalaya" snd the entrics ocourring therounder, the following
shall be subatituled namely ;-

" ﬁo;lr.'i Lf’"kﬂﬁﬂ A l axa "

1. Svnior Pouls under the State Guvt, ’ 72

Pontly under Lhe Goveroment of Addbm

Principul Chie[_CouaurvuLdf of Fn}esta | 1
7. Chief Conservator of Foiests (Protection) | 1
Chief Conservalor of Furuatg (Wildlife) & , 1
Chief Wildlife Warden ' '
Chief Couservator of Forests (Social Forea}ry) i
Chief Consorvalor of Forostas (Research, Training 1
& Working Plans : ' : '
- Conservator of Forests (Territorial) TR :
_ Consefvutor of Forqgtsi(Development) ' - 1

i

Conservator of Forests (Economic Cirole) .

v S ) " ¢q(ﬁ&“ﬁ%}a'“r ,
Conservator of Forests (Headquarters) = ' B> |
| et L w8363 Yy
Conservator of Forests (Social For?utry) 2

Cohsorvutur of Forests (Wildlife) &h. T |

Conservatur of Forests (Rorder)

N
-

L LA e T TN R - s—

J
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V@ Q¥é P .




. - tm1 - v Wi - ————

. .
Field Director = broJoci’Tiger. Manas a L ®-
| (0g.. Director, Kaziranga National Park ? boyr
3 Prinoipul, HEF Rangors Callugo. Julukb#rl ' '2 1
Deputy Conservator of Furests (Territo#ial) % 22
Deputy Conservator of Forests (Wildlite) ? 2
Deputy Conservator of Forests (Ausum State Z00) H 1
Working Plar Officer | @4 3
Furesl Utridsalion Offiuer ) ' | ﬁ {
Planning Officer | ' % 3
Silvicaltur: t _ i‘ 1
f-_,;g_m-
Bnﬁiﬁ_unnsxdbugmﬁquznmzntan.Mcﬁhnlnxn )
Principsl Chief Lonservator of Farostd ‘ _ ; 1
Chief Conscevalur of Forests (Social Forostry L i
& Environeeunt) ' 1 : %
o Couscrvates of Foreats (Territorial &iDévnlopment) ﬁ !
Cuﬁs«rv&tdv of Foroaste (Wildlife) | i 1
- Conservator of Furests (Scuiel Foroulny) % 1
Conservatci ot Furcela (Research & Tr%ining) | 1
Depuly Cons.rvalor of.Forcsts (Territdrigl) h 3
. (Khosi Uitls, Jentia Hidlu, Garo Hilluy) %
Deputy Conasrvulosr - of fFerests (Training) ; 1
Working Plan Officer ? 1
) Planning Gfricer | E 1
Silvioculturist 5 1
Dircctnr; giple tran dﬂtimn;1 ek h i
Dopuly Cou. cevator of Foreste (Wildlifo) | 1
(Enst & Weut Khasi Hills Wildlife Dk?tuion) h"
Deputy Conewrvaloe of Farssta (Utiliu&tinn) ﬁ L
~ Deputy CquuurVUt0f of Forqgta (Sociul:Foreutry) ,-L__-_i_u_
|

. |
. f I I

[
! |
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(Madhumita D. Mitra)
: Desk Officer.
Nole 1: Prior Lo  the issue of this notification the total
nuthorised strength of the Assam-Meghnlaya Cadre was 104.

Nolg 2: The Princlpal Regulations were notified vide Notification

"Nu. 6/1/66 - AIS(IV), dated 31.10.1988 as GSR No.1072 in the

Indian TForest Service (Fixation of Cadre - Strength) Regulations,
1968, has beon amended vide Notification given below:-

- - ——— - > G st P NS TRt Sm e G Y e WO SV SUN SeP e G G ST LGP e W e B W S few PES S W G R G T e D R R WD M WP W Gev Mmb ik S W W Sem S e W

2.~ Contral Deputulion Reserve @ 20% of Item 1 above
-/ v
3.. " Posts to be filled by promotion in accordance with \bk gﬂ -}
v Hfule 8 of the Indian Forest Service (Recruitment) : ;
Rules, 1968, 6 33 1/3% of Items ! and 2 above 28
4. Posts Lo be filled by direct recruitment (1+2+3) 58 v
. = : // ik
5. Deputlution Reserve € 25X of JTtem 1 above 18 W
6. Leave, Tralning Reserve & Juuior Posls ‘
8 20% of Item 1 above : 14 v :
Direct Recrultmeht,PoaLs 90 - Z
Promotion posts 28 :
. Total Authorised Strength 118 . :

bt e i

!
S.Nu. G.S.R. No, Date of Publication 5
. 1673 31.10.19686 Y
2. 7 7.01.1967 j
3. 653 8.05.1987 -
q. 854 ;. 6.05.1967 . 8
5. . 689 13.05.1987 i
G. 1083 | 8.06,1968 |
T, 1887 - , 9.08.1969 i
- 8. 80 : 17.10.1970 K
9. 485 ‘ | 21.03.1870 i
10. 545 .. 4.04.1970 ¥
it. 1802 24.10.1870 ;
12, 135 - 24.01.1971 !
13. 136 24.01.19870 !

14, 865 8.05,1971
15, 45(E) 20.01.1972 :
16. 47CE) .~ 20.01.19872 i
17. . 48(E) '20.01.,1872 ‘
18. 478(E) 4,12,1972 |

19, 182(E) 2.04.1973

20. 321(E) 27.08.1973

21, 391(E) 10.08.1973

22, 142 : . 9.02.1974

23, 28(E) 2.02.1974

24, 273(E) 17.08.1974 ;
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.. ANNEXURESD,

STATE = EXPRESS ' TELEGRAM

FOREST SECRETARY
GOVERNNENT oF MEGHALAYA
SHILLGNG

REPEAT *

PRINCIPAL CHIEF CONSERVATOR OF FORESTS
COVERNMENT OF MEGHALAYA
SHILLGNG -

No.n.12325/5/!5-1r5-i (.) FROM AK GOYAL DIRECTOR (o) REGARDING CENTRAL
DEPUTATION APPOINTMENT OF MR CP MARAK INDIAN FORESTSERVICE ASSAM~ '
MEGHALAYA AS LECTURER STATE FOREST SERVICE COLLEGE BURNIHAT (o) MR MARAKS
REPRESENTATION DATED FIRST SEPTEMBER 1995 HAS BEEN CAREFULLY CONSIDERED

(o) HIS REQUEST FOR CANCELLATION OF CENTRAL DEPUTATION POSTING NOT REPEAT
NOT AGREED To (.) KINDLY ENSURE FORMAL RELIEF OF MR MARAK AS PER STATE

GOVERNMENT RELIEVING ORDER OR TWENTYFOURTH AUGUST WITH DIRECTIONS To REPORT
7O OUTY AT BURNIHAT (o) KINDLY REPLY COMPLIANCE (o)

PARYAVARAN

haaas o ) T - s ——

NeToTe o
NDe Ae12026/5/95-1FS-1

( A.K. GOYAL ) e
DIRECTOR

MINISTRY OF ENVIRONMENT AND FORESTS
© PARYAVARAN. BHAWAN, CGO COMPLEX
LODI ROAD, NEW DELHI=118 883

DATED THE ¥4TH OCTOBER, 1895

" Cepy of telsgram seni by pest in senfirimatiasn s

1. The Ferest Seerstary, Gevt, ef Meshalsys, Shillens.

2. The Prineipsl Chief Censervaster ef Ferasts, Gevt, ef .
"eghalaya, $hill.ngo

(.5 K Geyal )

- <h§ _ _ ‘ _ | . Direstsr

W
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| ADMINI STRATIVE 'RIEBUN AL: GUWAHATI BEN CH

0.a. No, 259/95

Shri C.P. Marak, IFS ,.. Applicant

- Versus =

nion of India & Ors.... Regpondents

REJOINDER TO THE WRITTEN STATEMENT SUBMITTED ON BEHALF
CF RESPONDENT NOS, 2 & 3

The apolicant begs to state as follows :

1" That the applicant hasl gone through the copy '
of the written sﬁaﬁsnélt filed by the respondent Nos. 2 and
3 and have understood the contents thereof, Save and

except the“statéments which are specifically denied
hereinbeiow other statements made in the written statenent
are categoricélly denied._Fuffher the statements which are
not borne on.recdrds are‘also Genied and the respondents

are put to strict proof thereof.

2. That wifh regard to the statements made in
paragraphs 1 and 2 of the W.S., the aplicant begs to
state that che order purportedly relkeving him from the
post of Plannlng Officer (Forests) was sent to him by
registered.post‘atlhis leave address and he recelved the
same only on 7.10.95 ; but before the sald date i.e.

7.10.95, the leamed Munsiff, Shillong passed an ad-interim

injunction .order on 28,9.95 directing the Opp.parties/

defendants thGIEln to maintain status-quo as on 24.8.95
i.e. the date of the 1mpu cned order. Thus on the strength «
of the said order of injunction, the applicant continued

to remain in the post of Planning Officer., 1t is

Contd...P/2.
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categorically denied that the applicant had evaded the
handing o#er charge and as such Shri G.C. Das Choudhury,
IFS xB assumed charge o¥ the post of Planning Officer on
2.9.95. A bare peiusal of the impugned order reveals that
he was allowed tolfunction aé Planning Officer (Forests)

in addition to his own duties, Thus it is not a regular

appointment of any incumbent to the post of Planning Officer

(Forests). It is emphatically stated thatvtill date[ no

fegular appointment has been méde to the post oflplanniné
Officér‘(FOrests). The fespondents\contested the Title
suit No, 27(H) /95 (Misc, €ase No. 28(H) /95 and are aware
of the‘order of injunction passeé on 28,9,95., Till date

they have not challenged the said order of injunction,

'Although subsequently, the order of injunction was vacated

by order dated 111,95, but by another order dated 2,11.95
the leamed Mﬁnsiff sta&ed the operation of the said ordex
dated 1,11,95 for a further period of thirty days with
effect from 1,11.,95. Thus thé.order of injunction continued
to be in force till 30.i1,95 and the respondents are

weil aware of this position, Further before the rppkkemrk
7.10.95, the applicant has resumed the duty as Planning
Officer (Forests) by submitting his joining fepoit‘after

availing eared leave on medical grounds with effect from

19.9.95 to 29.9.95 with request to suffix 30.9.95, 1.10.95

to 4,10.95 being holidays.

Copies of the order passed by the learned
‘Munsiff dated 28,9.95 and the joining report
dated 5.10.95 are annexed herewith as AINEXURES

7 and .8 respectively.

3. That with regard to the statements made in

paragraph 3.df'khe W.S,, the applicant begs to state that

Ccﬂtd. .o .P/ 3.
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the representatibn was only stated to be disposed of‘

bY‘the 00vernmen£ of Meghalaya vide'Anﬁexure-4 to the O.A.
issued by the Principal Chief Cons&rvator of Forests,Meghalay
(Respondent NQ.B) without endorsing any copy x@ ¥xm of the
order, if any purportedly passéd'by fhe State Government.

In any case, the annexure-4 oOrder depicts total non- |
application of mind inasmuch as on the face of it, same is °*
cryptic and does not éssign anyfteéson as to why his |

request against the deputation has not been acceded to.

It is denied that the order of transfer dated 24.8.95 is

in conformity with the Indian Forests Service (Cadre)

.~

Rules, . 19667 As per the practice mmd procedure and principle

being followged in the matter of sending a member of the

All India Services on Central Deputation, the following

steps are required to be taken as pre-requisite -

. #The Central Govemnment sends notice of vacant . .
deputation post to the State Government concernéd

which in tum circulates the Same:to the maenbers

‘

0f-All Undia Services upon which the concerned
officers are required to exercise option/willing-
| ness by filing up a.prescribed form indicating
therein their choice of preference, After the
above exerqise, némination is sent‘hy the State
Government concerned to the Central Gove:nment

with recommendaticn, : ' '

It is only after that fommal order of Central Government

~deputation is issued by the Central. Gove:nment to be

renotified by the State Govemment, This is also explicit

on the face,of the Annexure-1 ordex of the Central Govts

Contd...P/4.
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anneked to the written statement in which the Central

Govemrnment has stated "Formal offer of appointment follows"

(Emphasis added). No such fommal offer of appointment has
followed thercafter and the applicant has not received any
such formal offer of a?pointment. On-the other hand
making a depaiture f:om the aforesaid fomalities, the

respondent No, 3 has issued the impugned order.

As regards the aforesaid formalities being
followedm through out the country and also in the State
of Meghalaya, the.applicant begs to mkmk® annex some Of

the documents as ANNEXURES-9, 10, 11 and 12

The above formaiitiés have not been observed
in case of the applicant km and he has been sought to be
| sent on Central deputation straigitway by the impugned
d:der. Thus the ;equiremént of‘obtaining option/willingness
from the incumbent>who has sought to bea sent on central

deputation has not been followed in case of the spplicant,

4, That with regard to the statements made in

- paragrapnh 4 of the W.S.; the apﬁlicant Genies the
contentions made therein, Althouch he belongs to the All

1India Services, the respondents cannot take action against
him in an arbitrary manner as'haa been done in the instant
case, Furrher he being in the joint cadre of Assa@ Meghalaya
and presently beihg an officer under the Government of
Meghalaya, he is aléo entitléd to certain benefits, one

of which he derives Zxom vide office memorandum No,

FEA, 83/93/145 dated 4.7.94. By the said office memorandum

Contde . P/5e
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the Gvermment of Meghalaya has laid down the policy

and decision that the transfer of all officialsholding

transferable posts from one station to another befcre

completion of three years will not be permitted except

transferred under extra-ordinary circumstances whth the

Exem prior approval of the Chief Minisfer.lln case of the
applicant, no sucb prior approval has been ¢btained

even thdugh his transfer is stated to be under extre-
ordinary. clrcum tances. Further being a member of the

All India Se:v1ces, the spplicant ié also entitled to
certain benefits as has been extended by none other than
the Government of India vide Office Memorandum No, 14017/
21/83-ATS,IT dated 3.2.,84. Under the said office mema@an-
dum the ailowances and facilities for civilian employees
of the CentraivGovernment serving in the North Eastern
Region as was extended vide office memorandum No, 20014/
3/83QE.IV dated 14,1@.83 has been extended to the members
of 21l India Sefviceé. The said allowances and facilities
were further nbtifiea vide'offiCe.memorandum'No. 20014/
16/86/E.IV/E.Ii(B).dated’1.12.88 issued by the Government
of India. Puresant.to the said notification,‘the Government
of India again issued another office memroandum No, %#%f

14017/1/89-AI5(II) dated 25,1.89 making applicable the

benefits extended vide 0.M. dated 1.12.88 to he officers

. of All India Services. Under the said O.Ms, the applicant

is entltled to pOStlng to a station of his ch01ce ; but’

in the imstant casé, no such option was called for from

the applicant before the impugned order was issued. -
Copies of the aforegaid O.Ms. datea.14.12.83,
3. 2.84, 1.12,88 and 25.1.89 Fre annexed hereto

as MINEXURES.13, 14,15 and 16 respectively.

Contde..P/6.
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A copy of thad O.M.- dated 4.,7.94 is annexed

herewith as ANNEXURE. 17,

5. .v That the applicant denies the sta ements made,
in paragraphs 5 and 6 of the W.S. and reiterate and
reaffirms the statements made in paragraphs 4.5 and 4,6

of the O.A It féAcategorically deniéd that XRkm afterthe
transfer of the applicant there is no change in his

head qdarter. In this connection; it is stated fhat by the
- impugned order,bhi§ heaéquéﬁtez has been changed to

Byrnihat (Assam) xs& from Shillong (Megbalaya).
' oo ‘ 4 -

6. ' That with regard té the . sfétements made in
paraqraph & 7 of the . S., the applﬂ:ant while relterating
and reaf;lmmlno the statements made hcre:nabove, begs to
,:staue that Shri G.;. Das Choudhury is not a reqular incumbent
to the p0st‘of Planning OffiCe: (Forests).as indicated in

the impugned order, Shri Daq Choudhury is only to hold
additional charge of the post of Planning Officer and as
stated above, till date no regular ahp01ntment has been

made to the post of Planning Officer (Forests).

7. - That with regard to the statements made in
paragraph 8 of the .S., the spplicant while reiterating

and reaffinningﬂthe stafements made by the applicant in
‘paragraph 4.8 of' the O.A. - denies that he was not sikk on
2.9.95 to 29.9.95. His visit to the §f£ice‘of the Principal

" Chief Conservaéor‘of Forests Meghalayé on 2,9.95 at 10.30 A M,
can never mean that he was not s1ck with effect from 2.9. 93

t0 29.9.95. On 2, 9.95 the appllCant had visited the office

Contd,..P/8.



e

90
- 7\_ ' -

of the Principal'Chief Conservator of Forests, MeghalaYa

R . cajvrud
to submit his application for casua) lcave to visit his

attending physician, It will be pertinent to mention
here that the applicant was subsequently hospitalised at
Military Hbspifal and was also operated upon during the

aforesaid period.

. .8, ‘ That with regard to ‘the statements made in

parsgraph 9 of the W. S. while denying the contentions made
by the respondents and reiterates and reaffirms the |
statements méde in the O.Av The applicant begs to state
that as already point'e'd out above, the learned Munsiff
paésed order dated 2.11,95Mas stayed the opera tion of the
order dated 1.11.95' £11 30.11.95 meaning bhereby the |
status quo order_: as on 24.8,95. The date of the irﬁpugned
order continued till 30.11.,95. It is denieci that the
respondents have no knowledge about the order dated 211,95
inasmuch as théy)contested the suit and all along appeared

in the case. The order dated 2. 11,95 was also served on

them.

9. - - That with regérd to te statements made in
paraoraph 10 of the W.S., it is categorically aenled that
Shri GC Das Choudhury has assumed charge of the post of
Planning Officer (Forests) on 2x%%, 2,9.95 and has been

di scharging his duties of the 'Pl'annin'g Officer (Forests)
| regularlf since then. A bare pgrusal of the impugn@d oxder

dated 24.8.95 belies the contentions of the respondents.,

10. That with regard to the statements made in
paragraph 11 of ‘the W. S. .the gpplicant denies the conten-

tion made by the respondénts.és al ready pointed ERIREXEBXEEI

contd. LI OP/8C .
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out above, as per own @rder of the Central Govemmment

vide Annexure-1 of the W.S., the fomal offer of appointment
appointing the applicant to the post of Lecturer, State
Forest Service College, Bymihat is to be followed. But

- till date no such formal offer of appointment haslbeeﬁ
issued. But on the other hand, the responden£§ in their
gffkery affzx of sppeintmentx over enthusism has issued the
impugned-order and also have sought tO reléése him from

the post of Planning Officer (Forests) without complying
with the requirement of formalities and without waiting

for the formalk offer of appointment to be issued by thé
Central Government, As regards the statements that a

copy of the impugned order has been endorsed to the
Secretary, JCA @f kxkm and the Commissioner & Secretary

to the Govt., of Assam, Personnel (2) Department, the
applicant states that mere endorsing a copy does not.
conferm to the requirements of Rule 6(1) read with Rale
11-A of the I.F.S. (Cadre) Rules, 1966. There is‘gross
violatibn of the aforesaid rules and on.this score alone

the impugned order is not sustainable.

11, That with regagd to the statements made in
pafagraph 12 of the W.S., the applicant begs to state
that he is surprised tec know that the Government of India
>has puﬁportedly rejected his ra@reéémtation on 1,9.95
without endorsing any copy of rejection and/or telegram
dated 12.10.95 to the applicant. This is for the first
time, the applicant has come to know about the existence“
of such a telegram from the Govemment of India amd

inasmuch as neither the CGovernment of India nor the

C'On td' . .P/9 -
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‘ TLRLE_5IIT 1ls. 27(11) of 1995 -
' MI3C Ciadd dae 23(i) of 1295,
Shel Haljoa M. Suagne,
snar«tavy Genornl . f
ALl Indla Goro Uuion
Headquartors Shillo:.;,
Amzad sll dond, Loban, -
9I7 11 lony - 79'3 001, . eeseess s oI'MT‘LI‘I'J“L'IR/})L“INL'IFF
!
versus »
t
’ |
1. Tho Govit, of imeihualaya, 0 L
. raprageabedvy the Prluclpnl ) X
3 duarobary o Liw Gove., of 0
\ Machulaya, Foraests and i
\ saviromacet Yeptt, hillore;, ¢
- 0
2, The Prlizipad Chlol conscrvator ) |
of Foreuts, Mujiv-loya,fhillong. 0 , '
'l AI I) ( ) N L. 4
3. Tha govt, of Indla, Doe o UPF . PARTIES/DLEV ] = TR
ru»rcan.uad Iy U)u ,uc‘”(nr) Lo 0 OMITs,. R '
the Govte 20 Irdla, M¥i~latry of I
N i flrouqvwc a d forests, Pagyavacan) - Loy
o Bhuvhq, Cuouyue Somplex, Lodiil Road) . o
Jdew polhl - 110 003. . ( v
' )
Al D b |
) :
4. ''ho docreiary Joint Cadro, ( .
mehorley and comlasloaor avd ( — g
. Searatavy to the Govt.. of Assnm ] !
N _ Personncl( A) Oeptt. Assmm bivll ]
- ;JL 1t. J),l_g,«"l, Uul’hntl. o

o
Williaking dngvitlo/the tiotice duly sorvod on you

and ammlo tlme grantod to yom askig you to Show Causes, - i

~ S u\y,o1 Ly 16.0,00 act Choroprlor on o 23.9,90

ard whareag vou have fallad to subnit the Show Cause |

on tho dabens fled Giveeetor, thla Court doth haraby
" onza a. Al aglc2g you to Sho. Causes, if.any on or before
) 78 PYTINE / ey ity E AM=1ntorim Injunction
wlal L ZYNT vcbuhor, 106 ns tn why the Al=Intorim
@?L\"L ‘\’/‘ 'Z? ’ ‘
/!f‘ l ‘ \ sll all "\Ot )“ ,?r At \l ,“,q. ]:].‘“}4' '\!] C‘qr h:'r tho Pati ti-’)n()l‘ . ~
i . v . o/
\.\ ! ) ,) ‘[' : te s v.-/ \




, by thu lnr LL»uuL caatretning vou from giving affect

to the Hdt;fivatiow No. FUR.96/94/129,128=A & BB datod . '
24th August 1995 ia thu wmatter of placlag the sarvices
of “hel C.P.Marek, IFS, Plaming Gfficar (Forests) Govt.

of Meghnluyn, Erasagerln: him and plucleg his saervices
on depatﬂtl)n, nt the dlsnoanl >f tne Govt., of Indla,
il lﬁLly of va11)1m"|t ard Fo t'qLé, Cor apnointmont as
Locturor, Jtate Forest Yervlae Unlloge, Bynalhnt, aad
fron dnqu anythiﬁz Ln fuethurmeo theraof, tlll fimal
diarannl of the ait/rotition,

In tho meemwhilz, L1t 1a huro?y ordurna that the
.vnﬂclt" Pnrti“q ghall nmairtalz theetdbatag Quo' as on
e 21.12.1990 tacludfhg & tacll Ltias axd other privllunccs
hitﬂorto o ;oyed ny the Offilaer aud shall not do unythiaz
thint m\/ advarsaly affoct the Lakorasth of thoe offlcer till
r|1q1.hﬁavw % S tals FablniaaZontt flled by the above-

nnned PJnilvli c/vatltioner 11 the Panlic iatorost

liti{nhloa. ..;' | : } !

. _ |
(fiven urder my head anad 8ual of thls Court on !

this the hth day Li Jupsamoar, 1325°

iS
I, ]“c) I‘L dlll LU“U h

Memo. NO. AIGUSG-4/2/1995-96/301-303 Dt.Shillong,the 30th Sept.,
1995,

e Copy to the Conscrvator of Forests, woclal rorestry &
cnvironment Circle Meghalaya, ohillong for 1nformation
and compliance with the Court's order in the matter of
restoring tne privileges:& facilitics(gbving possession
of ML!01-252 alongwith a Driver) hitherto enjoyed by
Shri. C.P.Marak,IFS PO(Forests) Meghalaya. , \

\J2f Copy’to shri.C.P.Marak,IFS . PO(Forests) Meghalaya,
Shillong for information and necessary action to exer=-
cise legal rights.

BN C AN
Ry
KQJStC¢1§,J‘ - ) ( M.M.Sangma ) ,::1jfik
qu?/j;f ‘ Secretary-General, AIGU Hqrs
\ pd Shillong, Meghalaya. )

1%/ 557 B
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To, J)/vv:» 2 pped LA
The, Conservator of ForeststHq7
Meyhalaya, Shillong. ‘

A

subji=  Submission of Joining Report.

Lir, |
) I beg to state that 1 hove resumed
duty as Planning ufficer(Yorests) Meghalaya
“on 5. 10. 1995(¥orofnobn) after availing
tarned leave on medical yrounds wee.f.
2.9.95 to 29.9.95 with a request to Suffix
3049.90, 1.10,95 to 4,10,95 being hollidays,

o tnclosed, please find tne Certifi-
th . 3 -
- ! cate of Transfer of Charyes in triplicate

copies for favour of “your «ind information

and necessary action,

L3 TN )
e
-

pated shillong, . Yours faithfuliy,

?

—

the Lth Uct'95 .
: ( CePoitarak,lFs).

ilanniny Ufficer(Forests)
ieghalaya, ohillong.

YN
ﬁb/iyﬁqb 1e Copy to tue Conservalor of lorests, ooclal
, Forestry & Gnvironment Circle hleghalaya,
N ﬁaﬂi" | Shillong for information with a'request to -
continue the facility of transport/veaicle
arrangemeﬁt for discnarge of duty.

g
rlanning ufficer(lForests)

4Lf2i‘1;“d ' wegiialaya, ohlllong.

. .
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o~ Assam Schedule 111-(1) ¥.No.83,
' o7 . . .

. e i ’c.
s CERTIFEQA TE OF TRANSFER OF GIIARGBS 9}
‘.
’ : |\

<
' Moo e \
fo ‘
L ‘
, oraals v G muenarant ;
SECRETARY TO THE GOVERNMENT OF AEGUHANLAYAADEPAR 0 l:;
AGCGOUNTANT GENERAL, ASSAN, MEGH AT YA, A Ny - . ,
13X I-}(:'!U'l'l\./lﬁ'l‘.(\'( ;lNI'II".R‘, . ' IHVESION- )
/)M/V\«C/\jw zC,/\.LA_,/ ACe o oy (,? Araels o) “Q’y/\p\,(,c%’ :
| .
Sin,
Wit reference to Rules 145 of the  Assamn Financial Rules wc‘, the undersigned, have the "
/ R B
honour to report that we have thie 5 ’_K ( /_{/_—:&k/ o day of O ttosbin 'S g~
at_ - S2 & #go'clock inthe __/nV/ —___ noon, respectively, delivered over and re civer
. charge ol the oflice of UIC.P/MW OZ@’W" (;""%;)M_ﬁfkolﬁojo VA /)pc,c‘ MHM/OV
t . B ‘. ¢ N
f n the Cont [Lhoer N4 Distric '

| T hisve occupied the oflicn residence allotted to mie wite efleet fioam

thny ol e e C e e R |
v/(% 10 ha strwch ¢ob and tnhid 1t
. N whro there by we ¢}
. @ ,O M seridoyet
v ' A C{A4M, //"g/
Lol &AL O e,
gy
i _ . . ,“"b‘,‘)a. S.I”(m'
{1 h:usr_;«l:! vacated the oflicial residence allotted  to me with cllset t1om
at ol . .
dayol ____*it )
‘ ! -
Relieitge O ieer ®
i
-~ . ‘x
Aad, with reference to Rule 82(a) (0if) of the Aviun Finaacind Rules, t (the Redieving
Mlicer) acknowledpe 1o hive received :
s, e e U S - L ) oor e
Permanent Advance and that the full amount o such advance 15 due hom and o be acenume |
for by me.
¢ Stgnafure e e e e e e o
Relitving O fficer’s
Destenation o e
- = Phstrict, -
\
skl

Y CFhe signature: shoulib ligibly weitten, as when they v e et st deal ol ditay et in alenl ot with there
) ¢ 3

vertilicater,

LS, (Press Wing)—1HT)Y FI0/90 -Tpeo—8.6-00,
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GOVERM/IEMT OF MEGHALAY

:sﬁbfﬁxqﬁ;dp 1HE PRINCIPAL CHIEF CONSERVATOR OF FORESTS:

MEa‘:IALAYA s s 33 SHILLONG.

WV

*******
‘_-No“.*m‘,a‘z/‘;s : Deted Shillong,t
Frém:- The Conservator of Forests,(ﬁo) f; * o
: Meghalaye:s SAL.].omM / ~ _" -l 9/;
. By '-ﬁ/r 3‘06
: A= Darz 1] 13 ¢ I
m1]. Indian Forest Serv:.ce Officers ¥y, g -?*[/
- S ) ' e
Meghalayae o . ».%_\.’7- CIJ\ 7
Sub: - E\‘Lc, ETM—-NT of IFS 0fficers for the pests
' at the level of Director, Deputy Secrtetary
and Under Secretary at the Centre-—
Nominations = Rege.rd“ng.
_ Encloseds ;o'l_ea.se £ind herewith a copy of
Government of Indiels le’c‘ber I vaA/‘l2 34/5/90~'TF%-'.\
dated 901190 along with encl.osura_, Lor.ﬁ?avou:: ~f ' ,
inﬁ_ommauion and necessary acy 5300
)



;;'3-, _, g%e//lb
o 105
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- e . NS
(v) Officers recommended should, on the basis cf theix™
<4 " records ond the natuie of theil oxpeEriencs, be
' © suitnble for beiny a@nsointed to vosts in che Cerntrel

Secr.ocarict or other euuivelert Lo =Suer-terial 0Gstse
It wouwld be deciieble 1f tho namce Of the offic.Xa
who haove serve. in difficult arcas/eercitive pocts in
their own. service or who have serve d for at lJoast 2
years in locations in the Noo=i LRarterr S .« of
India ere civen the due considerstion ard their names
included in the licte of officers recomnended for
Central denutation. Those officers whose record is
not very ;00¢ need not be saonsoreds

(vi) Officers who are rocomwnged for Ceutral de e Lion

' hould be able wo hold :he nosts at the Centre for
their normal terure without being disturibed by
recell to the Cadre on nromotion.

(vii) Dhe cleime of eligible women officers and SC,/ST

: ~ eligible officurs may be ¢given due consideration and
nemoe of such officers inclufled in the list of offigcrs
recomacrded for Contral deasutation. :

(viii) Goverrmert of India's decision to debar offic:rs for

' five years from consideration against future vacancies
at the Centre in case they fail to join after they
have been selected for a narticular assignment may be
kept in mind ‘and if th:> services of an officer cannot
be smared for Cantral decutation during 1991, his name
neel not be suggested. ’

(ix) Selected officers should be relieved within two weeks
of the receipt of orders for C-ntrzl deosutatior,

(x) The officers recomnornded for Central deswtotici: will
have to scrve anywhere in Indic. Any corditional

-

rocommerdation ic., for oosting only &t & specific
staticn(s) will not be acceoted.

(xi) me gfficzrs reccemmended for Central deputation will
have to be clcer from vigilance angle and names of
officers cgainst whom Vigpilancg/Diseinlinaly EnoUuiri«s
: arc pending/contemnlsied ncé. not be rccomnendel.

(:ii) ©Tho CR Dossiers and service particulars of the officers
: already serving at the Cintre at a narticulcor lcvel

and are éligible for next highc wrede as per the above
eligibility criteria mav Lleo ke cont to cnobla the
Drot, of Personnel and Training to find suiteble higher
posting for such officers. '

(xiii) The full serwvice particulcre of the officurc(es oor
A exure I) apd the Exccutive Roecord Shoots (ce acr
Arnexure II) of thc officcrs whosc Lamut arg rocommen-
ded for Certral Dewiistioi: may nlease be sent
along with your rominations : _

COntdo U 4
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' You may please forward along wth your reconmends. -

tions the Confidertial lenoros uoto 31.3.1991.
In the obzence of guch raoorts‘ it will not be
nossible to consider the concernel officer for
Contral deoutstiocn., On the first page of the
Chzrecter Roll, a tyoed list of the 2osts hald
from tim- to time by the officer may also be
cttachel. Trhic will held to locete suitable
postirg for the officers. .

Namee of officers retained by the D-portiient of
Personnel & Treining for Cuntiel Ge.siiaiivn dGering
1990 who could not bo orovided with o suitoble
post at tha Centre till 31.12.199C will not be’
considerce” for Centrel deputetion during 1991
unless thoy are recommended afresh by you and
retained by the Denis of Pg crsonrel & Treaining

for Cerntral deoutation curing 1991,

You are reguecied to ‘Auurc wide oublicity amongst

21l the IFS officers of vour Statc cadre to this
communicaticn ard nominaticns forvarded to tﬁl Ministry
by 15 December, 1990 lates Lo

EmCl:.Anuexuro T

and II o Yours faithfully,

o '
A‘ i .
\/ TIPSR 4 ¥ " —

(Nand Lal)
Desuty Sccretary to the Guvt. of India

Copy for irforisti.n to all the IFS Officers

working in thc Ministry of Evvironmart
- and Ferets
throuchs

DIG/FC; DIG/FP; DIG/SU; Dir(PT)7 JD/WL:
DS(A)/NWDB; ) :

cOny to All thc Regional: OfflCCu urder the Minx&L"v of

Ev v1runmvnt crnd Forests

Copy to Naotice Borrd.
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PROFORMA

-ANICRURE - « 1 , S

‘Name of the-Service .

Particulars of the officers recomnended for appointmentt the CentfC during 1991 ¢
oot - =~ 4 - I A = F ¢ — sTale . . _—
Post for liame of Date Educztionsl Date of I&eL ¢ presemt ¢ Basic  Last post

. - of. quali- A-pt. oOn allot- ot a held
which the : . R DOE va pay . -‘held on
. . Birth fications regular ment ¢  pheld pey in the fenure
recomm- officer X oc ol .
ended : S basis to deemec scale d@eputation
b : Gr.'a’ Yr. ol of vpost basis, at
of the allot- held ‘¥e Centre
Service  ment in - with date
in the ~ the
: o . servic . e CRATE e T —
1. 2. 3. 4. o 5.

o e i o i i o 4

v ema man a A— O — -l-.lcl.l\l.lW

1. List has been srranged year-wise and in
5. Suitakle indiceticn regarding SC/ST has
cfficer condernced. :

€u - 7. 8. 9. 10.

M_

s»)
!
i

|
W
o
|
|
1

the lbder of ceniority of the officers
besfdgiven against the name of the

~

- H Signaturesl
i Designeticn--:

fom e

e v e b e T



PROFORMA . © ANNEXURELII .-

JExééutiVé Record of officers belonging to the Central Servicesé}*
XL Groun 'Af \

Instructions: (i) Plerse £ill the boxes only for item Nos. 4,5,6
14 and 17 (examp: for inserting datess:
1st Sent 1942 will be filled as 0_1.09.42)

" ({i) Ttem Fos. *3*9*11 and¥12 arc NOT. to be filled.
- Further, Item Nos. 10 has already been ‘filled.

(1ii) For othzr items informetion may be furnished
in BLOCK letters on the dotted lines.

1. NAME | | :
_ e T
_______ ______,_____________.__,_______,____! P
2, BSERVICE . - ;-"_JL,----l
3. IDENTITY NO '
4, SEX " (Pl. enter'M' for male eI I
- or 'F' for Female. ettty
5. DATE OF BIRTH ‘-;9-_r-;9__1__@__T___¥;_]__¥_-[,¥_j
6. DATE OF APPOINTMENT me—==r=-===71" e :
TO THE SERVICE N N ]_____,;~__“_l _____ [___~|
7. STATE OF DOMICILE ' [ L__*____J

8., MOTHER TONGUE - i

9, PRESENCE IN PANEL: [ """""""""""" '"’
10. RETIREMENT AGE o | pooTTTTTTTTTTTTTTT L
L e e e e e e e o e

"

11, DATE AT CENTRE

12. EXPIRY OF TENURE

contdes e



r~

/5 )1y S5

13, LANGUAGES KNOWN i R — ,5)\ {
(O""—I R ’“HAN _ \ !
o [ ! ,
F e e e e e L_--g—_-_n_--t___;:‘J
. 4‘ - ‘r—-..-‘-w
14. COMVIU\IITY
" COdL' OC -\A T ———— ‘T
8T -B i .f
) arg . - S TETEEEE e
Others Please 1nsert the relevant
code in thc box.
15, LD CATIORAL QUAI IFTC‘ 'TONS .
Degrec/Ninloma Subject "Division
C'Jl(..duﬁnte
‘P’o‘sI:WG ‘"aduate
_Dpcto;ate."” T
Diploma - . .~
éértificate
Otiirs |
R Rt ettt I intatabebabatehabetadeda b I -
i i !
|
! i
{
. i
| |
..... L_ﬁ___;__~~L_____~m_-_”___u_____J_J*--____
16. TRAINING (In India and abroad)
Yoar ' Institution and Duraticon
X - C t
subject of Training (ir wecks) ountty
1.
S T - ""
3.
4, -
5.
contd....3




| 25 (HHT
R | \.5)’08/

17. DATE OF CONTINUQUS APPO\II\'T‘MEI\’T TOs

i e |
U T |
| . i ~ sTS  (3000~4500)
2, i o J AG  (3700-5000)
i : ‘ Sclection Gae of
3. , | THG (4500-5700)
4, | SiG (5900-6700)
! : : ' Adal.Secy
Se | | level  (7300.7600)
6. ? o Secy. Level:  (8000/-)
| : ‘l RSo-aoocco-u.o-.oobo
7 _ |
.RS“,.IIQ..‘...I...I
8, _ . ,
‘ ! R.).ao.oouoo ------ o0 e
9. i
10, |
Grade 11.
not 1
speci-~ 12,1
fied !
abOVCo 1 — J'
*The date of continnous drawal of'pay of Bse 5,%00
and morc in any scaole of pay.
m _ Contd,...‘l
' e

/%1275~



i
Sls Designation Ministry  ORGANI~  LEVEL  EXPERI- | Period
Nos Dept/ SATIONS TS/ ENCE From To
Public Cadre/ STS/ (in
Enter- Centre/ JAGS key
prise, Public s1 éD/ words)
etc. Sector P
- TG/
F01glgn Lev. 1/
3 Assign=- Lev.I/
' ment/ Addi
Foreign y
X Secy/
posting/ Socy
eX - e
cadr, i
etc. Date Date
1. 2. 3. 4. 5. 6. 7. 8.
f‘ | i |
; E o -
: ' ; )
| ; i i .
' ' ! ; b
| | | L
| ! 2 o
: i
| ? ! |
f i i E
; i i
| ! | |
i A |
; | | | |
' } , ! : 3
I : H ! : : 1
; ! i | i ! |
; | ~ | L
| | ; | o
| | | !
; | L
l ! ? f
| ’ -
| :
! | { ‘
|
! | f A
e e U A
‘CODED BY
CHECKED BY SIGRKATURZ OF THE QI'PICEZER -
DATED i
: *¥ DPlease contirue on the next page,
' if necessary.
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GOVERN ﬂlNT OF MECHALAYA T—— e
THE DRlNuIPAﬁ CHIEF CONSERVA[OR OF T“om: ST R

ﬂFCHﬂLAVA':SHiILOﬂG

Sl e .
' ) : . nrv

. / . BN ) v:':é ',: N . . . ! w"u‘"«l
a : Canwillong,. ik fti}} :quyr'(\*ﬂégﬁa E R

“NO: MFE 12/38 C o aiad ,
; . ‘
‘-:'v . ‘1"‘[*“1" ()m : | ILO.: . _l o €. p . ‘.‘
i? . . “'h.."; A ‘ir R “
" l’[\) ] ._“
, | ) |
; (WL doer Posest Scrvice
S Y Lo .Lﬂlt |
i© o ':;ib. . o |\| T : Y3E) —iv;iUI Lowlh .':‘i:]dia.f.‘ ?‘ Ores U £ .LJ o .1. OJ. rmarrorad ;
: C _ avoujnim(n1 ' deputation TO Centmal. Go Vernment |

EnaLocﬁ@‘ pleUO find hevewivh a copy of n»vx‘ﬁf

| ' Inmw”“_iwtter MO LA/ 12026,15/90--1FS5-1 D, /1?/9“ along with enc Lo~

sures. for faveur of information and neoessary %Pthn

K l' ! . o'~
si,"\\\ -
l [ A \ L. e
P r) [
Gy
//
. . & .
Cemaesvador A1 Foooota(B).,

Meraalaya, Shil.ling.

. on

e




N0 A 13025/15/90-1rs 1

£ Government of Indie
Miﬁiatry of. anxronmant and Foreata

o ParyavarantBhauan,
.C,G,0. Complex

U0 beted the /12 1990,

Nomination of Indlan fFores E Sgrvice. Officer for

}fﬂ' S I am directed to 88y that this Nlnistry is in

'f'fot the Follou1n9 POSLS‘;“ o

.}f“. S, No. Nama of the Posts No of Pey Scels - Headquarters
£ : ' o post - ’ o IR '
N o . - 1
(e @ @ (e
s Dlrector Forest 1. Ru4500-5700/~ Dehre Dun
,‘-Lﬁqqﬂtiqn,oehra‘oun_‘ : , Speciel Poay o
Con - : b B "R‘S. 500/” P_["]F

. 2. Conservator nF T 1 Qe Lucknow

e Forests (Central ) ol : ; :
,Regiun&& Office, .

};Lucknow‘ PR

VJoinf‘ﬁiféctor Forest 1 B 4500~ 5700/— Shihlal
Survey of India : -~ Special Pay .
ywortharn Zone,Shimla'.' 0 Bsg 400/ P, M TN

e 4 Joint Director,Foraat .~ 1 - i=do=" . Dehre, Dun
‘:ﬂ ,i“'uurve; of. India Utha : : N : :
g ‘” DIV ﬁmJ . : .
_;“‘5 Foordinator, High 1 ~do~ - ‘Shimla’

;" Lavel Conifery Ruaeerch ‘ :
'f;tentre, Shimle . . .

”nﬁﬁ,sbd;tur,Furest Nesaarch - m¢4500~a700/- Bahre QOun
' fgInstitute Dehra Dun - ' :

1 Rse 4500~5700/~ Renchi
i_Extensionm Pllot Res earch Specisl Pay . T
«. ., and Demghetratinn in . . Rs. 400/= per - -
IRE .:  g -&rowxng Lash’Crops,Renchd = month o o

‘' Be Head of Division - 1. fs. w~do= * Renchi

o (anor Forast Product. ) : .

LY PilotResesreh and .

G Demomstration in A o

.77 Growing" Caah Crops T _ ,

< Ranghi, = ‘ ' g .

fHead ‘of Dzvismon - 1 ~do~ . - Jebalpur

Community Forestry . . A T

ifinstltute oF Daciduousr '
Forasts Jabplpur,

| Contdo L 2/"
SR

i gappointment on deputstion to Lentrel Government. -

cmms amandvA Ll

e j;:“:g-'-_;., RS ' R . v - ”“;‘ o . - N
S SR }g/ ~ 2T -

AN

Cfb‘ 

Lodhi Hoad, New Delwi -3

.

"3-§1mmediate need of the services of suiteble Indien Forest Service
Officers for Bppointmenta on deputatlon to Lentral Governmant

Reme rks

(6).

Vecant =~ :

Likely to.

Fa1l |
yaca nt [

Vacant

4Likaly x
to fell | P
vacant = .

Vacant:

Vacant:

-do=-



i ) |
.‘ ' . - 2 -
m# W (3 - (g)
. -' -""-‘- T e om0 e T e e oo- "'r"
Heaﬁ’hf Divislon SRR R4 4500~ 5700/~

1@:

,31~

.:15;

Nanagament Jabalpur.

v.v,.‘ ) :‘ 5.‘

1' 4;."

Special Pay
%.400/ per months

ilvxcultura and

Head Division oF A ~do~

'bilviculture end Insti-

B Futa of Arid -2Zoné -

orastry Hesearch,'

::Af JOdhpur.'
Y124 H
R "v"”Forastry Institute of
~ ~Arid

Head' DlViBiOn of Agro_ 1 -do=-

Zona”’ Resepraoh,
Jodhpur.h 'j_'~. P
.Head oﬁ Divislon N 1
Silviculture and Maneqge-

,~d0-'

o ment, Igatitute. of Rein
S M018t Daciduous Foerth‘
'“aResearch, Jorhat ' :

’ ~dp¥:
Ingtitute - - v

AShi?tlng Cultivatlon ST
Heed of:Division,.

' .»oF Rain’ Moist Ueclduous~

- Foreatry Reseapch Jarhat,

' R34 3000~ 4500/—

,Deputy Consarvator of =
_ Forests (Project,Tiger) - Specisl Pey
“Ministry of | nvironmant , Rse 400/~ per
‘ , ,and Fpraste, NBU Delhi ' month. .
?R,16;'Deputy Conservator of T2 - =dp-~
- - Forests Regionsl Office- - - ‘ :
S A Bangalorb AR IR = S :
17, Teputy Qonsexvator of 2 - ~do- "
.-n&JForests Reglmnal UFFice C .
St Lucknou.pf;v o ‘
;JB,ZDeputy Conservetir of S ~do= !
_ . ’JForests Regional UFFJce~ ‘
s éhi:long.
o 19.‘Deputs Conservetor of o mdo~
x : .Forests, Regional “ﬁalCG“ . '
W Bhubaneauar. { '
G ; S
;”l',ZU. ﬂeaistant Inapactor D2 ~do~-

: e Rse 300/~poux
5-,.3_,. ‘1 . o _ .month, ..
] 'Deputy'Director,Forast ' 1 ~do~
S Qurvay of, ‘ndiq,Calcutta
23, Minor Forest Products: 1 ~do-
..;'.DFFicar,Furwst burvey ' o
f ;ndia Dahra Uun :; _
Députy~ﬁonserv&tor of T2 - =do-~
Forests,High Lével, - :
Conifers ‘Resesrch .
SR {antre, Shimla,f.a,, '
53 , 'Logéing Ufficar, logglng N R ~do-
S Development, Bangalore ,
gif‘.’ :: 1,, 'ﬂ:.-»,'»p‘."m_‘ L i y { ) I's

»;T:Tn Cenefel of Forests, ’ .

NWGD8, T, ‘New'Dalhi

Depqty ﬂlrector,Fornqt 1

Survey oP India Dehra Dun | Specisl Pay

Y

"V

Rse 3000~ 4500/~

(s

nw—o..u-u‘m

Jabalpur - Vacant
Jadhpur - ~do-
Jodhpur -da~
' jqfhat ~do~ -
Ney Delhi  likely to
B fall
‘ vecant.
Bange lore -da~
fLuckndu ‘  =do~-
.SﬁillongA ~dg~
 Bhubsnesvar ‘—dc~&:
' |
" New Delhi ~do~
Déhra Dun adqe.b
" Celcutta Vacant .
Dahra Oun ~do~ .
} ’ co ;
Shimla : ~do~?
' ‘Bange lore llkeljw
' to
. Fall i
= , .vacant
'.eoo'o.:s/“" ) ‘ " .




'DepuoyJDiraotor,Foreat A %.3000-45d0/-_ . Bangalore Likely to
Y @ndia,Bangalore ... Special Pay ST fell vecant.
R ' Rs,300/~per month e S

R, 3000~ 4500/~  Dehra Dun | ~do-
Spacial Pay L ,
Roe AUO/-'P Mo -

s Lpcturers Stote foreat 2 ~do- - Burnihet - dom
T Colla Burnihat , S
N fso 3000~ 4500/—, . Renchi . vacent
5 Special Pay e T o
,300/~P M. o ‘
~do= . “Coimbatore ~do-
? ~do= f' l ﬂf‘-dabalbdr } ~do-
~do= ', . . Jodhpur ~do-
: X , ' I o S
.\Asslstant:cilvicuiﬂure L . =~do=-, . Jorhat . . ~do-
R elnstitute’RainiMoist D T '
w" 'F My Jorhat : . o '
.,onservato ’ —do~.=5,‘ ~:. Jorhat ~do-
Institite s, R A S B
’0801duous ReaedrCh T
; Economist Institute:~1  ~do~ V-,f S 30rhat‘ =dg= "
of Rain Moist: Daciduous Lot o [T Lo
Eoreat Raae.rch Qthat.,;<n . Chn
u!,s‘-" ) ,.t‘A,> .

240 These poste are to be Pilled up by deputation of auitabla Indian
Forast berviceﬁﬂrPLCBrs in'similar or nquivalent gradés in the Indian ‘
. Forest Service, 'heypariod of deputetion of the posits st Serial No.1 ito
14 will. be.five: yaara and for those at Serigl NO, 15-40 will be four’.
earg, Uther terms and conditions will ‘be ths same as appllcable to
ndlan Forast,Servxce efflcers on daputdtxnn with the Lentral Gouernment
3. o It ia requeatadkh that particulars of suitabla Indlan Forest
Seryica officers may. kindly be faxrnished to this Depertmant in :
theienclosed proforma-alonguith their complete and uptodate Confidertial
Reportn dossiprs to'this. Ministry immedietely,Nominetions. mus t resch ‘
' ndaraignad late t‘Ly 31 1 1991, . . ‘
§ i ‘ Yours faithfully,
. Sg /-
( Nend Lal )
Oeputy Secratary to the Governmant o? India-..

.ot

uli.wTheQPrlncipal ChiaP Consarvatpr of rurests,A 1 State Governmnnts/U Ta.
he“Director Geﬁeral, Indian Council of- Foreery Resaarch gnd Educatxon,
i '?Forest?Dghra Dupn, "~ ;
LfDiractor,Fnrest Resesarch Instltute P.0. New Forest Dehra Dun°
, Dlrector,Forest Survey of Indis, 25% Subhash. Road, Oehra Dun,
'Reglonal Df‘f’ices,'lﬂangélore9 Shillong Bhubanesuar. Chandxgarh

AL ﬂnd Bhﬂpal. ..;:
ﬂdian“Foreat ‘Service Officers uorking 'on d@putatign in the Minxstry

and’ Forebts/thional Wastelands Davelopment Bourd, Nau
. . . ’ s .

f s
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. GOVERNMENT OF MEGHALAYA Nig
OFMICE " UF THE PRLNCIPAL CHIcF CUNSERVAIUR UF PUREQLS.MEGHAuAXA

o

NO.MFE.12/38 Duted Sui. Lonu.the i !EfSu.;t'Q}.

Frowse= Tae Pra.cipal Ciuit Cu“servator of Furests,
Meguitaya , Suclione. ' . ' ‘ ’
. o , N
To, S
' Ara I.F.S. Officers in Mg halaya,

+

"1 Tne Iuoyector Ge..eral Forest Guvt. of quia
M;ulstry of Euvironment éirfbmests nas deSLrea that biodatas v,
of sultable Officers at tne level of Ciuief Cuuservator oI

Furests/Cuusqrvator of Furests/Dep.t, Cuuservator of Furests '

for maanxno JObS in tne various Ministries may be sent to him at
the earliest possible., I have been given to understand that some
slots are gvailable in various Miuistries to IFS Oificers.

I tais context you may submit your willingness,
stating your special aptitude or areas of special interest so
thnat Guvernment of India can be informéd accordingly.

‘

Your reply shoulu reach to the undersigned on or

before 27 S. 93,posxt1vely. . N
B
{ N\ A D : . ’
s 14
(f-xﬁv . Pri.cipal Cidef C.oaservator of Forests,
\\ Meglulaja » Ssdllong.

A .
v \ ) 34
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THE FRINCIFnL CHIEF CON3EEVATOR
OF FORESTS GOVT. OF
MAHGLALAYL SHILLQNG,

F.NO. 12034/2/93 1IFS I (.) FROM «X GOYAL DEFUTY SECKRET«(RY (.)

DEPTT OF PERSONEL /2D TRATHLNG MLIIISTRY OF PERSQNNEL PURLIC -
GRIEVANCES ND PEM3IWNS HAVE THVITED NOMINATIQIS OF SUITASLE IFS
OFFICERS FOR FILLING UP FOSTS OF CHIEF VIGILI:NCE OFFICERS IN -
VARIUOUS ORGESNISATIQNS HaVING HE(DLUATERE IN DIFFEKRENT PL:TS OF
THE COUNTRY (.) KINDLY NOMINAE SUITIWSLE IFS OFFICEKS WHO hRE -
ELIGIBLE TO HOLD POSTS OF DIRECTOR DEPUTY IN SFECTOR GENER:ALL
INSPECTOR GENERAL idiD JOINT SECRET..RY IN GOVT OF INDI& «LONG WITH
THEIR COMPLETE 3IOD.Th CR DOSSIERS iND VIGIL:NCE CLERANCE (.) -
THE OFFICERS SHOULD HnaVE COMPLETED IN THEIR RESFECTIVE

CADRES REEGUIRED COOLING OFF PELRIOD X.) THE

BOMINLATIQIS SHOULD RE..CHED THIS MINISTRY NOT LATER THIN 20-12-1993,

Memo No.MFE., 12/38, Dated shillong, the /December, 1993,

Copy forwarded to Chief Conservator of Forest & Social .
Forcstry & Environment,Meghalaya . #ll Conservitor of Forests and ,
Divisional Forest Officers etc in Meghalgya for their « . i option,

-

.

g L . T ' 7
Principal Chi®f Consemdat of
“orests,Meghalaya, Shilu. T
LEE 23
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T s Tt - No.20014/3/83-E. IV

Lt ‘“W—"

Covernment of India a . /
Ministry of Fimnce ° O/V/\E'W(/Qf" 3
Department of Expsnditure ——
Meis telhi, the 14th December, 1983

e | T _ M
e , : [CE_ MEMORANLUM . N \\7/

Subject : ailwsices and faciiif;eq for civilian empleyecs of €hu
Cevéal Government senviy in the States and Union Terridories
¢f NorthiEastern Kegion - imprcveaats thereof.

Te r.éed for ‘a-ttmct.ing; and retaiiing the services of competent
officer's for serving'/i'.n ihe North-Eastern Region comprisdng the Stateé of
B Asmm, Megm]aya, }hnipur, Nagu]and and ‘I‘timm and the Union Tcrritories —
of Amm-c!nl Pmdesh and Mizomm }ns been eng;gmg the attentionof the :
‘Govelrlnent .for sore time. The Government ld appomted a Committes under
_ the Clairmnship of Secrefary, Department of Persomnel and idministmtive
teforms, to review the existing allowances and facilities admissible to
the various cﬁtegafies of Civilian Central Govemrent employees serving
in this regicn and to suggest suitable improvements. The recommendations
of the Committee lmve been carefully considered by tte Government an-d the

President is now plaised to decide as follows := . R ‘

" 1) - Tenure of mosting/deputation:
Mere will be a Fixsd tenure of posting of 3 years at a time
for officers with service ot‘ 10"years or less and of 2 years ata time
for officers with more tbnn 10 years of service. Periods of leave,
tminingv etc, in excess of 15 days per year will be excluded in counting -
the tenure period of 2/3 years. Officer:;, bn comnletion of the fixed
tenure of service mentioned above, m_\./’ be consideréd forApost.ing toa’

staticn of their choice as far as poussibla.
¢

"'I'he pericd of de;ﬁutatian of the Central Government employees .
to the States/Union Territories of the North Fastern tegion will generally
3'§e for 3 years which con be extended 18 exceptioml cases in exigencies of
ptz!;lic »service. as well as when ‘f.he employee \concerned is premred to
stay longér. The ndmissi.ble deputatiun allowance will also contime to
ibe mid @ring the period of deputation so eﬁended. ST s

contd. . )




. (Duty) Allowance will not exceed Ks,400/- p. m. Qpecial

i1)  Weignia,e ar Ceptrl demitation/tre ining nbrad
o ,mm. speic] pention in Conlfideny 1&1 “mrd.,.

ol > 1y
T . Crs I v
Lo b e \\ .
. |

) T
,,; ! - - . . .

- Sitisfad’to-) B sforpanch of dut*es fnr the prescr‘«od

.‘*;.

B t.enure in the horth Bt shall biven due recognition in case of
eliglble off‘lcers in the nnttcr af -

(a) promotion in cadre posts;
*.(b) deputation to Centrnl tenure posts; and

(¢) .courses of trining aboend.

The genernl rejuirement of at least three years service

in a cadre Post between two Central tenure dem:tations mmy also be

€ -

relaxed to two years in deserving cases of meritorious service in the
North Hst. '

A specific entry shall be mde in the C.lt. of 211 employees

who rendered a full tenure of service in the North [astern Region to
tlnt effect,

131) . Speeial (Duty) Allovances

’

]

Centml Governmeut civilian employees who have 411 India

tmnsfer liability wild be granted a Specil (Dut;) Allowance at the rate

of 25 per cent of basic my subfect to & ceiling of is,400/- per month

_on posting to any station in the North Estern Region, Sich of those
employees who are exempt from myment ofincome tax will, houever,
not be eligible for this Speci:xl (Duty) Alloumce

Allox.ance,will be in additiin to any speclal my and/or Deputation

(Duty) allowence already being drawn subject to the'

Spetial (Dupy)

corditian timt

, the total of such Special(Duty) Allowance plus Specml my/Deputat ion

allowances

like Special Compensatery (hemnte Locahty) Allomuce, Constructin

Allomnce and Project Allownce will be dmwn separately.

~

P S P S




=

.~

t . @

“1v.) Scecinl Compensatory jllowances ' \’\b g/
N LA ° o \ )\

. 1. . Assam and Jegm i
. L .
The rate of the allowance will be .S 4 of basic my subject
to o mxima of ks:50/- p.m. adnkssible to all employees wit hout any

By limit. The above allowance U111 be admissible with effect from

11,7.1982 in the case of issam. o e
2. Manipr

The rate of allowance will be as follows for the whole of

Manipur:- | K ‘ - :
. S t
- Pay upto ks.260/- * hg,40/- pems
“Pay above ks.260/- 15 £ of basic pay-subject to a maximum
of Ks,150/- p.m.

The rates of the allownnce will be as [:1llows ="

(a) Difficult Areas 25 4 of my subject to o minitum of
R - ks.50/- and a- mximm of R8, 150/~ p.m,

e’
7

(b) Other Areas
Ry upto s.260/- Ks,40/- p.m.

R o oo. &y ﬂbOVe: !\8.260/_15 % of basic my Subject' toa
 mximum of s,150/= p.m.

There will be no change in the existing mte.s. of Specinl Cbmpensxtory

- Allowances admissible in Arunactnl Pradesh, Nagaland and Mizoram and the

éx;sti‘ng rate of Disturbance AllmnceAndmissible in specified areas of

Mizoram.

v) TIravelling Allowance on first appointmepts

In relasatism of the ‘present .ules (S.7.105) that "mvelling
allowance is not acmissible for journeys undertaken in ocobnection with

mitinl’awoi.ntment, incasa.of jcurneyi‘for,tgk;_lng up initial appofntment

contd, e
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to a post.in the North-Bstern region, traovelling allowance limited

. . .

to ordinary bus fare/second class rail fare forroad/rail journey \
i . 1 .

journey in excess of first 400 Kms, for the Governent servant himself

)
and his family will be acmissibla.,

~

vi) Iravelling A.llémnce ‘for jourrey on trsusfer:

/'.'_-,.

_\\_: . In reh::xtmn of orders below S.hte 116 if on trangfer to a : ‘
smtion in the North—mstern regim, the family of the Government servant
does not accompany him, the Government servnnt will be mid travelling -
\ nllo..unce on tour for self only for-transit period to join the post and

411 be permitted to> carry pemomi effects upto 1/3rd of his entitlement at

. .
Government cost or hava a cash equiwlent of carrying 1/3rd of his

. entitlement. or the dxi‘ference in weight of ths persoml effects he is

: actmllj carrying and 1/3rd of his entitlement a8 the case my bs, in

1ieu of the -cost of transportation of bagglge. In case the fanily

4 250E; nnhs the Govern ent servant on transfer, the Govermment serwunt

.rillbe ex. titled t.o the existing dmissible travelliig nllo\.ance -incleing

" the cost of tmnsportation of t.be admisas.bhle weight of personal effecta

uccording 1o Lhe gmde to which the orficer belon’s, irrespactive of

e s

\ the weight of the baggage nct.unlly carried The above provisions

: } , will alsn upply for the ret.urn journey on tmnsfer back. from the North

Bxstern Regi e i o . \

| vii) lwad 8§ trnsnortatbn of persoml effects on trznsfer:

T
In relaxation of orders below S.R. 116, for transportation
of persomal effects on transfer between two different stations in the

North-Ea stern region higher rate of allowance admissible for transportation

; in 'a' class cities subject tc the actuwal expenditure incurred by tne
Government servant will be adnicaible.

viii) Joining Tize with Jeave: . T

In case of Government servants ‘proceading on leave from

contd..
4 .

g
-



a pla“e of posting in North Eastern region, the pariod of travel in
excess of two days from the statin of posting to outside that reginn
will be treated as joining time. The same concession will be ndaissible

“ to return from leave,

~1x) Ieave Travel Concessjon: -

¢ . A

A Government servant who leaves his foamily bohind ut

& s

v fhe cld auty st-ftlon or another “sélected’ place’ “of residence urxi lnq not

availed of the transfer t.mvelling allomnce for the fnmily will have

the « tion to awail of the existing Ieave travel concessiun of journey to

home toan once in a block period of 2 years or in lieu thereof, facility .
of travel for himself once a year fronm' the station of posting in the Nurth
East to his home town or place where the family is residing and in ‘

| addition the facility for the fnmi]y.(festl.rict‘ed to his/her spouse and
two deper)dfmt children only) also to travel once a year t, visit the

» employee at the stati.n of posting in the North Eastern liegion. AIn cose.
the optiin 18 for the latter altcrnitivo, the costol travel for the. |

initial distance (400 Kms/160 Kms) will not bte borne by the officer

- Officers drawing pny of Isa2250/- or above, and their
familles, i.,e. spouse and two dependent children ‘-(x‘.ota 18 years for boys ard
24 years for girls)n will be x;]:lowed air t;mve'l betueen~1mp!x1i/ﬁilc)nr/
agartala and Calcutta and vice-verm, while performing journeys mentioned

in the preceding pamgfxuph.
T

x)  Children Education Allomnnce/Hostel Subsidv:

Where the children do not ziccomxilny the Governmenf servant
. tu the North mstern heglon, Children Edndltion Allowence upto Class XII
w1ll be aamlssmle inrespect of cruldx'en studyingnt the hst. station ~f
p-2tin of ‘e employee concerned or any other station where the
children Ire side, with.ut any restriction of my drawn by tke Guvern-ent

( -.':" - . ’ c()ntd-o




" mtandis Apply to Centmal Governmént.employeeu posted to Andaman and Nicobar.

.. 3. - lhese orders will take effect from 1st November, 1983 and . N

. -
- ; ~
. R -
A BN} ' vy . e v oy . r. e g -
. . : . g

servant, If children studying in achs,la are put in hostels at the lzxst‘\\,}?\
station of posting or any other station, the Governwe nt servant concerned

will be  1vua hostel subsidy without other restrictions,

) 1} ’ . - R
2. The above orders except ];n sub-para (iv) will also mutatis -

e
/7

Islands, / - _ ‘ i

will remin in force for a period of three years upto 3ist Oct»ber, 1986,

4. A1l existing special allowances, facilities and concessinng

‘extended by uny special order by the Ministries/Demrtmen s of the Central

¢

Government to their own employees in the North Mistern ltegion will be
withdrawn from the date of effect of the arders contained in this office

Memorandum,
S. Semparate orders will be issued inrespect of other recomend tions
of the Commuitteq referred to in ragraph 1 as and when decisions are take

on them by the Government,

6. . In 80 far as thepersons serving in the Indizm‘;\udit ard
dccounts Depirhnent. are concerned, these orders issue after consultation
with the Comptroller and Auditor General of Indin.

/-

. (s C. Mmmlik )
Joint Secretary to the Government of Indh,

to

All Ministries/Departments of the Government of India,
etc, etc, <

Copy (with smre copies) to C. & A.G., UPS etc.

R ey

~ted .‘....Lq
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Territories of-Ammcml Pradesh and Mizorim vide their Office

‘emnlcyees are posted in the region on a tenure basis, members of tie

C—

o

CSPNNVERURE -

e ~

(ceoery)
: fm}edigte
No.14017/21/83-118. 11 \{?
Goverrment of India C
Ministry of Home affairs. N ‘

Lepartment of Personnel & .l

v Inle., Hew Delhi, 3 Febow ry, 1984,

To
(1) The chief Secretary ts the

Governmunt of Ass m, Dispur,
(2) The Chif Secretary to the

Governmert of Meghilaya, Shillong. )
(3) " The Chief Secretaty to'the <7 = . T .o T oo

Government of Manipur, Imphal, .
(4) The Chief Scretiry to the

Govt, of Triwum, igartala.
(5) The Chief fecretiry to tae

Govt., of lagnland, Kohim.

-

Subject Allomncefs and facilities f:r members of thce A1l India
Services serving in the States amd Uniosn Territories of
North Eastern kegion -~ Improvement thereof.

Sir,

Ian dire}:tqd to say that the Ministry ol Fimnce

(Dcnrtaent of Expenditure) Mve issued orders revising the exds ting

* allowances and facilitics admissible tc the various categories of Central

Goverrwent szploy2c™ serving i :he MNerth Ehstern hegl.n.comprising

the . States of Assam, Meghalayn, Manipur, Tr.pura, Nagnland and tie Union

Memcrandum Nc.20014/3/83-E.IV dated the lith Uecembor, 1983. A copy

of the Office Memorandum is enclosed.

2. " The Ceati] Government are of the view thit the difficilt

.conditions in which the members of the A1l Indin Services nve to serve

in the North Eastern Region are similar as in the case cf Central

Govemrent emnloy2es posted there, Wldle most of the Central Govemment

A1l Irdin fervices alloczted tc the cidres of the States in the region
Inve to serve in the regicn for longer period. In fact most of them
Inve to serve in these areas for their entire service nerod except '

wian sum€ of them my be on central deputation outside’ the North - 1

.
¢

- L . - contd,.2




& .
&d" ,\ .Eastern regizn, Obvicusly the need for improving the service
! conditicts of members of the ali Inuin Services se.ving in the Region
cannot be overlocked and if anything thes should.be better than those

who are deputed for only short tenures o /3 y .s.

3, I =, therefure, . re/;,./f‘s‘.t ti.. State Govern:. at t. estend

the arders ccntained in the Min’istry of :imance, Demariment of

Erpenditure, Office Memorandum No,"0014/2/83-E. IV, dated the 14th
December, 1933 to members of the all India Services serving in connection .
with the affairs of the State Government with effect from the dates

these Inve been applied to Central Govem ment emnloyees.'

v

Yours faithfully,

& -
( ot .l Kala ) .
Copy to: T _ Der ty Secret.ry t. thy Government of India.

1.” Ministry of Home iffairs (. .ivisisn - Swi Bale: -r lni,

DS(CPS) - along with 2 copy of the Mi:i.stry of rirn.:ce d.1.

No.20014/3/33-E. IV, dated the 14th December, 198Z. It is

rejuested tht orders ~ontained in the above ref\.xu.d J.M,

my7 be adhpted in the case of members of.1l India Services

serving in connection with the affairs of the Union Territories in
arumictal Fradesh, Mizoram and Ancimn and Nicobar Islands, )
. Office of the Registrmir Genernl of India, New Delhi, ’ .
3. Chiel Secr-tarics to the Government of all States (except

‘ issam, Megllayi, Minipur, Trioura and dhgnland).

Office of the Comptroller and auditor Geneml of India.

accountant General of A1l States.

The Director of iudit, Central Revenue, lew Delhi, ,

Ministry of Finance, Dentt. of Expenditwre, K.IV Branch "

Ministry of ngricult.u‘e and Irrig:tion, Deptt of Agriculture

(IFS Section).

9. Ministry of Home Affairs (IPS Szction)

»n
.

¢

[oo N Mo N3, 0 3

.

d/- &t Alla Kala
Deputy Secretary to the Government of India C

Internal Distribditicn:
~ E0 (CM), BO(F), EO{PR}, AIS.I, AIS,II and IS IV Sections,

-

g -
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F. Ho. 2001 4/16/86 /5. 17/ £ 11(L) 4
covernrent of Irdia . N\
1irgstry of Finance

Departnent of Brperditure

o i

lHew Delui, the 13t Deceiber, 1988.

OFFICE MEXDRA:DUN

Subject :'Ilaproven.ent in fecilities for Civilian enployees of uhe Centrel
' ovt. serving in the States of lorth Zastern Regiomn, pdanan &
Hicober Islards ard Lakshadvweeb.

YYREEESRJ
. .

The wlersizred is directed to refer to tlis tamstry's Q.4 e o 0 20014/
3/83~5, 1V dt. 14th Decerber,1963 ard 20th liarei, 1964 on the Sw ject nentioned
above and to Sgy tiat the question of maXing suiteple iiproverents in tne
sllowances ard facilities lo Centrel.Govt. employecs posted in lorth-Lastern
Reyion couprising tne States of Assam, lejhalass, Lanipur, lagal e, Iripura,
Jrunechel Pradesh erd lizoran hes been enga ing the attention of the Govi.
Asccordingly the Presiduit is row plessed to decide es follows :-

(i) Penure of posting/deputations

The existing provision as comtained in this ldnistry's 0.l.dated

412,83 will cortinus.

1 .
(ii) Weightage for Centrel deputation and training sbroad; special

mention in confidential records i-

i

The existing provision as conteined in this Jﬁnis-try's-O.I\E.de.ted
1/.12.83 will continue, Cadre suthorities ere edvised to give due weightage
or satisfezctory perfornaice of duties for the prescrived temre in the Horth-:

:\ 1
fast in the matter of prorotion in the cedre posts, deputation to Central
, temre post and courses £or treining abroed. ' .
(’ . ¢ -‘<\
T {iid) Speciel(Duty) pllowance:=-
. Cenlral Govi. Civilian employees who have All India transfer liability
will be gromed Special (wty) Allowarce at the rate of 1234 of basic pay
subiect to a ceiling of is 1000/~ per ronth on posting to any stetion in the

orth Zastern Region, Special (Duty) Allowance will Le in addition to augy
special pay and/or de ubation(duty) sllowance glready being dreawn subject to
T the condition that the total of such Specicl(duty)Allowace plus special pay/
i Deput abior(Duby) Allowance will ot exceed Is, 1000/~ p.m. Special ellowances
! 1ike Specizal Corpensebory( Rerote Locality) Allowance,Construction Mlloverce

and Project Allowance will be drewn separataly., :

[n)

W oessseek
/z//y%'
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The Centrzl Covt, Civilien esployees who are vevbers of Schedul.ed
Trices end are otherwise eligible for the greaut of Suecisl(Duby)allowance
uader this pera axd are exerpted from payment oi Income-Lex under the

Incope-Tex Act will also draw Specisl (Duty) ALlowance,

(iv)  Specisl Compensetory Allowance; -

The recormerdations of the 4th Pey Comdission have been acce, ped
by the Covt. and Specizl Corpensetory Mlovence at the revised rates have

been mede effective from 1.10.66 .

(v} Travelling Allowance on First eppointment -

The present concessions st conteined in this
will comtimue with the liber glisation that on first
pe adiissible for the total Gistance,instead of for
first 400 ks, orly.

(vi) Iravellin: Mlovance f£or journey on trensfer

Liristry!s O.l.dt,14.12.83
aprointrent T.f. should
the distance in excess of

The existing provisions aS cortained in this tirdstry's O.l. deted
C

1/.12.83 will comtinue,

(vii) Rozd mileage for transportation of personal effect on traisier:-

The existing provisions &as combeined in this lirmdstry's O.M.dated

1/.12,83 will comntine. .

(viii) Joining time with leaves

The existing provisions as comtained in this limis

14.12.83 will coxtine,

ix)  Lgsve Trevel concession-

The existing consession &S conbaired in this linistry's O.lw.

deted 14.12.83 will combire,

officers dreawing pay of Bs 5100/~ or avove, cnd their faiilies i.e.
gpouse ard UWo dependent children( Upte 18 years for boys end 24 yeers for
cirls) will be allowed eir travel between Inphal/Silchar/Agartala/Af;,izwel/
Lilabari and Celcutta and vice-verse;between Portblair and
vice~versa in - Cawe of postings in A& 1l Isiends; and betwee

and Cochin ard vice-versa in case of postings in Lakshadveep,

(%) T S TEYE fE TR T R X SENAA A s
rhildren Pdueation filowarce /Hostel subsidys

there the children do mot aciompary the Covernment servamt to the

lprih-Eastern Region, Shildren Huceation Allowance upto class XIT will be
od:issible in respect of children studying at the last s
the emloyees coreerncd or any other station where the children reside, If
children studying in schools ore put in hostels at the last station of posting
or ary other stetion, the Government servent concerned will be given hostel

suBsidy without other restrictions.

b A
Aelr— ca i
78712755

vesesd/

tryts QO,bh, dated

Calcutta/Madras
n Kowoaakks

1

and

tation of posting of
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"to the Conlrol Govt, employeos.posted in Andoion & Hicobar.

abublgomubtandis to officers posted to N.E., Councll, when {he
ara 5iatlon§d ‘ i' ! e

..-3-—

The 1 les of Children Educatlion Allowance/'ios'ol subsldy wil) '
as Lo the LOFAT, O.M, 18011/1/87-Estt, (Allov.. ce3) dt. 31,12,87.
as amended from time to time, -

(x1) Concession regarding grant of Houp2 kunt Allowance (o
offioors posted fn tho Jtutey of Nersh Easlern Reglon,
Ardomn S Nicobar, Loland and Lulesubi: op Lslawts o

b ) 4

T

, Tha prqbéht'cbnh05510H;QB containel 4n Lhta Minfstey o
Oy Ho, TIQ16/1/BJII(P)/Bh by 29.3,84 as vasnded Lom tlma Lo
ttwo wi)l aontlnue to be ppplicable, -

(Al0) - Tejonhong fogd)iblengs
. . . . !

The officera who are.glipible Lo have presidential telephoiie
mny be allawud to vetn)n thelr tolephone at Lavir resillences in !
thelr Inul plico nf Lhe posting subject to tie conditlon thmt thn
runtal and 2li olher oharges ara pald by o6 offinerl- '

4 The ubove orders wil) olso _auply mulst)r-mutandis
Inlandy and Lukshadweep I'sland, These prders will also apply

In the N.By Reglon,

C e b — i ar—p— -

s . =TI T

by In pn fap gp the persons serving the Indiar rudit & .
AT')QUNL:} Doplt, nre concarherd 'L’ho.":?' oredars {seun ll.“t'f‘ nenand tal ban
with Lha Comptiol) oy & Audlitor General of.her'

S, M ady vereion of this Memorandum s a‘lacho!,

Bk Jery-S=~RNE R W s von m m——

L ) ‘These 0oy g will Lake effect from the date ofl?ésue.v

\ ,’-|-\n,\m-u-{_',_.-

(A.ﬁA?ARAlaAn) | ,
: A JOIHT SECRETARY T THE COVIs OF 1NNV AL :
‘ , . S . '\ ‘ ]
L 1 | B
AlLL ulu'"‘;isé/Departments of Govt. cf India, etc,
. C:r)?yﬂwj "t usual number of spave Coptes," fOl‘WE\I‘dedd Lo | |
;ia; 4. U4P,8,Cy elo, etc, as pur eiindard endorsement . i
3t : ~ : i _
«n B . . | ) . ' '

AR B ' '
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‘ 3y . : ' _ JINNEXURE- /€
[ L . : No.«14017/1/33-41S(1} )
);fff“ ‘Gov:rmment of India/Bharat Sarkar ‘ :
ol ' © Ministry of Parsonnel,' Pub. Griavances & Pangions 2L
A ’ ~ \'L [
N {Department of Personnel & Training) €¢§ .
h ‘ v o 000 bave . \ )
| - New Dalhi, the pg_nganudry,8S.
To

The Chief Secrataiy nry { af( : 'f
oo Govarnments of As<dm~Disour, /~YH RV : |
E Meahalaya-Shillong, o ' L// ;
Tripura-igurtala, \< X :
Nagaland-Kohimu, . - N
Mizoram-Alzval,
Arunachal Pradesh-Itanagur.

-

T

Subjects- Improvamant in allowunces and facilitinss for
; - membzrs of All Indi. Servicas sarving in tha
¥ C North-Eastern ‘Statas wnd andiman and NicQbar
i Islands end L:kshadwazp,- '

-y e

Sir,

I am diractad to refer to this Departmant's latter
No.14017/21/23-418(I1) datad 3rd Fabruiry, 1984, wharain tro
Stnuty Govoarmmants wara roquostad to oxtund .tho ordars con-
t:1inad in Ministry of Fininca, Dapartmant of Expenditurec
0.M.N0.20014/3/83-E.IV dz:t2d lath Saptanbor, 1983; regarding
Improvement in. alloweneas and ficilities for Civili:n om-
‘plovees of th=2 Cintr:l Gov:rnm :nt - serving in the North
-Bastorn States to membars of all Indla Sarvicas sarving in
comnaction with thz affurs of tho Stats Govarnment.

! 2. Tha Ministry of Fln:ne2, Dzpartuant of Exp2nditurs havo
; : now issu>d ordars vide thair 0.M. No.20014/16/86~B.IV-EI}n

"d2tad 1st Decomtar, 1958, meking improvements in thao 1llow-
/ 2ncas und facilitiss to tha Contral Govarnmoent smployecs

/;/ postad in tha North Eastorn Reglon. 4 copy of the 0.M. is
meloand, o : \

3. It 1s r2quasted that the ordars cont..ined in th:> Min.
of Fin.nca, Dantt. of Exoanditurs O.4. dated 1.12.88 may be
>Xtondad to membars of 41l Indis Servicaes sarving in connecc-
tion with thy «ff:irs of th: St.to Gov>ronmont weal.f. tho

d. t2s thay hivy baen apolied to C:ntral Govt. amploya:s.

 a e T gt e Ermen vms s e A m

: ) ~‘ - - Yours fuithfully,

. . | o - P .
- A o e
‘ o . (Smt. Vilsal: Hirtharan)

P : . _ _ Desk Officer.
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NO.FEA, 83/93/145
GOVERNMENT OF MEGHALAYA

FINANCE (ECONOMIC AFFAIRS) DEPARTMENT

OFFICE MEMORANDUM

Dt. Shillong, the/,/kJuly, 1994,

ment that some Government employees holdlng transfera-

ble posts are being frequently transferred and posted

from one plaoe/statlon to another even Before completion

of the minimum period of. 3 years, This is~oontrary to

the instructions oontalned in Personnel & A.R. .(A) De-

partment's O Ms NO.PER, 93/91/45 dt. 9~12 81 and NO.PER.

58/85/4-%.1.7.85 and leads to avoidable expendlture on

transfer T. A,

etc and dlslooatlon in Admlnlstratlon

which the State can 111-afford in the current financial

crunch. It has therefore been‘deolded that transfer of

all eofficials holding transferable pests from one sta-

tion to another before completlon .of 3 years will not

be permltted exoept transfer under extra ordlnary cir-

cimstances with the prior approval of the~Ch1ef‘M1nis—

ter,

st

-

N p
‘\‘ ‘ B \ut/l
: \;)ﬁ\.\ \1\ Hb \,\‘\A ‘
( RANGAN DUTTA )
Pr1n01pal Secy. to the Govt. of Meghalaya,
Flnanoe Department.

is A\

e 2/-

51957

It has come to :the notice nf the GoVern—ﬁfxﬂ



.‘ Me

Copy to :-

1.

. 1 .
Loy

rﬁb"No.FE'A'.'!83/93/145-A, Dated Shillong, the [/(;LJuly,"aa.

. communication may please be acknowledged,

’
-4 -
" -2 -

- -

Ll
T
o

All Principal Secretaries/Commissioner and
Secretaries/Secretaries, to the Govt., of Meghalaya/
Heads of Departments. Receipts of the above .

)
A

The Commissioner of Division for East and West
Garo Hills etc. Districts Meghalaya Tura,

The Commissioner of Division for East, Weét Khasi Hills
and Jaintia Hills etc, Districts, Meghalaya.

- The Secretary to the Governor of Meghalaya,

~ Shillong.

8.

'9-

10.

Thé'Commissioner & Secretary to Chief Minister,
Meghalaya, Shillong, '

The P.S. to éllhﬁinisters/Minister of States,
Meghalaya, , ,

- The P.S, to the Chief Secretqry to the Govt. of |

-Meghalaya, B ‘

A1l Departmenté“in.%he Sectt; inéluding P,W.D, .~
A1l beputy‘Commissioners.

Personnel & A.R. (A) Deptt. f;r information with

reference to their endt, dt, 27-6-94 in the file
" No.PER,.58/85 - : .

/

By Order etc,,

~

w-n, .

Lo

Principal Secy. to the Govt, of Meghalaya,

< / Finance Department.
. ‘ _—
LT '
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

GAUHATI BENCH.

In. the matter of -
0.A 259 of 1995
N Sri C.P. Marak, IFS. ‘
, e Applicént
Fersus A
Union of ‘India & Ors.

" «.o Respondents.

An additional written stetement on behalf
of‘the.ﬁesponden%s No.2 and 3 to the
, Rejoinder filed on behalf of the applicant -

 The applicant begs to state as follows :-

1. That a copy of the rejoinder filed by the

‘applicant to the written statqmﬁt submitted on behalf

of the Respondents 1i0.2 and 3 was received by the
Answering Respondents (hereinafter called the Respondents)
and having gone through the copy of the rejoinder the

answerirg Respondert s understood therm contents thereof.

A

2. That the Réspondents denied the statements

—
made in farious paragraphs of the rejoinder save and

except those which may be specifically admitted he réin
in this wxkkkax afditional written statement.'ﬁ

o

’ " ..‘2. .
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2.
3. That while denying the statements made in

-{Q‘:

paragraph 2 of the rejoinder, Respondents relterete aﬁk(

reaffirm the statements made in paragraphs 1 amd 2 of the
written statement filed by the Respondents. That the
statement that the applicant Sri C.P. Marak had not

receive the order of his posting until 7.10.95 is wholly

unsus tainable in as much as the acknowledgement showing
delivery of the order by a special messanger at his personal
residence on 2,9, 95 cleerly establishes that the applicant

Sri Marak has received the order well ahead of the, date

 claimed bj the applicant.

. & copy .of the cforesald ecknowledgement receipt

is annexed hereto and is merked as Annexure-4

4, - That whlle denying the correctness of the
statements made in paragraph 3 of the rejoinder Respondents
reiterate am reaffirm the statements -made in paresgraph

3 of the trittenvstatement filed on behalf of the

Respondents..The ReSpcndents further state that for sending

~an IFS Officer on’ deputation, willingness & the officers

* concerned 1s not required under the Indlan Forest Serv1ce

fCadre Rules), 1966,

Se Thet whlle denylng the correctness of the

' statements made in peregraph 4 of the re301nder the

Respondents state that there is no basis for the |
statement that "the Respondents ccenot take action «..".
There is no questloﬂ of taking any actlon in the

instant Case, what has been done is a routine



Q

3. ‘ 2
matter of administrative dlscretlon. The sald §KH§§5x
étep plaC1ng the petitioner's services at the disposd

of the Government of India on deputation has been duly

‘taken by the authorities concerned'upon consideration

of all relevant facts and circumstances of the entire

mattel’.

The memorandum dated 4,7,94 in respect of

- special pay and qllowaacesAgdm1531ble in reSpect of

the Central Government Officers serving in the Nomnth~-
Bastern region. The said memorandum has no relavance

to the facts and circumstances of the instant case.

The Respondents further state that the contents
of Government of India's order annexed os Annexures-13,
14,15 and 16 are not mandatory in case of 4ll Ihdia
Services Officers allotted to State Cadres in the North-

N
™

Ea stern States.

6, That.in this conneéﬁion'the Respondent s state
that the instant case is not a case of transfer from
one station to_anoﬁher and in the instant case the
eXpenditdfe will be'borne}ﬁy the Government of India
for the services having been placgd at the digposal of
the Goversment of India to meet the administrative
requirements. In any event the facts of the instant
case dénot in any way warrant the grant of prior approval

by, the Chief Minister,

...4.
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7.  Thet the Respondents deny the statements made

in paragraph 5 of the rejoinder'aai reiterate and
reaffirm what has been stated in pragraphs 5 and 6 of

the written statement filed by the Respondents.

’ \

'8, Thet while denying the correctaess of the

stateménts made‘in paragraphs 6 and 9 of the rejoinder
the Respondents réiterate‘aﬁd :éaffirm whbt has been
stated in pragraphs 7.and 10 of th§ written statement
filed\on behalf of the Respondents. The Respondents
further state ?hat the-applicantiis fql%,well aware of |
the Government a® Notification placing the petitiongr

on deputation to Government of India énd in.facﬁ\Sri G.C,

Das Choudhury assumed ‘charge on 2.9.95 in pursuance of .

the order issued in tis behalf by the Principal Chief

Conservator of Forests asking Sri G.C,Das Choudhury tp

_ assume charge of the office of the Planning Officer,

Forést, Meghalaya, Shillong after 1600 hours on 2.9.95

in the event of Sri Marak's failure to hand over charge
to him in pursuance of. the relevant notifications placing
Sri Marak on depubtation. Accordingly Sri Das Choudhury

duly assumed charge of the office of the Planning Officer,

‘Forest on 2.9.95 after 1600 hours.

9. ~ That while denying the statements made in

paragraphs 7 and 8 of the rejoinder the Respondents

-reiterate and reaffirm what hss been stated in paragraphs

7 and 9 of the written statement filed by the Respondents.

...5.

i
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. 10. | That while denying the correctness of th‘

statements mgde in peragraph 10 of the rejoinder the
Respondents relterate ard reaffirm what has been séétéd_in
paragraph 11 of the written statement filed by the Respondents.
The Respondents further say that there isno warrent for any
consultstion with the joint cadré‘authority in the matter

of sending IFS_officérs on deputation. In mo way the Rules
govérning sérvice conditions‘of IFS officers laid down in

such requirement. However, the faot,of poéting the applicent -
Sri Marak was conveyed to all concerned iocluding the joint
cadre authority by means of communications duly fo rwerded

to all of these authorities. None of the euthorltlcs

concerned has raised any obaectlons at all, .

11. Thet in thls connection Respondents state that

the applicant appears to be compleﬁély ignorant about the

procedure followed by the Government of Indla, Mlnlstry

of Environment end Forests in cases of deputatlon to
Government of Iﬂdia from various States of the Unlon.
The officers selected/approved for appolntmept on
deputation to the Governmeot of,Ind;a are relivdd by the
State Governmeht concerred and they report to Governmént
of India against the posﬁ_for‘wbich their d@utaﬁion heas
been accepted.and accordingly, submit a joining report

to the Government of India, Miristry of Environment and

«
I . . . . .0.6.



r/ ‘ (\.’4

.6.

Fbrest.‘Thereafter, a formel order of appointment
follows. In the past, in all cases of deputatlon from
Eovernment of Meghalaya the same procedurg has been

adopted.

12, That in this corinection the Respondents
state that in the same manner by following the same
procedure,;the applicant Sri C.P.Marak has been duly
sent on d@utatlon to thé Government of Iniia for working
as a lecturer at the State Forest Service Colle ge,
Byrnihat. The postlng order 1n.the instant case is on
past occasidhs has been duly issued by the Government
of India.’ . ‘
13. ‘. ”;‘That—while denying the correctness of the
statements made in paragrsphs 12 amd 15 of the rejoinder
the RQSponéents reiterate and reafform what has been
stated in paragraphs 13 and 17 of the written statement
filed on behalf of the Respondénts. The Respondents
further state that the bio-data of all uhe IFS officers
has already been computerlsed and stored in the Ministry
of Env1ronment and Forest Government of Indla. From
| time to time the- Goverﬂment of India keeps on updating
various
the bio-data of &l IFS of?icers with the help of/RE¥FEE
State Governﬂeﬁks concerned. Therefore, the blo-data
of Sri C.P.Marak, was already available with Government
of India and as such there was no need for furﬁher,
correspondence on the subject. The statement that

"rether it will be suffering on the part of the

...7.
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applicant ... the impugned order will reéult to 1is greatq
prejudice® are not correct as alleged or otherwise. That

the statemeﬁts to the effect that there is no training

‘course in progress in the institute of the State Forest

» .

Service College, Byrnihat is not at all correct. On the
contrary as is evident from the ?aterials annexed hereto
and marked'coilectively‘as Annexures-5 series), training
courses not only for officers deputed from the State of
Maeghaleye, Assam but from.different States of the country,
in conformity with’thé notifiéations econcerning organisa-
tions of training COurées in the-institute are p;pgreSSing

satisfactorily.

14. - That in this connection the Respondert s further

~say thet thé Principal Chief Conservator of Forests,

Meghalaya has been invited to sddress the valedictory
session of the course now in progress in the colle ge.,

A copy of the afdreséid letter 5 annexed to

-

this additional written statemént and is marked as

Anre xure-6. o -

15, " Thet in conformity wiﬁh the requirements leid
down by the Government of India in the matter of deputation
of IFS officers alloted ® different States, officers from
the'State of Meghalaya and other States heave béen sent on
depuﬁatioﬂ‘to’Governmenx of India for the purpose of
émpioying their services in diffeient training colleges

including the¢ one et Byrnibat in the instant case.

h .6.08.
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16, That with regard to the statgmeﬁts mede in
paragraph 14 of the rejoinder the Respondents feiterate
and reaffarm Qhat has been stated in paragraphs.l5 and
16 of the written statement filed on behalf of the

Réspondents.:

17. ' That with regard to the statements made in
paragraph 16 of the rejoinder the Reockmiwe Respondents
stgtes‘that under the faéts,and circumstances of the i
instantlcase the application is iiable to be rejected

as being not sustainable.

e Verification.
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-

 VERIFICATION

-

L

-

| ;L, Balvinder Singh, son oi: Sri Jag%lip’ S_i’ngh:,

. aged _abgut,‘ 53 yéarﬂs,f‘residing at Shillong, do hereby -

verify that the Istétements m de in the additional

erjtte'n statement are true to my lmowledge apd in

pelief and I verify this additionsl written statement

‘on this 204l day of Jn'a_qhary,. 1996 at Gauhati.

v ’ . . . L
< E . . . o : .
’ .
NI Lo L ,
f . .
iy / \ .
~ . s p
o : ’ . \
b

R AmvinDER SIYGH )
N
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PULIIEEY OF TRVIROPINENT & l”l?\l\

wtu L‘“‘ SEALY TOREST SERVICE C OLLEGE
\ “ thll : RURNHIAL PINTOMME
BH! /10-68(95-96) Tr, 52-5; f i oA
5C/DiL /10-68(95-96) Trg, /Z._ J it e 27 o
Aty WA ) Lo
Te o ' \{
le The Seereterys |
Dipartnent of Rrest,. :
Gurteol _Mgsha;-ww S,hhlong( Meghalaya) .

. SN ) B £, ’_‘. ‘
- A Prmcipal Chief Conservator of Dreats, A}
_5,1-.\% Govarmment of Meghalaya, oo b

&minﬁﬂ&; ?m = 793 001, VT |
suh: “Refr*Hher bourse" for In<aervviers Gltota Lovaatl Servica .
. Officers durdng 1995-96 = nominnl ine Officers for the 3
courg re(*nrdin{'. |
lef: Dircaxtor. of l'ﬂ't‘eﬂf' Rdaeat 1r\n' ol bbnay g, 1'3-—70/?)‘5—1)!"'1', ;
Dtd. “1=T-1995, 7./. ‘ 2
e ," \ 7 o — »
s, | ) ™~
L b the honour te bnteoer fon vt sindbae to Lant fow
“years, this year algo the Govt.o! lnlin, ! ininlry of sSavironnent unde
Forests, Mew Delhi have decided io-conduct 4 Don,of "defshor Coursel”
of 2 weeks' durm.ir\n', for.- the In-carvice Shote Fovaat Dapviee !)ff:i.cc;m' )
in thls College. 'n tma regnrdq Biaeonbe o of cavnat bducatlient g . N
letter o, cited hovo under rloense pay kb i,'nll.}.- e rolorred, A .
phiotocopy of the same nlgpgwlth 0 photocopy of sy Mabug Lg encloved
horewith for your ready referencc. the coursen will ho conducted in IR
this college a3 pur progmmme clven holow: . |
fo 1.8 Lourue 8 SU I LIRS RS R A D B (5 LT
2. 2ud Course e U005 ba 20, 11,1995 0
3. 3rd Course: . = DLIR5 fa 1521221995 I
4, 4ih Course = O0%,02.1000 gt 16,02,1996 :
: . l ?
’ " . ‘/'vv*"._ E
The.. fore, you are horchy voquented Lindly to make f
necessary arrang.-..nt for nominati alfrible OFfiearn far all tha o
A(four) courses =. per guidelin-so od alboteant vl ke your State- ! f;
vide ahove Lebter »f the Director of feysnb Sluantinn omd dntinate o
Lthe nnmen andl adid pagoan of the e cotel i baven T iy O Ciae R
*(‘N a ¢
A v \\G).,\ k
Sl
“. ..;[ -. .‘ : - .i
LTI . T
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selected Office
on the evening
30’ that they c:.
conducted from
is located 25
13 miles point

can travel by
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Ly
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3-30 a.m.
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Revaeg, the Coli1 ege one

{ IASTHENE
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M/ 4
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The Secretary (l'oyeap )
N The Prinélpa] Chief Ubngorvnlnr of Farerul g
Forest Departuwent
’  Assam/ArunaCha1 PradORh/Hnnlpur/vahnlnyn/Hl2uvum/
Nagaland/S!kkim/Trlpurn/Nost Renpal,
ey
5 . Sub : Two WDek'Speclnl Refaresher Conrgoq for In-service
ot CSWFLS. Offlcersy to he condiet o durtng 1995-94 nt
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¢ Lt . o LA S S P
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As yON 1are' HIVHENE that ﬁnvu]nmp“| O

started Two Weeks "Refy ol Comnp e
for In-service "S.F.S.01 1 1cny e,

started with L‘he':()l)_]('tl bvea (o tpdate them with the latest
. trends 1n the field of Parestyy o t hat they can d!ﬁchargn‘

“thetr duties more eflfectfvely 4 Provide hopt ey services

Lo the people. "Four such tetrses care helng s orpantsed g

State Forest Service Cotlepe o Ravnt b (AG e am) (ltlrlnu

ce 1995-96. as per-det allg plhven hetow,  yhe nmher  of “qpate
A allotted to 'your State a1 e XATEE IR TTIIPN Felng shown I n
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med urgenk

1748 belng copertenced that oa pwitmber ol wom et ed
ot ficers do not vepeat tor tarabnlnog dive Lo oie reasontor
“other, This results dnto goeat loma Loy the
terms of “money, ofiforts el tratntng  resonrens, Kindly
cnsure l'l\ig.t}‘the of tteors nombfnated hy yvour Htate report Lo
the Course without Faflure.

Govornment In

The name of the ofbbeers bl g nowl pnat ed may |llw||y.w.";'
be  dntimated to  the 10 Pactpal,  State Forest hervicer
College, Burnlhat so dhat e can cortespond directly withs
Wim. Officers bhe spectitealiy be dbvected. to report’ to
the Principal, S.F.5. Coltepe, - Burnthat con the evenlng
preceding the date of start ol the CUU!SH)_VQS‘!;]YULX;_ The
hemimatlon oF of Fleers Tov @dch course wmay kindly be confiy=t .

]Y;'

Yours fnlthfully,_lﬁ}

Fncl. @ As above : — e
Lo (D, PAHDEY) . .

DIRECTOR - >

FOREST EDUCATION .

_/\'!<,g/_
1
].' Copy forwarded to Peputy fnspecton ¢emeral of Forest

(R, Governuen! ol Indta, Mindetry of vl ronment &
Forests, Paryavaran Mhavan, U0 Complex, .odh! " Road, NCIW
Dethi - 110 003 for tntormat Ton. ;

2. (Jupy‘. forwardoed Lo the Prineipal, State Forest '

gervice College, Hurnihat - 701 101 for information and

further needful action with teference  to hils ]ther_‘
No . SFSC/BIIT/ 10-68UTEG) /95 -90/477, bated 21st June, 1995,
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No.15-70/95-DFT, Datod 24th July, 1995 §

To
The Secretary (Forest)

k/?ﬁé'Prihcipal Chief Conservator of Forests
Forest Department
: i
Assam/Arunachal Pradesh/Manipur/Meghalaya/Mizoram/
' Nagaland/Sikkim/Tripura/West Bengal .

Sub : Two Week Special Refresher Courses for In-service
S.F.S5. Officers to be couducted during 1995-96 at
State Forest Service College, Burnihat - Nominating
officers for the Courses - Reg. '
' X X A & % % %

Sir,

As you Vare aware that Covernment of India have
started Two Weeks "Refresher Courses" since 1992 onwards
for 1in-service  S.F.S.0ff1cers. These courses have been
started with the objectives to update them with the latest
trends in the field of Forestry so that they can discharge
their duties more effectively and provide bhetter services

~to the people. Four such courses are being organised at

State Forest Service College, Burnihat (Assam) during
1995-96 as per details given below. The number of seats
allotted to your State iu these courses are being shown in
the Annexure, copy thereof Is attached herewith :-
SOOI o, 1st Course | u//ll.Q.IQQS to 22.9.1995
] Toge ‘ : ) i : ‘
Y 0.9y | ARk , ' /
| /2)/17 2@ , ;%Z"d jCoupfset L 13.11.1995 to 24'11’.-.-1.995 ( :
11 A6 83 :%3rd Cou{§ef; 12,1995 Lo 15.12.1995

.

4th Couise 5.2.1996 to 16.2.1996

% .

g Officers who have put in minimuim of three years of
services in S,F.S. and are below the age of fifty years are
eligible for nomination} to the above courses., These
courses.are resldential and the expenses towards boarding
and lodging of officers nominated is borne by Government of
India. The State Government, however, shall have to bear.

/ their Travelling expenses from respective lleadquarters to
ﬁﬁ\ - State Forest Service College, Burnihat and back. You may
\% ' kindly nominate the elipible officers to these courses as
n\' per seats allotted vide attached Annexure. -
‘ t
2/
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' SN TR
(1. PAUDET)

DIRECTOR

Lop et EDUCATTON

3
!
1. . Co py forwarded to beputy Tnapecton Coneraloof Farest
(R.T.) Government of hu\id Mind sty ol Foavl ronment &
Forests,” -Pay yavaran Bhawan, LGL0 lump\« b oddhd Road, New
Delhi ’gluQ 003 ﬁ x infurm\tion. /
2. Copy forwatded W4 the  Mineipaly gsrate  Forest
.Service qu]egeﬁ,Burnﬂnw - 793 101 faor intormation and
Iurbher <needful}naction~ with referenee 1o hils letter
FSC/\B /10 68(}1‘30)/95 ‘)()/1172, Dated 21at dune, 1995.
. ) l
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: : ConA ‘ HURNUDIATT, PIN-T9M04

QOSESE[B%E/10?68/TBG/95“96/_@LEQL;_ | 1;"fﬂ

N RIS - atee N N N

To . , s R P
Ihe Prinocipsl Chief Csnservator ef Forc:ts,
" Government of Meghulgyb, ' '

Shil long,P‘mq'fg 3001‘, o

Sub g “_RefrgghefﬂCoqrsp’gthr ineservice Stute Foreut Sorvice Ofricers
during 199 5+96~ no_wung sfficers for the cour:cse resar ny,

Refi= This offide Letter Ne,BFSC/BUI/10~60/110/u515/ 1G5 dtd. 15~9-95,
and post oopy(Telegrome) No. §11=12 dtd,51-5-95, , RN
S e | : I
With reference to the lettcrs ofted ubove wnder ret rence, I oawm
to inform you that the 1st refresher courue Cor:luctol An this Gulle; e
Iron 11+9=4Y5 to 22«9~05 hgve beon conpletead succens il ly ol il louin.
participant(s) has jeined the cour:e frea your St.te

Sir,

o chown below,

Nane of participantn Dite of 3ot v
1. Sri P, P, Gird, S - 11095 |
2+ Sri 'Budonlong__:wmfﬂ.\mg‘ i - B § S U
D ‘Sri Hliliam Lit!.ng , ) - : - 11-19=95,
4, Sri H. W. Nongrum - 13-0 =95,

: Out of the 4(four)'0ff’ioers nomihated TroL
4( four) were participated in the course,

: A part frem the nbuve. I am to inforu you thet the M conre e

”will be held from 93=11-95 49 24~11-95 nad Zp1 . p2 Avh conri g w111 be
conducted.i‘rgm 4”?2"95 te 15“12“95 and 05-02-9% 1o =)= resoceet Lvels
Ltherefore you.are hereby reéquested KIndly to m-lre noeac:
for deputation -of participants for remainin; cour:. it enntfirn thelr
Joining in the courses, Tha'_opurue resort of the 1at cour ¢ will be unt
15 yol on preparation of.the pme within a shori 110,

Thisg ‘1‘8 fpr Iavour_,'fof ‘your kind Lnfow: i1 n

yuur Giote, the - have
[

Wl neces vy sctiag,
-
Yours 1.4 th’u}.{.y‘-\-“ ///
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M.b. GHALAYA
REFOURLET DATED ., V4=8=88-95 . | . || § yepus.oie
OF 9F3 OFFICERS FOIC AL G R COU GBS AT
SIS COLLEGE,BU“H]HAT(.) Koo ov o 0 g S LEBCT LN
OF OFFICERS AND Coilb DU eni. o0, | balicdny (L)
v I a.L
! Sl Vit » L
Not 'to be telegraphed dated
Burnihat the 31at of Aug'9y,
' ' ' Cladanttea) . .
TR N
ol .'w'.¢ IENEIV Collugy, B
IO ll - )H()l “;‘.;J:\‘.::. -
~'~.‘4b~~$,~~wnﬂw~-.-~ ~~~~~ - e e ~ o - - e e e ae
.sr'(/rwr/1U~, ce =)/
(IUVI l\nll ;“, N o :
. MINISTRY O0 o oo, K e i ¢
- OFFICE Ov v LRyl o o s o,
¥ ' SERVICL COLLEG.:, b pie o,
ﬂﬁk‘ Dntvd bBuernibhae oo Y9t1at AuhuuL,WUJS.
, AR .
"]’Cl' Poat copy 1n Con i Gl Lo Ul
. Secretury to the CGovernment ot neahuldyu,putﬂut Dupartrient, ,

Shillong,nmghaluy&

coo‘-o0.-0...1.....000.000-'0--ou--. ......

LA B BRI R I A I Y B BN BN R N BN NI BN R e N I N R

@000 es ese0e s VPese POUP fOrlei:x Find ino

‘e this office letter No ul'uC/nlii/ 10Tt .
dated__14=8+95

;e )/‘):»— ¥

---------

............

LT b T retleivinee

I‘T IL'/F,D‘-""_&})

' Nb(\ﬁl)“/ depubiavi o o oot Yorcut Suervice - N
Officers for attending Refru:iiwy Cowr . , . clab Lids College:
from 11-09-95 onwards, In thiu re; o Li e stad Kinaly 10: ¥
male necessary arrangement o foedie oo D0 heern For o oll tha '
ur) Courses and to gend i Qe bt il o et o
¢l'fice 1mm0di&t61y. A ])|l phoon o b i Fol Loy o, 1 )"'6 ,)/ ;
il dtd  20=10-94 fa ulso el ol b v velarenco in _
this rc"urds. - ) ‘.
. - Ocopy tO LIH‘ 1‘.‘"' ‘l"".)u 'Hllv,‘l,‘ C\‘”;jc ’-‘Vut.:ol‘ 01‘ }."Ol‘c‘.)t i
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LRI NRTE S ITAT R SR :
fopen, fya-793101 ;
GOVERNMENT OF INDIA |
MINISTRY OF ENVIRONMINT & J ORESTS e
STATE FORYST SERVICE COLLYGE B
; v : ‘ HURNHIA Y, PIN-T93001
qp . . ﬁZEZ‘ ‘ Pt ‘
»SFSC/BHT/IO-GS/Trg/gs 96/ (\ l)ill&'l‘ I;, ",// . ‘/\/
To, - ) {'%
' The Principal Chief Oonservuter of Fovaut, H
Government. of Meghalaya, : , y I
Shillong, o R
Sub:= ""Refresher Course of 12 days duration tor in-icrvice Stute Forest,;?'
Service Officers during 1995~96 - noninating 0fficers for the
Course regarding, o F
Ref:~ Your letter No.MPE,26/156 dtd.. 12-10-0% . B Sl
SiI‘, N ) . - . i
With reference to your letter cited above, I i to, inforu T
you that the 2nd Refresher Course of $.I'.S.0fficers io conducting in '
this College w.e.f 13=11<95 and this will run upto 24-11=95, Phe S
following Participant(s) has joined the courne t111 16=11=95(FN) o :
as details below:= . ' _ S
’ ,Nnm'e Of_Participantﬂ Date or Join bngr . ' ‘
1, Sri Sengkan N. Sangma - 13=11-95,
0. wril Theophilus Wannian - 3=11-9Y. :
3 Srd Jameg' onrOGQPOéBn ap - 1;—]1—&%. !
d. NrixdawnaxxMonxne : _ :
4. Sri Barland Shangdiar - 0=,
-~ <A part from the above, I am to infoim you'thiut the 3rd & 4th
Courses will be conducting from 4~12-9% to 15-12-95 ,nd 5=2-96 to 16-2~96
respectively. Therefore you are hereby requcited kindly to make
necessary arrangement for deputation of partisipuants rop remaining
courses and confirm thelr joining in the coursecu negordingly, The course
report of thd 2nd ocourse will be sent to you on comnpletion off tho courus,
This 18 for favour of your kKind information wd hecouuury action, . -
,1” ?v v : - Tours fdithfully : .
. ' s . ' ‘
. CJCIC;;;e o f".  : e o
2 0 ' rinctpal - e !
, - ‘o C 3tate Forast Lorvieo Colleye, -
- .. Uurnihu'L:A;nmm. '
N\ J"u(l' ot '
IR : - ' . o
s ' . -000-
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o ‘ GOVERNMI NT OF INDIA

vl : : MINISTRY OF ENAIRONMENE & VORISTS
. STATE JORFSE SERVICE COLLYOE

N S . . _ HURNIEAT, PIN-29004
No....SFSC/BHP/10-68/Tre/95-96 /_T_____ A |
‘ - o CDated o

.ll"lu’.

lubte In-Service training ceurse for the Slote Mo U Service
Officers= conducting seminars and holitia ot valediclory
segalong ,

.

Respected Shri Singh, o o
In connectisn with oonductxnp chi.,.(‘ Cower vty your

kind presence is requested af Stale Moruil Survioe Coll

Burnihat on 16=02=1996( Frlday) from 1000 hi (Lo 1500 h -,y

Forestry expert for cenducting tuc Scatn:r ot Pttt gty
in-gervice State Ebrest Service O1ricers il Lo abl.oni

v.ludict;;y seeslon of wsald cowrinc an Chiot Gae o
aiter completion of seminare

. l.f’

e ‘."'ll‘ [ &)

- A line of cenfirmation will be hlyhily wnveocinn b

Shute by ey, ; I
o Ve ¢
\ 0 : \ !
\ ! | . .
//’ . ‘ ' . . ( Do ".f:: ll~l'\'.) ' .
k/?\,a SHHI- BALVINDER SINGH, IPS ) .
PRINCIy AL CRIEF CONskRVA&OR OF JORESL, .
GOVE ra~~1m OF MBRHALAYA, . |
SHILIONG .

=000~
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'BEFORE THE HONORABLE THE CENTRAL ADMINISTRATIVE TRIBUNAL
'GUWAHATI BENCH i GUWAHATI '

t%‘f |
ORIGINAL APPLICATION NO. 9591995
SHRI C.P.MARAK .. .. + APPLICANT

| VERSUS I

UNION OF INDIA AND OTHERS .. RESPONDENTS

MOST RESPECTFULLY  SHOWETH:

1. . The answering respondent hgmbly submit that the

present application suffers frdm the defect of

T‘

_'non exhaustien of statutory remedies by the applicant The

applicant belng an All India SerV1ce officer; is entitled

to avail the remedles available to him by submitting a

: Memoria& in the form and manner and the' time limit

prescribed under the relevant ;statupory ~ provisions
governing the All India  Services, addressed to the
Pﬁgsident, against any order of the Central Government or

Oﬁlthe State Government by which hé~was aggrieved. The

| applicant has not availed the remeﬁies available to him.

For this reason, it is  submitted that the present
application is premature and is'barred on account of
“non~exhau5tion of administrative remedies“ and deserves to
bé*diémissed Answering respondent humbly pray that due to
the subm1551ons aforesaid, the application may be dlsmissed

with costs.



:1 TEE RACKGROMN.

2.1 The applicant herein, is an officer allocated to the

Assam-Meghalaya Joint Cadre of the Indian Forest Service.

'The applicant Dbelongs to 1983 Batch of the Indian Forest

Service and underwent training as probationer, initially at
the Indira Gandhi National Forest Acadeny, Dehra.Dun (the
then Indian Forest Service College) and thereafter in the
Lal Bahadur Shastri National Academy of Administration,
Mussoorie in the Foundational Course. On completion of the
period of institutional training, the applicant reported
for duty in the State of Meghélaya, , one of the
constituent units of the Assam-Meghalaya Joint Cadre of the_

i
Indian Forest Service.

2.2 On the ©basis of nominations of the Indian Forest

Service Officers received from the State Government of

Meghalaya, vide their fax communication

No.FOR/86/94 / 110- A, dated the 3rd June, 1895
(respondent number two to 'the present application),
including the nomination of ti. - applicant, the answering
respondent considered the name of “he applicant along with
other nominations +that were received’fram other 5State/UT
Cadres, for appointment on central deputation against the
forestry posts under the administrative control of the
Central Government.v Answering respondents are the Cadre

COhtrolllng Authority of the Indian Forest Se ce, and
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}make appointments of Indian Foresﬁ Officers, draﬁﬁ from

i‘

fvarlous State cadres, to man forestry posts covered under

‘the Central "Staffing Scheme of the Ministry of. Environment

and Foresté,*for fixed tenures.

. I
2
N

2.‘3'E The agplicant having been recommended by the Central

Forestry Est%blishment Board, constituted -under the Centfel-
Sﬁ%ffing Scﬁeme for appointments on Central deputation, the
aﬁewering respondent directed the respondent number é, the
State Goveghment of . Meghalaya, vide telegraﬁhie{;‘
communicatfcn No.12026/5/95-1FS.1, dated the 14th A'ugjusﬁ, |
1995 for immediate relief of the applieant for'reporting to

dut& as Lecturer at the State Forest Seravice ;.Celleg'e;~

B&}nihat (Meghalaya), against a Central Deputation Reserve Ny

9 - ‘v
p&ét covered under the Central Staffing Scheme ' The ”\

applicant hav1ng been ordered immediate relief by the State-f;
«Governmentﬂ Respondent No. 2, from his assignment in thee‘
State Forest Department to report<to duty at Burnihat ‘hezy:
submittted an advance copy of his Representation Dated the

lst September, 1995 to the answering-respndent praying for{{h
cancellattion of his central deputation appointment | The.ﬁ

1' s
samevha‘s been considered by the answering respndent and was L‘

e

i

rejected on merits and Respondent No. 2 was infermed of

" the decision telegraphically, with a request to immediately X)

relieve the applicant for reporting to duty at Burnihat. :ﬁ
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2.4  Indian Forest Service (Cadre) Rules, 1966,

éqntain provisions enabiing appointment‘of Indian Forest
Offlcers of the State Cadres on Central Deputation,'vie.,
for appointment of officers against the central deputation
reserve of the Service. Regulation 2 of the Indian Forest
Service (leation of Cadre Streﬁgth) Regulations 1966 which

provide for ‘“strength and composition of cadres of cach

State cadre includes, inter alia, the Central deputatlon

/’\ /c’mj

reserve, which 4§ 20 per cent of senior posts unﬁer _the
State Government. In accordance. with the provisions
contained in Rule 6 of IFS (CADRE) Rules, 1966 the Central

Government after aqsessing the vacancy positlon‘agalnst the

‘forestry posts covered under the Central Staffing Scheme,’

seek nominations of ellgible Indian Ferest Service officers
from the State cadres, for appointment againstlthe faregtry

posts under the Central Deputation Reserve. TheV e1éctioh

and -appointment of the applicant as Lectufeg, State Forest

Service College,'ﬁurnihét, by,the,anséering'iespbndént,-is
against one of the Central deputation Reserve posts covered

under the above statutory provisions.

_—

e,

\

2.5 It is further subnmitted that while All India Service

ﬂofficera {the applicant is an All India Service Officer)

are éllocated to -States/Joint-Cadres_and.will mostly be
required to serve under the State Government,  the
Government; however, retains the iight to require them to
seffve any where in India or abroad; ﬁbethér. under the

/
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5v Central 'Government, any staté“Govarnment or a public

i enterpriSe _ or a local Dbody substantially owned or

‘1

;ﬂ controiled by the Central Government " or by a State

5; GQvernment - Rule 6 of the Indian Forest Servzce (Cadre)

i

Ruiés, 1866 cantain the statutory _proviglons enabling
agpointment wof officers of the Indian Forest Service on

Céhtral deputation. Appointment on deputation to the

JrCéﬁtral Government in respect of Indian Forest Servigg

Officers do not reguire the consent of the officers either.

{

In this eoﬁneetion, the provisions of rule 6 df IFS (Cadre)

Rul@s, 1966 are relevant and are reproduced hereunder:-

Ly e e

(1) ‘A oadre officer may, with the concurrence of the
State Goveﬁhment or the State Governments concerned and the
Central Government, be deputed for service under the
Central Government or another State Government or under a
odﬁpany, aQSOCiation or body of individuals, whether
incorparated or not, which is wholly or substantially owned

om'cantrolled by the Central Government or by another State

Government.

(2 A cadre officer may also be deputed for service
unﬁgx;~_ '
i) af company, assoclation or,bady of individuals

Wf?%her incorporated or not, which 1is wholly or



the Central Government in consultation with the State

$ o ) \ T

§

sﬁbstantiall& owned or controlled by a State Government,

. corporation or a local body, by the State

Government 'on whose cadre he is borne; and

ii) an international organisation, an autonomous

body not controlled by the Government or a private body, by

' Government on whose cadre he is borne:

Provided that no cadre officer shall be deputed to
any organisation or body of the type referred to in item

(1i) except with his consent:

Provided further that no cadre officer shall be
deputed under sult®rule (1) or sub-rule (2 to a post
carrying ér'prescribed pay which is less than, or a pay
scale, the maximum of which is less than, the basic pay he

wodld have drawn in the cadre post but for his deputation."”

In the 1light of the above provisions of the
sé&tutory rules governing the matter it will be séen “that
tﬁe appointment of the applicant as Lecturer in the State
Forest Service College, Burnihat, a post covered under the
Central Staffing Scheme of the Central Government, against
Central Deputation Reserve of the IFS, by the answering
respondent, is under the said statutory provisions.
CénSent of the applicant for appaintmeﬁt under the

Qéhﬁ?al Government is not a requirement of the Cadre Rules.

R
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3;{ In ifply to averments in sub?paragraphﬁ,(i) and (ii)

6f7Paragra§h 1, it is submitted that the directions and
decisions of the State Government of Meghalaya contained in
‘their communications referred to, are on the basis of

aé%Wering réspondent‘s directions to the State Government
.fé% the relief of thé applicant for taking dp the Central
dé}utation appointment as Lecturer, in the State Forest
Sé;vice C&Rleg&, Burnihat and hence are admitted to the

extént‘substantiated by records.

4¢ju Averménts in paragraphs 2 and 3 require no comments,
5. In reply to averments in para 4.1, it is denied that

tﬁ%,actionﬁﬁfef the answering respoﬁdent in the selection
anﬁlappoiné@ent as Lecturer, State Forest Service College,
Buf@ihat fs. a violation of the mandataory provisionszs of
Lé%f The aépplioant is an All India'Service Officer and
h£§*service ?conditions are governed by the All India
Ségvices Acﬁ, 1951 and the Rules and Regulations made
‘tgéieunderg His appointment against the Central deputation
pé%ﬁ is mgﬁe in exercise of the powers conferred under the
Central ébvernmant under IFS (Cadre) Rules, 1966

(héreinafter.referred to as the ‘Cadre Rules’).
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6. Averments in sub-paras 4.2, 4.3 and 4.4 of Paragraph
4léreAthe - concern of the Respondent number 2. The

apéliéant ﬁbeing a Cadre Officer allocated to the Meghalaya
Constituen€ Unit of the Assam-Meghalaya Joint Cadre of the
Service,‘ has to serve under Respondent No. 2. Averments
concerning the applicant’s caste and community are not

relevant to ﬁhe present application and need no comment.

7. In reply to averments in sub-paras 4.5 and 4.6 of
para 4, it is submitted that the decisions of the State
Government of Meghalaya are oorbllary to the decisions of
the answering respondent who have directed the State
Government to ensure immediate relief of the applicant to
téke up his Central deputation appointment as Lecturer, SFS
Céllege, Burnibhat as public interest was involved in the

answering respondent s decision.

8. Averments in sub-paras 4.7 and 4.8 of Para 4 will be

appropriately met by Respondent No.2.

9. In reply to averments in sub-paras 4.9, 4.10 and
4f11 of Para'4, it is submitted that the applicant being an
All India Service Officer, his service conditions are
gcéerned by the All India Services Act and the Rules and

Regulations made thereunder and hence averments concerning
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‘his community are not relevant and“hence need no comment.

é,is further submitted tﬁat the a&erments of the applicant
fééarding the legal proceedings before the Hon ble Court of
Munsiff at [Shillong having no competent jurisdiction in the
f;Séf§ice maéﬁers of the applicant, require no comment.

. \
10.  Sub-Pdra 4.12 of Para 4 being reiteration of the

Sfétatory Prévisions under the Cadre Rules, no comments are

offered.
11. In ireply to averments in Sub- para 4.13, it is

sﬁﬁmitted 'that appointments of IFS Officers drawn from
State Gadres} in wutilization éf the Central Deputation
R%;érve comﬁonent of each State Cadre is regulated by the
Gégtral Government, that is, the Ministry of Environment
aéé Forests (the answering respondent) and the appointments
ars made strictly in accordance with the provisions
céntained Tin the Central Staffing Scheme, notified by the
Central vaernment. The Central Staffing Schene,
i@%@rualia, covers such of those aspects, ie., the
Céﬁpoaition' of the Selection Committees, the category, the
sé@le of pay applicable and the number of posts covered
under the ®Scheme, tenures against each appointment, the
oéoliﬁgmoff requirements, etc. Thus, the contention of the
applicant ?that there exist no guidelines for sending IFS

Cadre Officers on deputation is baseless.
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s 12 In 'reply to sub-paras 4.14 and 4.15, it is submitted
5 : : -
f that Respondent No. 2, the State Government of Meghalaya -
¥ K '
§ have been directed by the answering respondent to relieve

the applicant to take up his Central deputation assignment
and hence'gll decisions of the State Government are legally
valid. Tﬁe' applicant’s selection for Central deputation -
appointment ‘has been made on the basis of nominatioﬁs

rébeived frém Respondent No. 2 and hence actions of both

'tﬁe answering respondent and of Respondent No. 2 are

vsﬁrictly in accordance with the provisions contained in the

Cadre Rules. These statutory provisions do not require
notice, opéion and willingness of the Cadre Officers, while
such a conéent is necessary for deputation of IFS Officers
toiany‘organisation or body of the type referred to in item
(gi) of subjrule 2 of Rule 6 of Cadré Rules. (Paragraph
2;5 of this Written Stataement, Supra). Averments of
tﬁé applicant are thus, baseless and not baséd on facts.
¢

13.  While the averments in sub-para 4.16 have no
relevance to the present application, answering respondent
humbly submit that the methods of selection, appointment,
etc , against the forestry posts covered under the Central
Dgputation Reserve of the IFS are strictly followed as per
pfbvisions contained in the Central Staffing Schéme,
notified by the Central Government through a Resolution.
ReSpondent' No. 2, being the State Cadre Authority for the

Indian Forrest Service, officers allocated to the Meghalaya



1bY

11,

~ Constituent Unit of the Joint cadre, has the exclusive
. Jurisdiction  and liberty to arrive at  appropriate
ﬁ.adminlqtrative decisions in the matter of nomlnation of IFS
fpersonnel for consideration for appointment against Central
”Deputat;on' Reserve Posts. Decisipns ‘§f> the State
'Gé?ernméntf are on the basis of s@égifié diré¢£iQn§ iésued ~
byianswering- respbndent in theiracapgéitv'éév the Cadre
Coﬁtrciling _Authoriﬁy of the Indian .Forestf 3Service.
Averments of the applicant are thuéAbaselesé and hence

denied

14, Averments in sub-paras 4.17, 4.18 and 4.19 are the
concern of Respondent No. 2 and will be appropriately met -

by them.

15. In reply to averments in sub para 4‘20 it is
submitted that the appointment of the applicant as Lecturer'
1n.the»State Forest SerV1ce College, Burnlhat is 1n publlc
interest and in the exigencies of Service ﬁuch;af thegq
decisions fof the answering resyondentvtaken 6n;pﬁre1y~ on
édministraﬁive considerations cannot be questioned before

any legal f;rum and hence it is humbly submitted that %EE\““V*
present application may kindly be dismissed with costs,
The‘College has a sanctioned-strength of l Pr;ncipalgand 4
Lédturefs  to  be ‘manned exclusively IFS  Central

deputationists, Against this, only the Principal and one
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lecturer are positioned at present and the management of the

College Which imparts pfOf@SSlonal training to Foresters

!

drawn from North Bast is becoming difficult day by day

’Sel@ct;on of the applicant as Lecturer on the basis of

1exéérience, qualifications, etc., is a conscious decision.

fThé&applicaﬁt is not entitled to any relief, an interim

relief either, as being prayed for.

16. In reply to averments in sub- paras 4.21 and 4.22, it
‘1s submitted that the appointment of the applicant against
the vacant past of Lecturer in the SFS Coliege Burnihat is
an 1mmedlate requirement to meet the exigencies of Service,
in view of the critical management position of the College
which 1mpart5 institutional +training to State Forest
Service Officers. The averments of the applicaht are

without any 5asis and denied being baseless.

17, Ground in sub-paras 5.1 and 5.2 of Para 5 }s
| mis~cénceiied and baseless. Applicant’s appointﬁént
agalnst thé Centrél Deputation Regerve of ithe .

.Assam Meghalaya Joint Cadre of the IFS is strictlg in

accordance w1th Statutory provisions governing such

appointments
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18. 'In response to Ground 5.3 of Para 5, it is submitted

" that the selection of the applicant to man the Central

AR e e

’lﬂéputation Post at Burnihat is on the basis of specific

nqﬁination ﬁeceived from Respoondent No. . 2 for which the
applicant’s ‘consent is not required under the Cadre Rules

gé&erning the Service of the applicant.

- 19. Grodhds 5.4, 5.5 and 5.6 will be appropriately met

bﬁ Respondent No. 2 to the application. It is submitted
that the applicant having been nominated by Respondent No.
Zﬁfor considération for appointment against the Central
Dééutation posting after a careful decision on sparing his
sétvices, after due consideration of rglgvant

administrative aspects and the requirements of the State

4

Forest Department, subsequent  decisions taken and

»

directions issued by the answering respondent connected

with the selection and appointment of the a@plication

'against thé central deputation posting will have

oibr~riding ‘primacy over Respondent No. 2 decisions.
Tﬁus; actions, decisions and directions éf Respondent Ng_
2 taken in  public interest are nelither illeéél,
uﬂconstituﬁional nor arbitrary. Hence, éhe grounds averred

in support of the application deserve no merit and be

digmissed with costs.

2ﬁ  In vreply averments made in para 6 of the

A.aﬁplication, it is submitted that the applicant, as brought-

out by the;‘answering” respondent in preliminary objections
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ubmitted in paragraph. one supra, has not availed of
he statutory remédies available to him as an 'All India
ervice Officer. —- Thus, the applicétion is premature and
uffers from the melody of "non-exhaustion of official
emedies” and for this very reason alone, the application
bils and cannot‘be'entertained for grant of any relief or
or any interim relief either. The application may be

ismissed ﬁith‘costs.
1. ';Para 7 being formal, needs no reply.

2. In reéponse to the averments made by the applicant
n para 8 seeking reliefs under 8.1, 8.2, 8.3 and 8.4 and
:he,interim - relief  being séught _in‘ para 9 of the
a@plication,4 it is submitted that the applicant has been
ronsidered and'appointed'on Central deputation on the basis
»f nominations received from Respondént No. 2. The
decision of answering respondent in directing the applicant
to report for duty at the SFS College, Burnihat on Central
deputation is purely an administrative decision in the
public interest and for ensuring effective and efficient
management of - the Indién Forest Service Cadre.' It is
humbly submltted that an administrative decisions taken in
public interest cannot be challenged in a Court of Law.

The applicant deserves none of the reliefs and the interim
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iefs being prayed for as he could not make out any case
s?ch 'a determination in his favour. The applicant has

leéitq fmake-qut any case and hence the application, it

humbly prayed, be dismissed with costs.

Paras 10, 11 and 12 of the applicant are formal and

1 no reply.

In view of the submissions made by the answering
pondent as'above, the answering respondent humbly pray
re the Hon’ble Tribunal that the present application be

vissed with costs.

I, A.K.Goyal, son of Shri B.R.Goyal, working as
sctor in  the Ministry of Environment and Forests,
ravaran Bhavan, Lédi Road, New Delhi-110003, do hereby
smnly verify that the contents of the aforesaid written
bement are true - to the best of my Lknowledge and
>rmation received and believed to be true on the basis
dfficial records and nothing has been concealed.

VERIFIED at New Delhi, the ag\:;f.k February, 1996.

JOGH :

. Shauvkat Ali)
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Union of India and others.,

- The statement on behalf of the
respondent of Noe 4, the State of Assam is
as follous g
_i, shri A, B. Mahammad Eunus,
son of late Shamsher Ali, at present Joint,
Secretary to the Government of Assam, Depart=-
ment of Forest, Dispur, do hereby solemnly

state as follows =

e That I am the Joint Secretary

to the Government of Assam, Department of
Forest, Dispurq¢ As part of mﬁ official duty,

I look after cases pertaining to this Honébla
Tribunal®s As instructed by the Senior Governe-
ment,Advocatg,'Assam§§I appeared in the Hon/'ble

- Tribunal on March 20, 1998 in connection with

the above Casel

- Contdd. 126000

Bbu e

. Assam. Dispur, Guwahad*é,b
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2 : That this Hon'ble Tribunal directed g3
C o
me on 2043.,98 to search uhether the Forest £E% 5
So®
Department of Assam and the Parsonnel (a) \g
Departmént of Assam received the copy of the <

Notifi€ation bearing Memo No.FOR. 86/94/128-B
dated Shillong the 24th August, 1995+ This
Notification is the subject matter of conten=

tion in the above Casel:

3. That pursuant teo this direction by
this Hon'ble Tribunal, 1 made the nescessary
searchs The Personnel (A) Department of the
Governmant of Assam has also been~contactedﬂ
Inspite of our best efforts, we could not
find out eny record of receipt of the copy

of Notification No.FDR.86/94/128-8B dated
24,8495 issued by the Government of Meghalayal
The Personnel Department, Government of Assam
also could not furnish any record of receipt
of the same. This Hon'ble Tribunal is accorde

ingly informed.)

Contd.. ™ 03*0'0'0.

Assam, Dispury, Guwshan-6,
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VERIFICATION.

I Shri A 8. Mahammad Eunus,
Joint Secretary to the'Govarnment of Assam,
Departmant of Forest, do hegreby splemnly
.state that the statements made in paras 1
and 2 of this statement ara true to my
knowledge and those made in para 3 are trus
‘to my information based on record which I

believeé to be trﬂem

And I signed this verification

gt Digpur on this 25th day of March, 1998,

™~

(Signature)

B v s wem  wwe sy ey ane

. doint Secretary to the
GOVT. OF assaMm
Forest LDepartment
Assam. Dispur, Guwahatl-6,



